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LEGISLATIVE ASSEMBLY.

Wednesday, 23th August, 1937.

The Assembly met in the Assembly Chamber at Bleven of the Clock, 
Mr. President (The Honourable Sir Abdur Rahim) in the Chair.

STARRED QUESTIONS AND ANSWERS.

(a) Oral A nswbbs.
Annual Grant hade to Science JwsTmmoNS m India.

73. "‘Hr. 0. N. Muthtiranga Mndaliar : (a) Will the Secretary for 
the Department of Education, Health and Lan^ be pleased to place on 
the table a statement of the annual grant made by the Government to the 
various science institutions in India like the Indian Institute of Science at 
bangalore, the Indian Association for the Gultivation of Science at 
Galoitta, the Indian Beeearch Fund Association, and the Bose Institute at 
Calcutta t

(b) How are these institutions function^ t Is the amount granted 
to them by the Government being spent so as to ensure genyine scientific 
research 7 ' . . , ,

Mr. M. B. A. Hydari : (a) A statement giving the required informa­
tion is laid on the table of the House. '

(b) Satisfactorily. The grants to them are being spent for the 
purposes for which they are made.
j»« ( t  ̂ ■ I ■ I

ataiemeni 9howing ike OranU made to Science ImUtuUanM.

Provision
Grant made in

Ko. N»tne of the instiiutioou niadeiin hiidgel Remarks.
1936-37. for

1937.38.

1 2 3 4 6

Rs. Rs.
1 Indian Association for the 18,000 18,000

Coltivation of 6denoe,
CSaloutta.

2 Indian Statistical Institute, 5,000 (a) 9,000 (a) Includes Rs. 4,000 on account
Calcutta. of annual grant of Rs. 2,000

towards the publication of the
3 Indian Institute of Science, 1,50,000 1,60,000 Institute’s Journal “  Sankhya**

Banglore. for the yean 1930*37 and
1937-38.

4 Bose Research Institute, 63,000 63,000
Calcutta.
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No. Name of the inBtitution.
Grant 

made in 
1936.37.

Proriflion 
made in 
budget 

for 
1937-38.

Remarks.

Indian Research Fund As- 
■ooiation.

Imperial Conndil of Agricul­
tural Research (6).

(0  Ammalgrant

(U) Qraut for Sugar Re­
search.

(m) Grant for MarketiDg 
Scheme (Provincial 
portion).

(fv) Balance of initial 
• iiunp grant*

(v) Special Grant

(m ) Grant lor Gold Stor­
age Scheme.

Rs.

1,60,000

6,00,000
f

1,76,000

2,00,000

10,00,000

11,36,476

Rs.

1,60,000

6,00,000

1,76,000

2,00,000

(6) In addition to the grants 
motioned in column 4, a sum 
of Rs. 1,00,000 is to be placed 
at the d is p e l  of tiie Imperial 
Council of Amcultural Re­
search during the current year 
for the employment of a special 
officer to inyestigate the possi­
bilities of ezteosion of Cin­
chona cultivation in India.

M)0,000

lb . 8. Satyanmrti: May I know, Sir, with reference to the answer to 
th«i first part of clause (b) of the question, what is the maohineiy by which 
Oovemment satisfy themselves from time to time, that these institutions are 
functioning satisfactorily t

Mr. M. 8. A. Hydari: There is no ad hoc machinery, but we get 
their annual Reports.

Mr. 8. Satyamurti ; Apart from the annual reports, are Government 
appointing or will they appoint Commissions, as Universities do, once 
in three or five years, of experts to report on the actual work carried out 
by these institutions T

Mr. M. 8. A. Hydari : No, Sir.
Mr. 8. Batyamurti : May I know the reason why (Government will 

not appoint expert committees to examine the manner in which these 
institutions are functioning ?

Mr. M. 8. A. Hydari : If a suggestion to that effect is made, we will 
consider it.

Mr. S. Ekktyaxnnrti : What are the materials on which Government 
satisfy themselves that these institutions are carrying on genuine scienti­
fic research t

Mr. M. 8. A. Hydari: Their annual reports show what they are 
doing.

Mr. 0. N. Mnthtiranga Mndaliar : If these institutions are working...
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Mr. President (The Honourable Sir Abdur Rahim) : Next question 
please.

Mr. 0. N. Mntliiiranga Mndaliar : K these institutions are working 
satisfactorily, where is the need for thousands of students going to 
foreign countries in search of knowledge ?

Mr. President (The Honourable Sir Abdur Rahim) : I have called
the next question.

R eseabches a t  th e  I n d ia n  I n sttiu te  of Scien c e , B a n g a l o r e .

74. *Mr. 0. N. Muthnranga Mndaliar : (a) Is the Secretary of the 
Education, Health and Lands Department aware of the abstract of work 
published in the reports entitled Researches at the Indian Institute ot 
Science, Bangalore, for 1934-35 and 1935-36 V

(b) Is it not a fact that, according tp these reports, the type of 
research work Hone in the departments of Bio-chemistry, Organic Chemistry 
and General Chemistry, which have been in existence for a number of years, 
is of a mediocre quality in contrast to the brilliant work turned out by the 
newly started department of Physics ?

(c) Is it a fact that among the various departments of the Indian 
Institute of Science the Bio-chemistry department is not functioning prô - 
perly mainly for the reason that the head of the department is a Lecturer 
with no research experience {vide the Sewell Committee Report on the 
Indian Institute at Bangalore) f

(d) Is it not a fact that only an Assistant Professor is in chaifi® of
the dep^ment of Organic Chemistry t What are his fundamental contrii- 
butions to this branch of chemistry ? '

(e) Could not a professor with adequate qualifications be made the 
head of the department of Organic Chemiiajtry t

(f) Is it contemplated to depute the Assistant Professor now in 
charge of the department of Organic Chemistry, abroad for further studies 
so that he can make an attempt to qualify himself for the post f

(g) Are Government aware that the Department of General Chemistry 
in the Indian Institute of Science is without a Professor and that the 
research work in this department is seriously handicapped for want of 
proper direction 1 If so, what action do Government propose to take to 
remedy this defect f

Mr. M. 8. A. Hydari : (a) Yes.
\,b) This is a matter of opinion.
(c) No.
(d) Dr. P. C. Guha, D.Sc (Calcutta), Assistant Professor of Organic 

Cberiiistry, has been oflSciating as Professor, since 1934. He is author 
or joint author of a number of original publications issued by the De- 
pa »*iment of Organic Chemistry.

(c) The question of the reorganisation of the Chemistry Depart- 
meniti is under consideration of the Council of the Institute in the light 
of the recommendations of the Irvine Committee.
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(f) It is understood that Dr. Guha is being allowed to proceed on 
study leave for a period of about two years. But I have no informa­
tion that this is being done with a view to his appointment as perma­
nent Ftofessor.

(g) The Department is at present without a professor. As stated 
in reply to (e) the question of the reorganisation of the Chemistry De- 
j t̂otments is under the consideration of the Council of the Institute.

Mr. S. Satyamurti : With reference to the answer tp clause (b) of 
the question,—the question is is it not a fact that, according to these 
reports, the type of research work done in the departments of Bio-chemistry, 
P^anic Chemistry and General Chemistry, which have been in existence 
for a number of vears, is of a mediocre quality in contrast to the bril­
liant work turned out by the newly started department of Physics — 
my friend says it is a mattep»î f opinion ; I am not asking for his opinion.
I am asking whether, according to these Reports, the type of work 
turned out is of a mediocre quality, in contrast to the brilliant work 
ttihied out by the newly started Department of Physics 1

Bydari : I have been looking through these Reports, 
and t  have found in no report any specific mention of this point. I will 
relad out, if the Honourable Member desires it, an extract from paragraph 
SD of the Irvine Committw*s Report, which is the only reference I have 
foun^ on this question.

Kr. B. SatTamnrti : Is it about the work of these two departments 1lift T« ''''
BIr. M. S. A. Hydari : The Committee appreciated highly the progress 

vade in physics, but evidence quickly reveaJed the fact that physics 
%iB8'in t>roc*sS df bttWMning the dominant featttre of th6 InstijCute,’ wh^e

Deptttmeftts'of Cheniistry remain^ under-^i'Fi^ and w4ire' in cook- 
q[aence losing ground.

ttr. 0. N. Mvthvraxifa Mndali&r ; With regard to (c), may J know 
it the Sewell Committee’s 1ii)es not'ineritiori that the head of iJie
department is a lecturer with no research experience t

Mr. Jlf. 9 . A. Hydari : Since the Sewell Committee, which was ap- 
pdinted in 1931, there has been the Irvine Committee in 1936. Why is 
the Honourable Member referring to the Sewell Committee when there 
Iras been a more recerit review of the work of the Institute V

|Cr. 0. N. Mutlmraxiga Mndaliar : Was there a change of personnel 
after the Sewell Committee’s Report in 1931 ?

Bfr. M. S. A. Hydm : No, Sir, the professor to whom the Honour­
able Member is referring is Dr. V. Subramanian, who is a D.Sc. of 
London.

Mr. S. Satyamurti : It is a poor qualification for research, as you 
know.

Mr. 0. N. Muthuranga Mudaliar : Is it proposed to send him to 
England to qualify himself for professorship T

Mr. M. S. A. Hydari : I have no information.
Mir. T. S. Avinashilingam Ohettiar : As regards clause (c), may I 

know‘s whether circumstances have changed since the Sewell Committee’s 
Report in such a way that the work is now satisfactory ?

^  LEQISUTIVE ASSEMBLY. [25tH  AuG. 1937.



1&. a  i  k. ^dai^  : I cannot sfty. The, circuinst^ces inay ha^ 
changed, but whether they are satisfactory or not, I cannot say.

Prof. N. G. £tanga : Has the Committee observed that the 
position is satisfactory T

Presi^nt (The HonourabU Sir Abdur Bahim) : The Honour­
able Member can get it from the Report.
, Mt. 8. Sa; ŷamurti : My friend referred to the Report to show that , 

there has been no change and the later Committee has made no Re­
port.........

Blr. M. 8. A. Hydari : On the question whether conditions are satis* 
factory or not, surely the very fact that these two departments are bein -̂ 
re-organised shows that the authorities of ĥfl Institute feel that there i> 
ground for some improvement, and I have already said that these two 
departments are under re-organisation. ■ •

Report op Experts on tbe feECONSTBUcnoN of Secondary ^ hools.
75. *iifr. T. S. Avinaehiiingani OhetUar : 'W'ill the ^cretary of th# 

Department of Education, Health and Lands, state ;
(a) whether the experts to consider the reconstruction of secondary 

schools have submitted their report ;
(I)) whet'her the rep ort tie putilisliea ; and
(c) whether (Jovernment propose taking any action on the matter f

H  i .  : (a) Yes.
(b) The report was published on the 27th July, 1937.
(c) The report will be placed before the Central A dvisory  Board 

of Education for consideration at its next meeting.
Mr. Lalchand NavBlrai : May 1 know who these experts were 7
Mr. H. S. A. Hydari : Messrs. Wood and Abbott.
Mr. Lalchand Navalrai : May I know if they have investigated into 

the question of secondary education for the whole of India or for only a 
part of India f

Mr. M. S. A. Hydari : Only a part.
Mr. Lalcliand Navalrai : Which part f
Mr. M. S. A. Hydari : The United Provinces and the Punjab.
Pandit Lakshmi Kanta Maitra : Will tie Report be laid on the table

of the House ?
Mr. M. S. A. Hydari : It is in the Library, Sir.
Mr. N. M, Joshi : May I know, Sir, whether Members of the Assembly 

will be supplied with free copies 1
Mr. M. S. A. Hydari : If there is a demand for it, I will consider tlie 

matter.
Mr, S. Batyamurti : Sir, Government appoint expert committees, 

and they report on fundamental matters in which this House is vitally 
interested. I submit, Sir, that you may recommend to the Governmeat

STABBED QUESTIONS AND ANSWERS.



that wlien these reports are published, they may be automatically sup­
plied to all Members of this House.

Mr. M. 8. A. Hydari: 1 will supply a copy to each Member of the 
House.

Mr, S. Satyamurti : I should like you, Sir, to consider this matter, 
and see that these reports are supplied to all Members of the House auto­
matically.

Mr. President (The Honourable Sir Abdur Rahim) : In administra­
tive matters I cannot interfere, but you have made the suggestion and 
it is for the Government to consider.

The Honourable Sir James Origg : The Honourable Member con­
cerned has already promisej^^Jtat he will do what is required, and I do 
not know what this furtler discussion is about.

Mr. S. Batyainurti: WiH he supply copies t
The Honourable Sir James Grigg : Yes, that is what he said.
Mr. S. Satyamurti : You speak so inaudibly, that we cannot hear 

#hat you say on that side.

CJOBOnTTEE TO STUDY THE QUESTION OF THE CoTTAGE AND SmALL INDUSTRIES.

76. ♦Mr. T. S. Avinaflhilingam Ohett̂ ar : Will the Honourable Mem­
ber for Industries state :

(a) whether it is true that the Government have appointed a Com­
mittee to study the question of the cottage aiid small 
industries :

(b) who are the members of the Committee ;
(c) what is the scope of the Committee reference ; and
(d) when they expect the report of the Committee f

The Honourable Sir Thomas Stewart; (a) The reply is in the nega­
tive.

(b), (c) and (d). Do not arise.
Mr. T. S. Avinashilingam Ohettiar : May I know whether they have* 

placed any special officer in order to study this question, if not a Comr 
mittee ?

The Honourable Sir Thomas Stewart : I think the Honourable Mem­
ber had probably in mind the placing on special duty of an officer in the 
Commerce Department in connection with minor industries in India.

Mr. T. S. Avinashilingam Ohettiar : May I know when his report is 
expected ?

The Honourable Sir Thomas Stewart : I am no longer connected 
with the Commerce Department and I am afraid I cannot give an answer 
to the Honourable Memberquestion.

Mr. Lalchand Navalrai : May I know from the Honourable Member 
if this Committee has been appointed to consider the question of cottage 
industries in the whole of India or only a part thereof t
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The Honourable Sir Thomas Stewart: In my reply I stated that no 
committee had been appointed.

Prof. N. O. Ranga : Will Government consider the advisability o£ 
appointing a committee like this to investigate into the ways and means 
of helping the cottage industries in this country t

The Hoxioiirable Sir Thomas Stewart; That is primarily a respon­
sibility of Provincial Governments.

Btr. President (The Honourable Sir Abdur Rahim) : Next question 
No. 77. Mr. Asaf Ali.

lUb. S. Satjamnrti ; May I put the question on l>ehalf of Mr. Asaf 
Ali ! ' i

Mr. President (The Honourable Sir Abdur Rahim) : Have you got i  
written authority from him !

Mr. S. Satyamnrti : I had one for yestrtfday, but not for today.
Mr. President (The Honourable Sir Abdur Rahim) : Then you can* 

not put the question for him.
Mr. M  Ananthasayan^ AjTBiigar : Ton have given a ruling that 

unless a Member is authorised in writing to put a question, he cannot be 
allowed to put it on behaU of a Member who is absent. May I invite 
your attention to Standing Order 19 which says :

I f  on a qaestion being called it is not put or the member in whose name it 
stands is absent, the .President, at the request of anj member, may direct that the 
answer to it be g iv e n /’

The wording is may direct and.........
Mr. President (The Honourably Sir Abdur Rahim) ; It is a weli 

established practice that in ordinary cases the Chair would allow a 
question to be put by another Member only if he has been authorised 
in writing.

Qazi Muhammad Ahmad Kaoni : As the rules relating to questions 
have been changed, will you kindly reconsider your ruling ?

Mr. President (The Honourable Sir Abdur Rahim) : No. It is a 
well established practice. Question No. 79. Mr. Ranga.
t77* and 78».
R a il w a y  Concession  for  th e  T ran sport  op  F o d d e r  to  th e  FAMiNB-RiDDBir

A r eas  ent G u je r a t .

79. *Prof. N. O, Banga : Will the Secretary for Education, Health 
and Lands be pleased to state whether the Government of India have 
extended any railway concession for the transport of fodder to the famine- 
ridden areas in Gujerat ?

Mr. M. S. A. Hydari : No ; nor has any application for such conces­
sions been received.

Mr. T. 8. Avinashilingam Ohettiar : May I know in sijch cases who 
generally applies ? The Provincial Government or any private Af?ency T

Mr. M. 8 A. Hydori: Provincial Government.
tFor answer to these questions and replies thereto, 8ee pages 522 and 623 of these 

debat OB.
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E x c is e  D u t y  on  Co ttage  M atch  F a c t o r ie s .

. *Mr T, AvinaBhUingam Ohettiar: Will the Honourable the 
fia n ce  Member state ;

(a) how many cottage factories of matches have applied for and
got exemption from the excise duty on matches in the year
1936-37 ;

(b) what is the exact definition of a cottage factory for the purpose
of this excise duty ; and

(c) what has been the effect of the excise duty on cottage factories t
1&. A. H. Lloyd : (a) No application for exemption has been 

received. '
(b) The expression “  eottage factory ”  is not used in the Matches 

(Excise Duty) Act, 1934. I would invite the Honourable Member's 
attention to section 19 of that Act.

(c) I lay a statement on the table giving the information at present 
available as to the number of factories at work enjoying the conces­
sion referred to in section 19 of the Act.
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Btatement thowing the lumbtr of Faetorie* the OotWMion ffivtn hy BieUm 19
of the Matehet (JBteiae Jhtty) Aet, X9S4.

SlBtMaroh
1934.

3l8tkaroK,
1935.

81itl(arob«
1986.

tM d 1 1 1

MtdrM . . 114 68 76

Bengal •• 25—30 9 11

Total 140— 145 78 88

I&. T. S. Avinashiliitgam Ohettiar : May I know whether generally 
the cottage factories have declined or they have increased 1

Mr. A. H. Uoyd : Generally, as the statement will show, there was, 
after the duty was first introduced, a noticeable decline. Since then 
there has been a slight increase.

E v io n o N  OF M u ham m ad  A m , a n  I n d ia n  T r a d e r , from  A b y s s in u .

81. T. S. Avinashilingam Ohettiar : Will the Secretary for 
the Department of Education, Health and Lands state :

(a) whether they have received any replies to their representations 
to His Majesty’s Government regarding the order of the 
Italian Government in Abyssinia evicting the Indian trader, 
Mohammad Ali ;



(b) if SO, what are their replies ; and
(c) whether .compenHationB ^ye been paid to the firm for the

losses suffered by their eviction t
Lient.-Oolonel A. E. B. Parsons : The subject matter of this ques­

tion concerns the External Affairs Department, and with your per­
mission, I will answer it.

(a) Tes.
(b) As a result of His Majesty’s Government’s representations the 

Italian Government have undertaken to allow complete liberty of action 
to the firm in carrying out liquidation. Assurances have been obtaine4, 
from them that no time limit for the removal of the firm or disposal of 
its property has been fixed. Negotiations between the firm and Italian 
interests for the disposal of the property have reached an advanced 
stage.

(c) No.
Hr. T, 8. ▲viaaehilingaiii Ohettiar: May I know what losses they 

would have suffered if they were compulsorily wound up 1
'■ M r! r ' . . i. . +»:■ , J . i :

liieut.-Oolonel A. E. B. Parsons : I cannot answer. I do not know. 
The losses must be a matter of estimate by the firm or by other people.

IHr. T. S. Avinashilingam Ohettiar : May I know whether any
attempts have been made to compensate them for their probable losses f

Uent.-Ooioiiel A. E. k  Parsons : None.
BSr. T. B. Avinashilingam Ohettiar : Why not f
Lieut.-Colonel A. E. B. Parsons : Because in a matter like this, as

the House will realise, the Italian Government has full powers to do
what it likes and it will not admit claims for compensation ft)r any exe­
cutive action that it may take.

Mr. K. Santhanieiih : May I know if the firm has applied ôr any com­
pensation 1

Lieut.-Oolonel A. E. B. Parsons : So far as I know, not to the Gov­
ernment of India.

Mr. Muhammad Azhar All : Has the Indian Government any power 
to retaliate against the Italians ?

Lieut.-Colonel A. E. B. Parsons : I suppose they have, but whether 
it will be advisable for them to do so is quite another matter.

' Mr. T. S. Avinashilingam Chettiar : May I know whether, apart 
from this firm, any other Indian firms have suffered in Abyssinia out 
of this Italo-Abyssinian war ?

Lieut.-Colonel A. E. B. Parsons ; I cannot say for certain, but I 
think there was one other firm, a very small firm, and the matter was 
nowhere near as important as this one of Muhammad Ali. Some British 
subjects of British domicile however have also suffered.
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Seth Gk>vind Das : Even then Government do not thinfe it neces­
sary to retaliate T

Mr. President (The Honourable Sir Abdur Eahim) ; Next ques­
tion.

E x e m ptio n JJfrom  I ncome-t a x  a l l o w e d  on  L e a v e  A llow an ce  a n d  Sa l a r y  
PAID OUTSIDE B r itish  In d l i .

82. ’'‘Mr. T. B. Avinashiling«in Ohettiar : Will the Honourable the
Finance Member state :

(a) whether exemption from income-tax is allowed on leave allow­
ance and salary paid outside British India ;

(b) whether the income-tax experts have disapproved of this in
their report ; and

(c) what is the probable income that wiU accrue by removing this
exemption 1

The Honourable Sir James Origg : (a), (b) and (c) : I would refer 
the Honourable Member to the reply given to question No. 191 asked by 
Mr. Sri Prakasa in the Legislative Assembly on the 25th January, 1937.

Mr. 8. Satyamurti: Was the Finance Member exempt from incomC'̂  
tax on his salary and leave allowance, when he visited England ?

The HoIlo^rable Sir James Grigg : I believe so.
Mr. T. S. Avinaahilingam Ohettiar : May I know whether any action 

has been taken by the Government of India to touch those salaries ?
The Honourable Sir James Origg r The whole question of the recom­

mendations contained in the Income-tax Committee’s report is under 
consideration.

Mr. T. S. Avtnashilingam Ohettiar : May I know when the Govern­
ment expect to finish their consideration 1

The Honourable Sir James Ghrigg : If the Honourable Member will 
look up the statement I made on the subject in the last budget debate he 
will see what I then contemplated that the programme should be.

Mr. S. Satyamurti: Will this matter be decided, before the Mem­
bers of the Government take their pext holiday to England ? 
(Laughter.)

Mo n e y  of  Sc h ed u led  B an k s  k e p t  b y  th e  R e serve  B a n k  of In d ia .

83. *Mr. Sri Prakasa : Will the Honourable the Finance Member 
state :

(a) if it is a fact that under the law, the Beserve Bank keep large 
siifns of money of scheduled banks without interest and that 
when scheduled banks require some portion of this money 
to meet sudden demands or tide over temporary diflScultieft, 
the Reserve Bank charges them a certain interest on their 
own money ;

602 LEGISLATIVE ASSEMBLY. [25tH A u G. 1937.



(b) if it is a fact that tiie period for which such tem porary accom-
oiodatioii is given, is fixed and in no case can exceed a period 
of from Monday to Saturday ; and

(c) whether Government are prepared to consider the desirability
of extending the limit in time and also facilitate scheduled 
bants by permitting them to draw their own money without 
interest ?

The Honourable Sir James Origg : (a) 1 would invite the attention 
of the Honourable Member to the provisions of section 42 of the Bese^e 
Bank of India Act, 1934.

(b) To the best of my knowledge, no.
(c) The first part does not arise. As regards the second part t 

would invite the attention of the Honourable Membfer to the proceed­
ings of the House on the 19th December, 1933.

Mr. Sri Prakasa : With reference to the Honourable Member’s reply 
to part (b) of the question, am I to take it that the Honourable Member 
said that the answer was in the negative f

The Honourable Sir James Qrigg : 1 said to the best of my {know­
ledge. I have no claim to omnis<iience.

Mr. Sri Prakasa : Will the Honourable Member enquire whether 
what I have stated is a fact or not ? It is a fact.

The Honourable Sir jfames Origg : If it is a fact there is no need
for me to enquire.

Mr. Muhammad Azhar ^  : Will the Honourable Member kindly 
say whether the Reserve Bank is prepared to accommodate landlords 
and zemindars throughout India in any form ?

The Honourable Sir James Origg : That does not arise out of this 
question, but I should think it extremely unlikely from the terms of the 
^serve Bank Act.

Mr. Muhammad Akhar Ali : It does arise under part (b) of the
question.

The Honourable Sir James Origg : It does not arise out of the ques­
tion. There is nothing there about the zemindars or landlords ; it has 
reference only to scheduled banks.

Mr. Sri Prakasa : In view of the fact that scheduled banks, under 
the law, have to keep large sums of money into the Reserve Bank, and 
further in of the fact that it ])ays no interest on those sums oi
money, will Government consider the desirability of helping such 
scheduled banks to get back their own money for short periods without 
interest in order to tide over temporary diflBculties ? It is a great hard­
ship and the H(»nourable Member should be a little more sympathetic.

The Honourable Sir James Origg^: I am not prepared to do that. 
The system of compulsory deposits and the compulsory keepinp: of Gov­
ernment balances is the foundation on which the Reserve Bank rests.

Mr. President (The Honourable Sir Abdur Rahim) : Next question.
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Custom s  D u t y  f o r  b r in g in g  (Jo ld  in  I n d ia  a n d  D u t y  pajd  b y  P a n d it
J a w a h a r l a l  N eh ru  on  a  G old  Ca s k e t .

84. *Mr. Sri Prakasa : Will the Honoxirable the Finance Member 
state :

(a) if it is a fact that while bringing a gold casket presented to
him in the Malaya PeninsiUa, Mr. Jawaharlal Nehru, the 
President of the Indian National Congress, hafl to pay a
duty of Bs. 1400  as the said casket was appraimd by the
Indian Customs Authorities as being worth Bs. 2,200 ;

(b) what is the law regarding the bringing in of gold in India
and what is the custom duty on it ; and if there are any
exceptions as regards the various forms in which the same 
may be brought ; and

(c) whether Government are prepared to coimder the desirability
of revising their rules on the subject t

The Honourable Sir James Grigg : (a) Government are aware that 
duty at the rate of 50 per cent, was charged on the casket.

(b) Manufactures of gold are liable to duty at the rate of 50 per
cent. Gold bullion and gold-sheets and plates ^hich have undergone no 
process of manufacture subsequent to rolling are exempt from duty.

r

(c) Government are not prepared to revise the rate of duty on gold 
manufactures.

, Hr. Mohan Lai Saksena : May I know if presents are also liable to 
duty 1

The Honourable Sir James Origg : Yes, Sir.
BIr. Sri Prakasa : Is it a fact that gold ornaments that are brought 

into the country to be exhibited in public places are not charged any 
duty and that hospitals are particularly not regarded as such publivi 
places under the rules ?

The Honourable Sir James Origg : The Honourable Member had 
better put down a question. It is a technical matter.

Ce r t a in  Sta f f  in  the  Offices  of th e  Com ptro ller , Sh illon g , a n d  D e p u t y
Com ptro ller , A ssam .

85. **‘Maulvi Abdur Basheed Chaudhury : Will the Honourable the 
Finance Member please state ;

(i) the total number of Superintendents and Clerks separately
in the Comptpoller ŝ Office, Shillong, and how many of them 
are Mussalmans ; and

(ii) the total number of Divisional Account înts in the establish­
ments of Deputy Comptroller, Assam, and how many of them 
are Mussalmans t

The Honourable Sir Jamjes Origg : A statement is laid on the table.
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Statement thoiving the nwnber o f Mu»»<dmans in the Office of the Comptroller, Auam.

SuperifUendenU—
Permanent
Temporaiy and officiating 

Clerka-
Perinanent
Temporary and officiating ..

Divisional AccountarUs
There is no separate establishment for the Deputy Comptroller, Assail. All tho 

establishments bi^ong to the Comptroller’s Office.
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Total. MimtHfilTTfiTiT

17 NU,

2 Nil.

110 12

14 4

3 NU,

Coro n a tio n  G uests from  In d ia .

80. ’"BXr. Badri Dntt Pande : (a) Will the Honourable the Finance 
Member state how many guests went from India to England on the occasion 

the last Coronation t
' Cb) ’%afi the expenditure of the Coronation guests and of tte military 

and police contingents and of the contingent from the sliip “  Pufterin ”  met 
by the British Government or the Government of India T If by the latter,

’is the total aMotirit of. i i 'fto  t ' '  ‘.■•■II.! •>' i r'*' ■" c',t ,
The Honourable (Hr James Qitigg : This question should be addressed 

to tHy^Wiine’ ‘ ' '
Bfr. 8. M jm m ti  : We should like, Sir, to have some clear guid­

ance in these matters, ^ e  adĉ ress t^e questions to one P^ivtmmt in 
i t ‘cordan6e’ list siippjiied to us, an(J we are refeiieQ to another 
^^^aHbiedt. . ■

The Honourable Sir James Origg : I think it is for the Depart- 
mejUt concerned to answer questions in regard to their own ezpendtHure.

ISr. S. SatjBsnurti ; May I submit to you, Mr. President, that yester- 
4By I asked a question of the Finance Department and I wis refei:*ri  ̂
to the Home Department, and when I ask the H6me Dejpartment, tb!6f 
refer me to the Finance Department f They cannot have the best of 
1)ot'h the wdrlds ! '

The Honourable Sir James Qrigg : The Honourable .Member must be
aware that I said I thought there “was some misunderstandinjf about the 
responsibility for answeringr that question and T undertook to clear it 
up. I do not think it quite fair to say that I am trying to make ths 
best of both worlds.

Mr. President (The Honourable Sir Abdur Rahim) : In the case of 
expenditure like this, is it the duty of the Defen<*e Department or the 
Finance Department to answer the question ?

The Honourable Sir James Origg : I will clear up that point later.
'̂ Îr. 0. jSatyamurti : Then let this question stand over.
Mr. R. F. Mudie : I shall be able to answer that question.



(a) Seven representatives from British India attended His Majesty's 
CoTdnation in London as distinguished visitors.

(b) No expenditure was incurred either by the British Government 
or by the Government of India on accouiit of these representatives.

All travelling expenses, rationing charges, deputation and other 
special allowances admissible to and incurred by the Naval, Military, Air 
Force and Police contingents while in England were met by the British 
Government ; all other expenditure incurred in connection with the des­
patch of the contingent was met by the Government of India a part of 
the expenses of the Police contingent being met by the respective Pro­
vincial Governments. The cost to the Government of India 
of sending a Coronation Contingent has not yet been determined but it 
will be in the region of seven lakhs. It may be stated that H. I. M. S.

Indus and not Dufferin proceeded to the United Kingdom.

B eo bg an isatio n  of  t h e  Sta n d in g  F in an ob  Co m m ittee .

87. *̂ Mr. Badri Dntt Pande : Will the Honourable the Finance 
Member make a statement as to whether the Assembly Finance Committee is 
being reorganized ? If so, will he be pleased to give us a broad outline 
of the changes proposed to be made 1

The Honourable Sir James Origg : With your permission, Sir, I shall 
deal with questions Nob. 87 and 88 together.

Government are not yet in a pos^ion to suT>mit propK)saIa for re­
modelling the Standing Finance Committee and accordingly a Resolution 
in the usual form will be put down during the present Sê d̂ on.

Mr. 8. BatyBOmrti: May I know if Government have come to any 
Conclusion as regardf̂  the point raised in clause (a) , that is to say, whether 
there is any proposal to set up an Estimates Committee on the lines of the 
Committee of the House of Commons T

The Honaurable Sir JTames Origg : A imggestion somewhat on these 
lines was put up by my friend, Mr. Joshi. If the question is whether we 
have decided or provisionally decided to set up such a committee, the 
answer is in the negative.

Mr. T. S. Avinashilingam Ohettiar : May I know whether this question
of reorganisation has been dropped ?

The Honourable Sir James Origg : It has not been dropped. That is 
implied in the use of the word * yet \

Mr. S. Satyamnrti ; The matter will be decided, before the end of the 
Session ?

The Honourable Sir James Gkigg : I shall put forward the usual Reso­
lution in regard to the Standing Finance Committee. If the House decides 
then not to have the committee in its present form but in some other form, 
then Government will have to consider the matter.

Mr. S. Satyamurti : My Honourable friend put down a motion last 
Session, to which I sought to move an amendment saying that the Chair­
man should not be my esteemable friend but some body else. He with­
drew his motion and said that he would put forward alternative proposals.
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The Honourable Sir James Orî ĝ • undertook to consider whether 
we could put forward alternative proposals but owing to certain circum­
stances we have not yet been able to reach a decision. The position now 
is that I am not in a position to put forward alternative proposals and so 
I propose to put down a Resolution precisely in the same form as before.

P eoposals fo r  settin g  u p  of  a n  E stim ates  CoMMriTEE a n d  A b olitio n  of  
THE Sta n d in g  F in an ce  Co m m ittee .

f88. *Mr. B. Satyamurti : Will the Honourable the Finance Member 
be pleased to state :

(a) whether tliere is â iy proposal to set up an Estimates Committee
of the House on the lines of a similar Committee in thê  
House K>f Commons ;

(b) whether Government propose to place before the Simla Seasion
of the Ajasembly any proposal to set up a Finance Committee 
of the Assembly ; and

(e) whether they propose to abolish the Finance Committee al­
together 1

R ssT R ion oN  ON th e  h o ld in g  of  t£oc R e se r ve  B a n k  o f  I n d ia  Sh a r e s .

89. J ’Bfr. 8. Satyamurti : Will the Honourable the Finance Member 
be pleased to state :

(a) whether there is any proposiaj to legislate, so as to restrict the
holdii^ of Reserve Bank; shares to 200 ;

(b) whether it is a fact that a large number of these shares are
held at present by some banks, firms or individuals, all or 
most of them non-Indian ; and

(e) whether Government propose to introduce legislation early, 
so as to see that the Reserve Bank remains a national 
institution f

The ficmonrable Sic James O x ^  : This qu^tion has been brought to 
my notice and is at present engaging my attention.

Mr. S. Satyamurti : May I know if my Honourable friend will be able 
to put down proposals in a legislative form, during the Simla Session f

The Honourable Sir James Origg : I would rather not go beyond the 
answer I have given.

R e du ctio n  in  th e  P rice  of Gold  a n d  Go v e rn m e n t ’s Cu rr e n cy  P o l ic y .

90. *Mr. S. Chityamurti : Will the Honourable the Finance Member 
be pleased to state :

(a) whether his attention has been drawn to a leading? article in 
the Amrita Bazar Patrikay dated the 8th June, 1937, entitlr̂ d 
the Gold Problem ;

fFor answer to this question, see answer to starred question No. 87.
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^b) whether it is a fact that the British Oovernment held a secret 
‘''Ctonfereiice receiitly with the representative of the Dominion 

Qovemments, and the latter are reported to have given their 
consent in regard to the proposal of reducing the price of 
gold ;

(c) whether the Government of India was consulted on this issue ;
(d) whether Government have oonsidered that a reduction in the

price of gold by Britain will cause an apprecmtion in the 
value of the Indian rupee with diisastrous effect on oar 
commodity pricoB ; and

(e) whether Government propose to issue a definite statement
regarding its currency policy f

The Honourable Sir James Origg : (a) Yes.
(b) (c) and (d). I think these parts of the question are sufficiently 

disposed of by the statement made by the Chancellor of tSie Exchequer 
iii the House of Commons On the 8th June,' 19&7/tod by statements made 
by President Roosevelt and others in Amserica at albout the same time.

■ (e) I have nothing to add to what I said on this subject in connection
with an adjournment motion on the 8th of October/11^30!''

: In view of these statements having been made 
in tile House' of Commons in EiiglaJdd'and in'the Hbine of tte'pi^K^ntitives 
in America, will ray Honourable friend consider the desira^lito of issuing 
a'defiiute litafemenf regiir’ding the iSftwency dovw ^rflt t

The Hononrabls ffir James Q iia r: I do not think it is necessary. I 
am |Se^e«a^"t<i’n e t^ y ia o » o ® P  fr i^ l "tee ' ‘ttie • ̂ e ^ 'o f  the 
Chancellor of the Exch'equei= £6 ^hlct I Kite I'iferr^l

JtJKioR Civ il ia n s  b ro u g h t  in  th e  F in an c e  D e pab th e m t  for  T r a in in o

9}. "‘Mr. g. the Honourable the Finance Member
be pleased to state . "

(a) whether it is a fact that a number of junior civilians have
been brought ûp to the ' Gr6Vemmenf' 6f Iiidlk, ̂ in the 
Finance Department, for training purposes ;

(b) if BO, whether the idea is tiiat thfey arfe to be trained for future
services in the Customs, Income-tax, Audit and Finance 
Departments ; and

(c) whether it is proposed to recruit civilians even for the Audit
Department, and if so, why ?

The Honourable Sir James Origg : (a) Two junior civilians have 
recently been brought up to the France Department for training.

(b) The intention is that if they prove suitable they should subse­
quently be employed in the Finance or Commerce Department or in 
Departments subordinate to them.

(c) It is not proposed that any civilians should be recruited speci­
fically for service in the Audit Department ; but such officers wiU, from 
time to time, be employed in that Department as hitherto.
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Mr. 8. Satyamurti: In view of the fact that the functions of the 
Audit Department are not similar to the functions of the Finance 
Department, in tact, very dissimilar, may I know if Government con­
template keeping the recruitment separately, so as not to bring about 
any confusion or misunderstanding, in respect of the very different func­
tions of this department 1

The Honourable Sir James Origg ; The integrity of the Audit and 
Accounts Service will be preserved. There is no change contemplated.

Mr. T. S. Avinashilingam Chettiar ; Are those two civilians 
Indians f

The Honourable Sir James Origg : Those two are Europeans, but in 
point of fact there is another Indian in training elsewhere in one of thei 
subordinate Departments of the Finance Department and another Indian 
is due to join in October.

B!r. Muhammad Ashar Ali : Is thi& proportion of two and one one of 
the recommendation? of the Government of India ?

The Honourable Sir James Origg : Two and two does not seem to 
me to be two and one.

N on -A cceptance  of A ccounts in  B h iw a n i Sa r a f a  B a za r  b y  the
I n com e-t a x  AuTHORrtTES.

92. '*Mr. Sham Lai : (a) Will the Honourable the Finance Member 
be pleased to state whether the accounts in Bhiwani Sarafa Bazar are kept 
on the same line as at Delhi on a definite system f

(b) Is it a fact that up to the year 1933-34 these accounts at Bhiwani 
were considered to be regular and accepted by the Income-tax authorities 
but they are now being disbelieved by them ?

(c) What is the reason for disbelieving these accounts t
(d) Is it due to any instructions being issued by the I»come-tax 

Department t
Mr. A. H. Lloyd : I have called for certain information and will lay 

a reply on the table in due course.

R u p e e  Coins  a n d  Cu rr e n cy  N otes r efu sed  b y  Cash iebs  in  Go v s b n iib n t
T r e a su r ie s .

93. *Mr. Sham Lai :Will the Honourable the Finance Member be 
pleas^ to state :

(a) whether it is a fact that in many Government Treasuries and
Sub-Treasuries, Government rules for the acceptance of 
various kinds of rupee coins and currency notes under 
various conditions are not to be found hanĵ ing down at 
prominent places in English and Vernacular for the guidance 
of the people ;

(b) if so, whether he is aware that rupee coins and currency notei
brought to Treasuries and Sub-Treasuries for payment by 
the people are frequently refused on flimsy grounds by 
cashiers employed by Government Treasurers ; and 
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(e) if BO, whether Goyernment propose to take any action in the 
matter f

The Honourable Sir James Origg : (a) I understand that such notices 
are exhibited in Government treasuries and sub-treasuries. If the 
Honourable Member will inform me of any instance where Government 
instructions are not observed I shall have the matter looked into.

(b) No.
(c) Does not arise.
Mr. LalchanJ Mavalrai : May I know which are the grounds, apart 

from the coins being counterfeit, on which such coins can be rei^sed ? 
Elxcept on the ground that the coins are counterfeit, are there any other 
grou]^s on which the treasury can refuse them t

The Honourable Sir James Origg : 1 think that, for instanoe, under­
weight coins can be refused. The Honourable Member had better put 
down a question.

R e d u ctio n  of  F ees in  Se c o n d a r y  Schools of  th e  D elhi P r o v in c e .

94. ^Mr. Sham Lai : Wil] the Secretary for Education, Health and 
Lands be pleased to state :

(a) whether it is a fact that the latest enhancement of school fees
for students of certain classes was effected in secondary 
scliooJs of the Delhi Province almost at the time when the 
ten per cent, cut in the salaries of Government servants was 
enforced ;

(b) if so, whether it is now proposed to have school fees brought
to the old level specially when tJie ten per cent, cut has conn; 
to be withdrawn ;

(c) if not, why not t
Mr. M. S. A Hydari : Emquiries have been made and a reply will be 

furnished on receipt of infor?[^ation.

Man u fa c tu r e  of  Soap  a n d  V e g etable  Oil .

95. *Mr. Sham Lai ; Will the Honourable Member for Industries 
and Labour be pleased to state :

(a) whether the manufacture of soap and vegetable oil ever en-
gagerl the attention of the Industrial Research Bureau of 
the Central Government ; and

(b) if so, what the result has been ?
The Honourable Sir Thomas Stewart : The attention of the Honour­

able Member is iiivited to Chapter V of the Report of the Industrial 
Rwearch Bureau for the year 1936-37, copies of which are available in the 
Library of the House.
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N on -Cleaban o e  o f  L e t t e r  B o x e s  on  certain  Station s .

96. *Mr. Bham Isl : Will the Honourabk Member for Industries and 
Jiabour be pleased to state :

(a) whether it is a fact that there is no daily clearance of m^-
boxes ori several small railway stations where trains having 
Railway Mail Service carriages do not stop ;

;*  ̂ (b) whether Government are aware of the inconvenience to which
the station staff and the rural people of the neighbourhood
are being subjected in this Connection ;

(c) if so. whether Government propose to secure the co-operatiQ  ̂
r of pf.stal and r€ulway autJiorities in this matter for making

some other arrangements T
The Honourable Sir Thomas Stewart: (a) There are some small 

railway stations at which letter boxes are not cleared daily.
(b) Government are aware that some inconvenience must result from

this, but riiese sj'itions are at a distance from the nearest post office ; so,
to ensnre a daily clearance, extra staff would have to be employed. The
extra expenditure involved by this would not be justified in view of the 
small numlier of letters posted in such letter boxes. The question of 
improving the sorvice whenever it is possible to do so at a reasonable cost 
is kept under constant review.

(c) Does not arise in view of the reply to part (b).
BSr. Mohan Lai Saksena : What will be the amount of extra expendi­

ture ?
The Honourable Sir Thomas Stewart: I must have notice of that.
Prof. N. O. Rf*nga : Is it one of the results of the proposed additional 

postal facilities for rural folk ?
The Honourable Sir Thomas Stewart : Sir, the case of these boxes 

at railway stations to which reference is rriAde is entirely on all fours with 
the case of rural post offices, where there is at present an insufficient ser­
vice, and equal treatment will be given to these and to the rural post offices 
as occasion offers.

Mr. Mohan Lai Saksena : Is the Honourable Member aware that rail­
way dak is being carried daily from every station ?

The Honourable Sir Thomaa Stewart : I am quite willing to take the 
Honourable Memljer's word for it but this is carried out through the 
agency of the railways themselves on the spot.

BIr. Mohan Lai Saksdna : Will the Honourable Member inquire from 
the Railway Department whether they can give facilities in taking these 
letters from these stations to the next station where the mail stops f

The Honourable Sir Thomas Stewart : I rather fear that if I made 
the request, my Honourable colleague, the Railway Member, would ask 
me to pay for it.
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Position in  reg ard  to Indian  Clove Traders in Zanzibar .

 ̂ 97, *Mr, S. SatyamiiFti : Will the Secretary for the Depiurtinent of
Education, Health and Lands be pleased to state ;

(a) the latest position with regard to Indian Clove Traders in
Zanzibar ; ^

(b) whether Qovemmerit propose to take any step to grow cloves
in luJia* and to prohibit the entry of Zanzibar Cloves ; and

(c) whether any other ŝtepis are being contemplated by the Gov­
ernment of India to vindicate the position of Indiana in
Zarzibar, and if so, what they are ?

air. M. B. A. Hydari : (a) The Honoiirable Member's attention is 
invited to the press communique, dated the 23rd July, 1937, issued by the 
Department of Education, Health and Lands, copies of wMch have been 
placed in the Library of the House. Information has since been received 
to the effect that owing to non-participation by India*njs, non-Indians 
are entering the trade in considerable numbers.

(b) As regards the earlier portion of the question the possibility of 
growing cloves in India is being: investigated by an officer at the request 
of the Government of India deputed by the Imperial Council of Agricul­
tural Research. The reply to the latter part is in the negative.

(c) As explained in the press communique referred to in part (a), 
ihe Government of India consider the new scheme should be tried. If 
in practice the 8u<?frested safeguards are not sufficient to prevent racial 
discrimination, a further approach will be made.

Mr. B. Satyamurti : W ith  reference to the answer to clause (a ) o f 
the question, may I know whether the Government have any information 
€n the point of the passive resistance Of all Indian traders in Zanzibar 
in respect o f this clove trade and will they let us have the latest informa­
tion they have ?

Mr. M. B. A. Hydari ; Sir, I can read out certain information
irhich we have received. t ,

An Hononrable Member : When t
Mr. H. S. 4 . Hydari : On the 19th of August The movement is 

kept going princi})ally by bankers and other money-lenders locally with 
mpport from Tayab All, President of the Indian National Ajisocsiation, 
who has been in Bombay for over a year. It is considered that substantial 
■umber of traders would welcome resumption of normal conditions and
ttat these and mass of Indian craftsmen and employees are only kept
in the movement by appeal to racial prestige and unfounded statements 
that the legislation discriminates against the Indian race. Consequently, 
export trade except to India is passing to non-Indians, and non-Indians’ 
internal buying agents are establishing themselves in large numbers. 
Smnmary of practical effects of non-participation is that efforts made by 
Zanzibar and Indian Governments to keep Indians in clove trade are 
nullified and the longer it persists, the more difficult it will be for Indians 
to resume, ^peciully as regards purchasing cloves for Clove Growers'
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A*^iation where Arabs prove very successful. Indian National Asso­
ciation were informed that direct export must be considered as normal 
flow was impeded. On business grounds, exports to India should be 
negotiated immediately but to avoid embarrassment, authority to export 
to ^ t  if non-participation continues, wiU be delayed till September 1st. 
WelJ-known Indian purchasers in Calcutta and Ltadras have requested 
direct export to them by the Clove Growers’ Association.”

Hr. Knladlur Chaliha : May I know from whom the information h«a 
been received T

Mr. M. 8. A. Hydari : Prom the Government of Zanzibar. (Laughter,)
Mr. E. Santbanam : May I know if the passive resistance on the 

of Indians is complete ? ^
Vi , M* s. a. Hydari : I do not know what ym  mean.
BKr. K. Baathaxiam: May 1 know if there are any Indiaxis who aira 

not participating in this passive resistance and taking to the clove trade T 
May I know how this agreement is to be tried in view of the non-participâ » 
tion of Indians ?

(No reply.)

P o lic y  of I n d ia  in  biatters of Qu in in e .

96. ’‘'Mr. Badri Dntt Pandd : Will the Secretary-in-eharge of Bdui 
cation, Health and Lands state :

(a) what is the present policy of India in matters of quinine ;
(b) what is the annual expenditure ;
(c) how much quinine is imparted from Java and outside ;
(d) how much is grown in India ;

 ̂(e) what is the profit Government derives from the sale of quinine ;
and

(f) how is this profit utilized ?
Mr. M. S. A. Hydari : (a) The production, supply and distribution 

of quinine are matters entirely of provincial concern. In order to find 
out whether larger and cheaper supplies of quif̂ ine can be made available 
in the country, the Government of India have, out of a special -grant 
of Rs. 10 lakhs made to the Indian Research Fund Association for antir 
malarial work, set apart a sum of Rs, 1 lakh for an inquiry into the 
possibility of extending cinchona production in India.

(b), (e) and (f). These are matters for the Provincial Govern̂  
ments concerned.

(c) The imports of quinine salts in 1935-36, which is the latest 
year for which figures are available, amounted to 9,619 lbs. from Java 
and 93,991 lbs. from other countries.

(d) The output of quinine of the Governments of Bengal and Madr^ 
which are the only two quinine producing Governments, now in Indi£ 
amounted in 1935-36 to 74,441 lbs. and 25,402 lbs. respectively.
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Mr. Badri Dutt Paiule : Do Provincial Oovernmeuts import quinin* 
for thenuelTes or do the Government of India import it for them f

Mr. M. S. A. R jd a ii: As far as I know, the two producing Provincial 
Goveruiiieuts do not import. But after the 1st of April this year there 
ift nothing to prevent any Provincial Government in India importing 
qninine for their ovm needs.

Prof. N. Q. Banga : In view of the fact that several Provincial 
Qovemments do not grow their own cinchona and manufacturfi quinine 
and the supply of this quinine is of such great importance for ^  better 
health of the people, will Government consider the advisability of 
calling for a conference of the representatives of various Provincial 
Governments to develop a uniform policy for the supply and dietri 
bution of quinine for the whole of India ?

Hr. K  8. A. Hydarl: The position was exhaustively discussed 
at the last meeting of the Central Board of Health and as a result 
ot their recommendation this ofiSoer has been appointed. I think 
we must wait for his report before considering what further action 
should be taken.

Mr. Badri Dutt Pande : May I ask why Colonel Sir Henry Gidney’s 
speech was considered dangerous by the Government of India 1

Mr. M. B. A. Hydari : That question does not arise.

OVEKLOOKINO OP THE CtXlMS OF HiNDUS IN PoST MaSTEBH’ GrADE IN THl 
Fatehgaeh Postal D ivision.

99. *Bhai Parma Hand : Will the Honourable Member for Posts and 
Telegraphs be pleased to state :

(a) what is the proportion of Hindus and Muslims among thos#
who have been confirmed on the newly created grade of 
Post Masters in the Patehgarh Division ;

(b) whether it is a fact that in the selection the claims of Hindus
have been overlooked ; and

(c) whether it is a fact that in this Division postal officers had
to work shorthafided and then were criticised and trans­
ferred to unsuitable places ; if so, why ?

The Honourable Sir Thomas Stewart : (a) There is no newly 
created grade of Postmasters in the Fatehgarh Division.

(b) The appointment of Postmasters is not made by direct recruit* 
ment and as such is not governed by the communal orders. I have no 
reason to believe that any legitimate claims have been overlooked. Tf 
any official considers he has a grievance it is open to him to represent 
his case to the proper authority through the usual official channel.

(c) Government cannot admit the general allegation that this 
Division is undermanned.

Mr. Lalchand Navalrai : With regard to part (a), may I know 
whether any Postmasters have been newly confirmed in the Fatehgarh 
Dirision t
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The Honourable Sir Thomas Stewart : May I ask the Honourable 
Member to repeat his question.

Mr. Lalchand Navalrai ; The Honourable Member has replied that 
there is no proportion of Hindus and Muhammadans in the newly 
created grade. 1 do not ask about the newly created grade but I 
want to know whether any Postmasters have been recently and newiy 
confirmed ?

The Honourable Sir Thomas Stewart : I*believe that that is a 
continuous process in any large service.

Mr. Lalchand Navalrai : 1 want to know if there has been any 
confirmation due to the proportion of Hindus and Muhammadans T

The Honourable Sir Thomas Stewart : That does not arise.
Mr. M. S. Aney : What is the number of Postmasters who have

been confirmed in that division ?
The Honourable Sir Thomas Stewart : I shall require notice of

that question.
Mr. M. S. Aney : The question itself contains this and there is no 

need for a further notice.
The Honourable Sir Thomas Stewart: I cannot agree with the 

Honourable Member. I am asked a question with regard to a newly 
created grade which does not exist. I can give no information abouk 
that which is non-existent.

Sir Muhammad Takub : (Jonsidering the fact that there are
certain complaints by Bhai Parma Nand and other Honourable Members 
about the inadequacy of certain classes in the Postal Department, will the 
Qcvernment be pleased to institute a full inquiry into all the services 
under the Postal Department in India and find out whether all the 
communities are duly represented or not as was pointed out in th  ̂
Conununiqu  ̂ issued by the Government of India T

Mr. S. Satyamurti : Then you will not get your letters !
Sir Muhammad Takub : I am glad my friend, Mr. Satyamurti, is 

assuming the power of Government.
The Honourable Sir Thomas Stewart .;7The question of the proper 

representation of communitiee within the postal services ia one which 
is under continuous review.

Sir Muhammad Takub : By whom T
The Honourable Sir Thomas Stewart : By responsible officers in 

the Department.
Sir Muhammad Takub : Have they any sympathy with the Musal- 

mans f
(No reply.)

Mr. President (The Honourable Sir Abdur Rahim) : Next question.
iMFOSmON OF EMBARGO ON THE I mPOBT OF Cl OVES FROM ZANZIBAR.

100. *Seth Oovind Das ; Will the Secretary for the Department 
•I Education, Health and Lands be pleased to state :

(a) whether they received a telegram from the Bombay Merchants’ 
Chamber in the month of July directly after the Zamribar
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Clove Decree urĝ ing on the imniediate imposition of embargo 
on the import of cloves to India from Zanzibar ;

(b) whether Government have takê n any action on the telegram ;
(c) whether Government consider the concessions granted to

Indians in Zanzibar adequate and touches the main pro­
blem ;

(d) whether Government consider the concessions meeting the
demands of^he people or the recommendations 61 the Gov­
ernment ; '

(e) whether Government made any further representation ô His
Majesty ̂ s Government after the interpellations in the House 
of Commons, and reference made by Lord Halifax in the 
House of Lords on the 21st July ; and

(f) if so, what those representations are and the result thereof ?
Mr. M. B. A. Hydftri : (a) Yes.
(b) No.
(c) and (d). The Honourable Member’s attention Is invited to the 

press communique, dated the 23rd July, 1937, copies of which have been 
placed in the Library of the House.

(e) No.
(f) Does not arise.

A c t io n  o n  t h e  R e s o lu t io n  re I n t r o d u c t io n  op  H o m o e o p a th ic  T r e a tm e n t
IN H obpitai^  a n d  R e co gn ition  of H om oeopathic  Colleges .

101. *Mr. Lalchand Navalral : (a) Will the Secretary for Educa- 
tion, Health and Lands be pleased to state if any effect has been given to 
the Resolution passed by the Legislative Assembly on the 22nd April, 1937 
recommending to the Governor General in Council to introduce homoeopathic* 
treatment in Government hospitals and give homoeopathic colleges in India 
the same status and recognition aa in the case? of allopathic colleges ?

(b) Do Government propose to take any steps or make any reoom- 
Diendotion to All-India Medical Council to further the interest of 
homoeopathic treatment and recognition and if so, what ? If not, why 
not T

Mr. M, 8. A. Hydari : (a) and (b). I would invite the Honourable 
Member's attention to the speech of ^ r Girja Shankar Bajpai on the 
Resolution moved on the 2nd April last. The Central Government’s 
attitude was explained in that speech. Copies of the record of the debate 
have been sent to the Provinieial Governments.

Mr. Lalchand Navalrai : My question was not as to what was con­
templated at that time. My question is : since then what has been the 
effect of that Resolution 1

Mr M. B. A. nydari: I have said that copies of the record of tlio 
xjlebate have been sent to Provincial Governments.
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E x f b n d it u b b  mouRBBD ON F b o n t ie r  O p e ra tio n s .

102. *8ardar Mangal Singh : (a) Will the Honourable the Finance 
Member please state the total eprtra expenditure that has so far be«a 
incurred on the Frontier operations from the beginning of the present 
campaign f

(b) How much of it haa been credited to the Military Department 
and how much to the Political Department ?

Tbe Honourable Sir James Origg : (a) and (b). I am not at present 
in a position to give any definite figures, since complicated acoounting 
adjustments are necessary in order to distinguish between expenditure 
which is solely due to these operations and expenditure which would in 
any case have been incurred. ,

I may add that the expenditure up to the end of March was about 
25 lakhs and thereafter it has been very roughly at the rate of one 
lakh per day.

Mr. S. Batyamiirti : Is it up-to-date, Si crores t
The Honourable Sir Jamecf Origg : No.
Prof. N. O. B a i^  : May I ask why the Government waited to start 

these operations until the last Session of the Assembly had been adjourned
and why did they conclude these operations before this Session had
begun ?

The Honourable Sir James Origg : I wish that the second part of 
the Honourable Member’s question had been right.

Bardar Mangal Singh : What is the answer to part (b) T
Tbe Honourable Sir James Origg : That aixswer is covered by my 

main answer. I have answered both parts together.

Circu latio n  of Spurious  R u pees in  In d ia .

103. ^Sardar Mangal Singh : (a) Will the Honourable the Finance 
Member please state whether Government are aware of the fact that there 
ia a large number of spurious rupees now in eircuktion all over the 
country T

(b) If the answer to part (a) be in the affirmative what flteps do 
Government propose to take to stop this evil T

The Honourable Sir James Origg : (a) Yes.
(b) I would invite a reference to part (b) of the reply which I 

gave to question No. 162 asked by Mr. Lalchand Navalrai on the 25th 
of January, 1937.

Mr. Sri Prakasa : Is it not a fact that every single rupee in circula­
tion in India is spurious because there is only 8 annas worth of silver iii 
it ; and when does the Honourable Member expect his Government to 
be honest enough to give full value to the rupee 1

Mr. President (The Honourable Sir Abdur Rahim) : It need not 
be answered.

Mr. Sri Prakaaa : Have you disallowed my question, Sir t
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R e d u c t io n  in  t h e  Sa l a r ie s  of Im p e r ia l  Se r v ic e 8.

104. *8ardar Mangal Bingih : (a) Will the Honourable the Finance 
Meptber pleafie state whether in view of the altered political condition in 
In^a Government propose to move the Secretary of State, for India to 
take atepe to reduce the salaries of Imperial Services so as to bring thorn 
to the level of Indian conditions 1

(b) Have the Government of India mentioned the tact of the reduced 
salaries of the Congreas Ministers in their despatches after thie Congrees 
has taken offices ?

The Honourable Sir James Ghrigg : This question should haVe been 
addressed to the Home Department. I understand that they are prepared 
to reply.

Mr. R. P. Mudie : (a) No such proposals are at present under con­
sideration.

(b) I have no doubt that the Secretary of State is aware of the 
position.

Mr. S. Satjramurti : May I know, Sir, whether the Government of
India send weekly despatches to the Secretary of State or not t

Mr. R. F. Mndie : That does not arise.
Mr. S. Satyamurti : What is the meaning of this ? Will you, Sir,

kindly look at the question. Part (b) says :
** HaTe the Goyernment of India mentioned the fact of the redueed Balarictt o f 

the OongresR Ministers in their despatches after the Congress has tal^n offices f
1 asked whether the Government of India send weekly despatches 

to the Secretary of State for India, and the Honourable Member sayn 
that question does not arise.

Mr. President (The Honourable Sir Abdur Rahim) : The supple- 
mentary question is whether any weekly reports are sent. I do not
think it is really covered by this question. The question is whether
with rep:ard to a particular matter any motion has been made.

Mr. B. Batyamurti : Please read parts (a) and (b) together. The 
point is whether they have taken eflfective steps tq move the Secretary 
of State. It is well-known that the Government of India do send 
despatches to the Secretary of State.

Bfr, President (The Honourable Sir Abdur Rahim) : If it is a well- 
known fact, a question need not be asked.

Mr. 8. Satyamnrti : T am asking whether Government send it 
weekly.

Mr. President (The Honourable Sir Abdur Rahim) : The questioner 
wanted certain information which has been given, and I really do not 
see how this supplementary question arises.

Mr. B. Batyamurti : The point is whether the Government of India
have informed the Secretary of State about the reduced rate of salary 
taken by the Congress Ministers ?
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BIr. President (The Honourable Sir Abdur Rahim) : He has answered 
that.

Mr, S. Satyamurti : No good aiiiiwer. “  I daresay the Secretary 
oi; Slatt knows —is that an answer to this questi9n ? The question is 
whether the Government of India have informed the Secretary of State ?

Mr. R. P. Mudie : The answer may be a little elliptical. But it is 
fiiirlj- obvious. I think that we have nbt brought this point specially 
to the notice of the Secretary of State in a despatch.

Mr. S. Satyamurti : That is an honest answer.
Beth Oovind Das : Do they now propose to do it ?
Mr. Lalchand Navalrai : I rise to a point of order. During this 

sitting o f the Assembly, I find that the Treasury Benches very often 
hixy i»i answer to supplementary questions that they do not arise. I 
want to know from the Chair generally whether it is not the duty of 
tLo Chaii^ to decide which question arises and which does not t Or is 
the duty laid upon the Government to decide ?

Mr. President (The Honourable Sir Abdur Rahim) : If any dispute 
arises of course the Chair will finally decide.

E x p e n d itu r e  in c u r r e d  o n  t h e  B r it is h  SEcrnoN op  t h e  A r k y  in  In d ia .

105. *Sardar Blaagal Singb : (a) Will the Honourable the Finance 
Member please state the total expenditure incurred on the British section 
of the Army in India including the transport charges from and to England 
and expenses in connection with the recruitment and training of the 
British regiments ?

(b) Will the Honourable the Finance Member please state how much 
oould be saved out of this expenditure if the British regiments be replaced 
by Indian Nationals ?

The Honourable 8ir James Origg : (a) The expenditure on tho 
British portion of the Army in India is estimated at approximately 
Rh. 12 croreK per annum inclusive of transport charges from and to 
England and expenses in connection with the recruitment and training 
of the British troops.

(b) Rather more than one-half.
B n forcem en t  of P r oh ibitio n  in  certain  P laces in  th e  Ce n t r a l l y

A d m in ister e d  A r e a s .

106. ^Sardar Blangal Singh : Will the Honourable the Finance Mem< 
bf r please state whether the Government of India contemplate *to t^e steps 
to enforce prohibition in some suitable places in the centrally administered

as an experimental measure ?
The Honourable Sir James Origg : No, Sir.

N e w  A ppointm ents  m ade  in  th e  F in an ce  D epar tm e n t .

107. ^Mr. 0. N. Muthuranga MndaUar : Will the Honourable the 
Finance Member please state :

(a) the number of new appointments made in the Finance Depart­
ment since 1st April, 1937 ;
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(b) the number of posts to which members of the Indian Civil Ser­
vice have been appointed ;

(c) the number of posts to which members of other services have
been appoint^ (separately) ;

(d) whether a post of Joint Secretary has been created ;
(e) whether the post of Budget Officer, formerly held by an Indian,

is now filled by a European member of the Î diajQi Civil 
Service ;

(f) whether the intention is that the post of Bud^t Officer, which
now is that of a Deputy Secretary to Government, should in 
future be held by a European and that for that purpose a 
European is now receiving training under an Indian Accounts 
Officer ; and

(g) the increase in the total cost of establishment (officers) of
Finance Department on account of the new appointmeivU 
made since 1st April, 1936 ?

The Hononrable Sir James Qrigg : (a), (b), (c) and (d). The 
following new posts have been created in the Finance Department since 
the Igt of April, 1937 :

(1) A temporary post of Additional Joint Seoretaary, held by an
officer of the Indian Audit and Accounts Service.

(2) Two posts of Under Secretary, held by officers of the Indian
Audit and Accounts Service. The posts of Assistant Secre­
tary previously held by these officers have b^n abolished.

(3) A temporary post of Under Secretary and a temporary post of
Officer on Special Duty. These posts are held by officers of 
the Indian Civil Service.

(4) Two temporary posts of Officers on Special Duty in the
Central Board of Revenue. These posts are held by officers 
of the Income-tax Service.

(5) A temporary post of Assistant Secretary, held by an officer
of the Imperial Secretariat Service.

(e) Yes.
(f) No.
(p) The additional expenditure involved for the period from the 

1st of April to the 31st of August, 1937, is approximately Rs. 30,000.
Blr. T S. Avinasbilingam Ohettiar : What is the reason for tlna 

increase in the personnel of the department f
The Honourable Sir James Origg ; Increase of work.
Mr. T. S. Avinashflingam Ohettiar : What special circumstanoes 

have risen to necessitate increase of work f
The Hononrable Sir James Origg : Take one example. The con­

sideration of the income-tax experts’ report is the cause of the addition 
to the Central Board of Revenue.

laaiWLATiYK A8SBMBLY. [25th  A u q . 1937.



Mr. B. BalyBiBiirti : Has the atteatiou of the Finance Department 
l)6en drawn to the creati©o, not anoften, of these new posta after the 
Bndgel. has been passed by this House f Will the Honourable the 
Finance Member consider the advisability of not creating new appoini- 
mentN in the Finance Department specially—which ought to set better 
eiample—without reference to this House ?

The Honourable ffir Jamea Origg : I do not think it is always 
])06siblc to wait for the authority of this House before appointing officers 
iii ease of sudden increase of work, or unforeseen increase of work. But 
I agree with the Honourable Member to this extent that in preparing 
the estimate for the year, the Department ought, as far as possible, to 
foresee the increase of work during the course of the year, even if it 
has not actually materialised.

Mr. 0. N. Muthuranga Hudaliar ; May I know how many of these 
nt-wJj appointed officers are Indians and how many are non-Indians ?

The Honourable Sir Jamea G i^g : A majority of them are Indians. 
The post referred to in No. (1) is held by an Indian, both the posts 
referred to in No. (2) are held by Indians, those in No. (4) by Indians. 
Both the posts in No. 3 are held by Europeans.

Mr. T. 8. Avinashilingam Ohettiar : Apart from the Central Board 
of Revenue in which special work has come on account of the income-tax 
enquiry report, what special work has arisen in the Finance Depart­
ment necessitating the appointment of these new officers f

The Honourable Sir James Origg : I cannot ^  into that in detail- 
Hut J can assure the Honourable Member that the Finance Department's 
work lias increased and is increasing.
E x p b k d it v b e  on  the  In d ia n  Civ il  Se rvice  a n d  oth er  I h p e b ia l  S e r v ic e s .

108. *BIr. C. N. Mothuranga Mudaliar : Will the Honourable the 
Finance Member please state :

(a) the percentage of the total expenditure of the Central Govern­
ment for which expenditure on •the services (Indian Civil 
Service, other Imperial Services and others, to be shown 
iwparately) including their pension (the latter to be shown 
separately) was responsible on the 1st April, 1919, 1st April, 
1921, Iŝ t April, 1925, 1st April, 1930, 1st April, 1933, 1st 
April, 1936 and 1st July, 1937 ; and

(b) the percentage of increase represented by tie expenditure on
the Indian Civil Service and other Imperial Services on 1st 
April, 1937 compaired with Ifst April, 1921 and the reasons 
therefor f

The Honourable Sir James Grigg : (a) and (b). The information is 
not available.
A ppoin tm en t  o f  a  R etren ch m en t  Com m ittee  pgr  e xp l o r in g  A venues o r

EcoNOBrr.
109. '*Mr. 0. N. Muthuranga Mudaliar : Will the Honourable the 

Finance Member please state :
(a) whether in view of the great growth in expenditure by the 

Central Govemraent since the Retrenchment Committee

STABBBD qVManOSB AKD ASSWVBS. fiSl



reported in 1932 he is prepared to eoxisider the durability 
appointing a retrenchment committee to go into the que«- 

lion again with a view to exploring ail possible avenues o£ 
economy, and if not, why not ;

(b) whether he has considered «the question of retiring all members
of the services who have put in 25 yearn' service or have 
attained 50 years of age (m full pension, and if so, what is 
the result, and if not, why not ; and ^

(c) whether the point referred to in part (b) above has been con­
sidered from the point of view of mitigating the severity of 
unemployment 1

The Honourable Sir James Origg : (a) I do not consider it neoe&- 
SMi'y to appoint another retrenchment committee aj the present stage.

(b) and (c). Proposals of this nature have been considered i'rom 
time to time and the possible effect on the unemployment question of a 
cbauge in the rules governing the age of retirement is still under 
examination.

Mr. President (The Honourable Sir Abdur Rahim) : Mr. Muthuranga 
Mudaliar has exhausted his quota of questions. The answers to questions 
Nos. 110 and 111 will be printed in the debates, as written answers.

LBOI8LATIVJB AS8BMBLY. [26tH  A uG. 1937.

( b )  W r it t e n  A n s w b b s .

N on -E xt en sio n  op  A cts d e sig n ed  for  th e  R e l ie f  op  R u r a l  In d e b te d n e ss  
TO THE D elh i P r o v in c e .

77. ♦Mfr. M. Asaf All ; Will the Secretary for Education, Health and 
Lands please state why the Local Government of Delhi Province has not 
extended any of the Acts designed for the relief of rural indebtedness to 
the Delhi Province, despite repeated demands by several rural conferences 
during the last three years ?

Mr. M. 8. A. Hydari : Proposals for the extension of the Punjab 
Relief of Indebtedness Act, 1934, to Delhi are under examination and 
it ib hoped to arrive at an early decision.

F in a n c ia l  A id  for  th e  D e velopm en t  of I n d u strie s  in  th e  D e lh i P ro v in c e  .

78. ♦Mr. M, Asaf All : (a) Will the Honourable Member for 
Industries and Labour state if it is a fact :

(i) that the Punjab State Aid to Industries Act has not been
extended to Delhi Province in spite of repeated representa­
tions made by industrial and manufacturing interests in 
Delhi ;

(ii) that Banks do not give advances to the industrial concerns on
reasonable terms on mortgage of machinery and plant ;

(iii) that many small industries are either languishing or not mak­
ing the desired advance on account of absence of facilities of 
obtaining financial assistance on reasonable terms of pay- 
ment ; and
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(iv) that State Financial Aid is given for the development of 
industries in almost all the provinces of India t

(b) What aid, if any, is the Local Government of Delhi giving in the 
Province T

The Honourable Sir Thomas Stewart : (a) (i). The Act has not 
been extended to Delhi, and I am not aware that there have been repeated 
representations for its extension.

(a) (ii). I am not in possession of particulars regarding the terms 
on which banka give advances to industrial concerns.

(a) (iii). No.
(a) (iv). Yes, by the Government of India and Provincial Govern­

ments.
(b) Information has been called for and will be placed on the table 

of the House in due course.

R bduotton in  th e  Sa l a r ie s  of  M em bers  of  th e  G ov e rn o r  G e n e r a l ’s
E x e c u t iv e  Co u n c il .

110. ’*‘Ur. C. N. Muthuranga Mndaliar ; Is the Honourable the 
Finance Member aware that the majority of Ministers in Provinces in 
India ar̂  not in receipt of more than Rs. 500 each as their salary ?

(b) Has he or the Government of India considered the desirability of 
fixing a reduced salary for members of the Governor General’s Executive 
Council ? If not, why not ?

(c) Are Government prepared to consider the question of reduction
of the present enormous salaries at least in the ease of Indian Members
of the Executive Council T

The Honourable Sir James Origg : The question should be addressed 
to the Honourable the Home Member.

H a r d sh ip  e x p e r ie n c e d  b y  th e  Sa l t  L iosn cees  of c er ta in  P laces in  the
M a d r as  P r e s id e n c y ,

111. *Blr. 0. N. Mathnraiiga Mndallar : With reference to my starred 
question No. 19 asked on the 25th January, 1937, regarding the hardships 
experienced by the salt licencees of certain places in the Madras Presi­
dency, will the Honourable the Finance Member pleane state :

(a) whether the representation referred to has since been received,
and if so, what action has been ‘taken thereon ;

(b) whether Government propose to investigate themselves into
the hardships mentioned and do the needful regardless of 
representations from any particular body of people ; and

(c) whether they have issued any instructions to 'the Provin<*Ja)
authorities concerned for the supply to the Ĝ overnment of 
India periodically of reports, regardinjr the implementing 
of the terms of the Gandhi-Irwin agreement in respect of 
salt, and if so, whether the reports if and when received 
will be placed on the table of the House or in the Library t



!IlM.H(mowaUe Sir James Origg : (a) A represemstion was reoeived 
direct by the Central Board of Bevenue who had the neceSBary investiga* 
tioQS made by the Collector of Salt Bevenue, Madras. Most of the 
eomplaihts turned out to be unfounded.

(b) This has been done.
(e) The answer to the first part of the question is in the negative.

Thfc second part does not arise.

634 14COISLAT1VB ASbmiBLY. [2 6 th  Auq. 1937.

UNSTARRBD QUESTIONS AND ANSWERS.

MusuM OvnciALS nt Gazbttzd Banks of thb Telegraph Enoinbbbino
DEPABTUEirr.

9. Dr. Zianddia Ahmad : (a) Will the Honourable Member in 
charge of the Department of Industries and Labour be pleased to give the 
number and percentage of Muslim officials in all Oazetted ranks of Tele­
graph Engineering Department for India and the total strength of all 
Gazetted ofQcers in the same Department ?

(b) Is it a fact that on and before January 1st, 1937, not a single 
Muslim officer has held any of the following Oazetted ranks of the Tele­
graph Engineering Department for India :

(1) Chief Engineer ;
(2) Deputy Chief Engineer ;
(3) Postmasters General (Engineering Section) ;
(4) Directors, Telegraphs ;
(5) Divisional Engineers, Telegraphs ;
(6) Assistant Engineern, Telegraphs (General) ;
(7) Assistant Engineers (Phones) ;
(8) Assistant Engineers, Electrical ;
(9) Deputy Assistant Engineers (Phones) ;

(10) Deputy Assistant Engineers, Electrical ; and
(11) any Gazetted grades of Wires Department !

(c) If not, will Government give the names of Muslim offlesrs in tbs 
shove ranks t

Ibe Honourable Sir Thomas Stewart : (a) The total number of 
gazetted officers in the Telegraph Engineering Braneh is 182 of whom 
five are Muslims. The percentage of Muslims is 8.79.

(b) The position on the 1st January, 1937, and for the five pre­
ceding years is as stated with the exception that one Muslim OfBfier 
was holding a Divisional Engineer’s charge at the end of 1936. Govern­
ment regret that the information for earlier years is not readily avail­
able and could not be obtained without an expenditure of time and 
labour which would be incommensurate with the result.

(c ) The officer holding the Divisional Engineer’s charge was Mr. 
M. N. Mirza.



AFFOIKTlfENT OF MUSLHES AS £N(»NEBB1K0 SUPERVltoRS.
10. Dr. Ziauddin Ahmad: (a) Will the Honourable Member in 

diarge of the Dtepiirtmenf of Industries and Laboiiir be pleased to state the 
total number of Engineering Supervisors appoints siiiee 1929 (depart­
mental and outsiders) and the number and percentage of Muslim asiokigst 
them ?

(b) Do Government propose to reserve 26 per cent, recruittnent for 
Mussalmans as laid down in the Resolution of the Govermoent Of India t

The Honourable Sir Thomas Stewart :
(a) Departmental 35 .. Muslims Nil,

Direct recruits 90 .. Muslims 6
Percentage of Muslims among direct recruits—6.7 per cent.
(b) The existing rules prescribe that 25 per cent, of the vacancies 

to be filled by direct recruitment should be reserved for Muslims, 
provided that they attain the specified minimum standard in the 
examination. The number actually recruited is less than 25 per cent, 
owing to the fact that the requisite number of Muslims were unable to 
qualify in the examination^

A ppoin tm en t  op  a n  Opfiobe  to  w a t c h  th e  R h obu itm ent  o f  Muslim s a n d
OTHER Minority CoMMUNrrncs in the Postal Department.

11. Dr. Ziauddin Ahmad : Will the Honourable Member in charge 
of the Department of Industries and Labour be pleased to state whether 
the Postal Department has appointed any officer to watch the recruitment 
of the Mussalmans and other minority communities to see that the Resolu­
tion of the Government of India regarding recruitment of minorities is 
properly carried out f

The Honourable Sir Thomas Stewart : The Indian Posts and Tele­
graphs Department has hot appointed any officer excllisiVely for this 
purpose. Adequate measures have been taken to ensure that the 
orders of Government regarding the recruitment of minority communi­
ties are adhered to and the appointment of a special offi’cer for (he 
purpose is unnecessary.

P r im a r y  E d u catio n  in  the  Ce n t r a l l y  A dm in ist e r e d  A r e a s .

12. Mr. N. M. Joshi : Will the Secretary of the Department of 
Education, Health and Lands be pleaded to state so far as each of the 
centrally ^ministered areas are coneemed :

(a) the total number of boys and girls in the prknary schools ;
(b) the total population, the total population of school going age

of each sex, the total number of villages and the totil number 
of schools ;

L200LAD b
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(c) whyether primary education is either free or uompulsory or both
and up to what age ; and

(d) the latest figure of the total annual cost of primary education
to Government T

Mr. VL S. A. Hydari : (a), (b) and (d). A statement giving the 
required information is laid on the table.

(c) In Delhi, primary education is compulsory and̂  free in six 
wards out of nine of Delhi City and in nine rural areas comprising 
sixteen villages. The age of compulsion is 6 to 11.

The Ajmer Municipality is considering the possibility of the intro­
duction of compulsory primary education. In Balu'chistan, primary 
education is free.

Statement

Part (0). Part (h). Part ('i).

Pro^(O eiitfaU y Enrolment in 
primary lohoolB. Total

popnla-
tion.
1931

Population of 
■ohool going.

Total
No.

TotAl
No.

♦Cost of 
OTmary 

education 
to Govern- 

ment.
age. of

Tillagee.
of

Schools.

Boye. Girls.
oensns.

Male. Female.

Coozg 8,237 163,327 10,869 8,730 378 129
Re.

64,864

Delhi 14̂ 302. 7,082 636,240 44,339 33,009 307 418 1,36,696
Ajmer Merwara 11.977 3,679 560,292 36 629 31,706 747 407 83,369 .
Baloohiitan 2,218 369 463/K)8 32,400 23,220 1,426 363 99/)96
avU and MiliUry Station, 6,601 4,363 134,113 8,329 7,764 112 84,268

Bangalore.
Other Adminiftered areaa 6,004 3.743 181,076 12,627 9,632 (a) 131 vijm

{n) Tnfonnation not •▼•ikble.
♦ Primaiy oUmm «re abo »tUohed to oertoin MoondMy lohooli. Th« cost thereof it not indnded in 

IhewflgaiM.
Jir.R.—The above flgnree are for tlie year 1985̂ .

Sb o o n d a b y  a n d  H ig h e b  E du c atio n  in  th e  Ce n t r a l l y  A dm inisteived
A b e  AS.

13. Mr. H. M. Jodii : Will the Secretary of the Department of 
Education, Health and Lands be pleased to state so far as centrally ad­
ministered areas are concerned :

(a) the total number of secondary schools, the total number of 
pupils of each sex and the total cost of secondary education 

- to Government ;



(b) the total nmnber of colleges for higher education, the total
number of students of each sex and the total cost of higher
education to Government t

Mr. M. S. A. Hydari : (a) and (b). A statement giving the
required information is laid on the table.

Staiemeni.

u n sta b rb d  qubstions a n d  a n sw e r s . 627

(a ) No. of secondary schools 
No. of mate pnpils 
No. of female pupils 
Cost to Government

(b ) No. of colleges for higher education 
No. of male students
No. of female students 
Cost to Government

1511 
a7,8W 
IQ,567 

Be. 10^2,
11

2,797

Be. 4,67,744

N .B ,— The above figures are for the year 1935-36.

T b l e o b a f h  O m c E  a t  Gxn>TA E a s h i , D ist r ic t  Ga b h w a l .

14. Mr, Mohan Zrfil Saksena : (a) Will the Honourable Member for 
Industries and Labour state whether it is a fact that a Tel^raph Office 
was opened at Qupta Kashi, District Garhwal (United Provinces) at the 
request of the people there f If so, will Government be pleased to state
the terms on which it was opened t

(b) Will Government be pleased to state how long did the aforesaid 
Telegraph Of&ce work and what the total cost of its maintenance was f

(c) When and why was it closed f
(d) Is it a fact that the residents of Gupta Eashi had to pay a 

certain amount of money to meet the deficit in running the Telegraph 
Office t If so, how much t

(e) any amount still due from the people Y If so, how much, and 
do Government propose to consider the advisability of remitting it T

The Honourable Sir Thomas Stewart: (a) Yes. The Gupta Eashi 
Branch Post Office was converted into a combined Posts and Telegraph 
Office with effect from the 5th of May, 1927, at the request of 48 
residents of that place who agreed to guarantee a telegraph income of 
Rs. 2,794 per annum for a period of ten years and to make good the
deficit if in any year during the period of guarantee the telegraph
income fell short of the amount of guarantee.

(b) The Telegraph Office worked from 5th May, 1927, to 3lst 
January, 1934, and the total cost of maintenance of the office for this 
period was Rs. 18,846 calculated at the rate of Rs. 2,794 per annum. 
TTie amount of guarantee represents the cost of working and maintain­
ing the offiee.

L200LAD “  r t  "



(c) It closed on 1st February, 1934, as the guarantors failed 
to meet the deficit as stipulated in the guarantee bond.

(d) Yes. The guarantors paid Rs. 5,338-8-0 on account of the 
delicit for period from 5th May, 1927, to 31st March, 1930.

(e) Yes. The amount of 8,314-2-0 is still due from the 
guarantors for the period from ist April, 1930, to 31st January, 1934. 
A representation has been feceived from the guara7>tors praying fw  the 
remi'ssion of the outstanding amount and this is under consideration.

Officers and  Staff  w oeking  ik  the BKOADCAflUNG D ej âetmjint.

15. Mx, Iffohan Lai Saksena : Will the Honourable Member for
Industries and Lebour be pleased to lay a statement on the table, giving 
the names, designations, salaries and qualifications of the officers and 
other staff working in the Broadcasting Department t

The Honourable Sir Thomas Stewart : The information asked for 
by the Honourable Member is being collected, and a statement will be 
laid on the table of the House as soon as possible.

628 LEQiSLATm: asssikM t . [26th  A u g . 1937.

MOflOxNS FOR ADJOURNMENT.

CreUiHIon  of t h b  P ost o f  D e p u t y  SscaiTrARY in  t h e  L egislative  A sse îb l t
D e p a r t m e n t .

Mr. President (The Honourable Sî  Abdur Rahim) : TJiere is an 
adjournment motion in the name of Mr. S. Satyamurti, for the purpose 
of considering a definite matter of urgent public importance, viz., the 
action of the Governlnent in creating a new, costly and unnecessary 
post of Deputy Secretary in the Legislative Assembly Department, 
without the consent of the Assembly.

Mir. 8. Satyanrarti (Madras City : Non-Muhammadati Urban) : I 
withdraw this motion.

I ndo-B e it ish  T rade  NEOOTiATioKfs.

Mr. President (The Honourable Sir Abdur Rahim) : The next 
motion for adjournment is also in the name of Mr. S. Satyamurti. He 
proposes to move that the House be now adjourned to consider a 
definite matter of urgent public importance, viz,̂  the inordinate delay 
in the conduct of the Indo-British trade negotiations.

Mr. B. Satyamurti : T do not propose to move it. I withdraw the 
motion for the reasons I have already mentioned.

E xtravag an ce  in  M il it a r y  O peration s.

B9r. Resident (The Honourable Sir Abdur Rahim) : The next 
motion is in the name of Mr. S. Satyamurti. He proposes to move the 
adjournment of the House to consider a definite matter of urgent public



importance, viz», the extravagance of the Defence Department of the Qov- 
ernment of India during this year in military operations.

This motion has bee  ̂ disallowed by the Viceroy on the ^ound thaft 
the motion cannot be moved without detriment to the public interest.

R bcom m e ^̂ dations  op t h e  W bdgbwood  C o m m it t e e ŝ R biport.

Mr. President (The Honourable Sir, .-^bdur Rahim) : The next 
motion is in the name of Mr. Satyamurti. He proposes to move the 
iuijournment of the House to consider a definite matter of urgent 
public importance, viz., the failure of the Government to consult the 
Assembly before taking steps to implement the recommendations of 
the Wedgwood Committee’s Report.

Mr. 8. Batyajnurti : 1 do not move this motion. The Government 
are giving us a day—the next Friday—for discussing this report.
M r . M tid ib 's  E n q u to y  R e p o r t  in t o  t h e  B e n g a l  N a gp u r  R a ilw a y  A ffairs.

Mr. President (The Honourable Sir Abdur Rahim) : The next 
motion is in the name of Mr. Mohan Lai Saksena. He proposes to 
move the adjournment of the Assembly to consider a definite matter 
of urgent public importance, viz.y Mr. Mudie’s Enquiry Report into the 
B. N. Railway affairs.

Mr. Mohan Lai Baksena (Lucknow Division : Non^Muhammad^  ̂
Rural): I do not propose to move it at this stage.

Some Honourable Members : Why at this staj?e !
Mr. Bhulabhai J. Desai (Bombay Northern Division : Non-Muham- 

madan Rural) : May I point out, Sir, that a copy of the Report has 
been handed to me some time after 11 o ’clock today. There is no 
humour in our being asked to discuss the report today. It hafi been 
Jui&ded over to me only and to no one else. I am only stating that 
with a view to anticipate any possible objection which may be raised 
ftt a later stage when this adjournment motion might be moved that it 
in not a matter of recent occurrence. That is the only object with which 
I am stating this.

Mr. N. M. JoAi (Nominated Non-Official) : May I ask whethor 
this adjournment motion will be taken up tomorrow ?

Mr. President (The Honourable Sir Abdur Rahim) : If this is not 
moved today, it cannot be taken up later on.

Mr. Mohan Lai Saksena : There is another adjournment motion of 
mine relating to the same subject later on.

F rontier  P olicy  of G o v e rn m e n t .

BIr. President (The Honourable Sir Abdur Rahim) : The next motion
12 N o o n . s^^ds in the name of Mr. Mohan Ijal Saksena who 

wishes to discuss the Frontier policy of Govnrnuient. 
This hafi been disallowed by the Governor General on the ground that the 
motion eanaot be moved wiitliout detriment to the public intercMt.

MOTIONS FOR ADJOUlUNMSNT. 0S9



P osition  of  I n d ia n s  in  Z a n zib a r .

Mr. Preflldent (The Honourable Sir Abdur Rahim) : The next
motion also stands in the name of Mr. Mohan Lai Saksena
and 1‘elatts to the position of Indians in Zanzibar. This has been dis­
cussed already and is, therefore, barred.

H u n g e r -S t r ik e  o p  P ol.itic a l , P r ib o n e b s  in  t h e  A n d a m a n s .

Mr. President (The ’ifonburable Sir Abdur Rahim) \ The next
motion stands in the name of Mr. Satyaraurti ^ho wishes
to disftuss the callous attitude of the Government of India in respect of 
the recent hunger-strike of the political prisoners in the Andamans Is 
there any objection to this motion 1

As n o  o b je c t io n  is ta k en , i t  w ill  b e  ta k en  u p  a t 4 p -m . to d a y .

Mr. S. Satyamiirti : Sir, Mr. Mohan Lai Saksena has an identical 
motion in his name lower down, and I shall be obliged if you will permit 
him to move it.

Mr. President (The Honourable Sir Abdur Rahim) : He can take 
part in the discussion. That has not been reached yet.

Mr. S. Satyamurti : I do not think, Sir, the Standing Order is against
it.

Mr. President (The Honourable Sir Abdur Rahim) : That motion is 
not before the House, and I am afraid it cannot be allowed. But 
Mr. Saksena can speak immediately after the Honourable Memljer hai 
moved it.

880 LBCHSLATIVE ASSEMBLY, [25th  A u O. 1937.

THE INSURANCE BILL.
P r e s e n t a t io n  o f  t h e  R e p o r t  o p  t h e  S e l e c t  C o m m it t e s ,

The Honourable Sir Nripendra Sircar (Law Member) : Sir, I beg to 
present the report of the Select Committee on ttie Insurance Bill.

BIr. President (The Honourable Sir Abdur Rahim) : I understand It 
is the desire of the House generally that the rule about the laying of such 
reports on the table seven days before the discussion takes place should be 
Wr̂ ved. I shall, therefore, waive that rule as the House couKidei’s five 
days to be quite enough.

Mr. Bhnlabhaii J. Desai (Bombay Northern Division : Non-Muham-
Jmadan Rural) : Sir, in view of this dispensation, may I a^ that copies 
may be made available to us tomorrow ?

The Honourable Sir Nripendra Sircar : It will be the duty of the 
Legislative Assembly Department, and Mr. Rafi says it will be pos.sible to 
distribute copies tomorrow.

STATEMENT RE NEW PROCEDURE REGARDING QUESTIONS.
The Honourable Sir Nripendra Sircar (Leader of the House) : Sir, 

I promised to tell the House what course Goveminent propose to take ti>



get over tbe dijfiSeulties which are created by questions being addresfiksd to 
aoinclody who says it is not his business to answer them. The best course 
that I can think of, subject to what the Chair rules, is that as soon as we 
get notice oi‘ a question which is addressed to “  A ’ ' and which according 
ta Goverument should have been addressed to B we should inforin 
either the Ilonourabie Member or the Legislative Assembly Department, 
preferably the latter, whichever you will direct, at once. So tliat tbe
result wiJJ be that the question will not be put down on the next day for 
“  A for it has got to appear on the day allotted to B We are
willing to do anything that the Chair things reasonable.

Mr. S. Satyamurti (Madras City: Non-Muhammadan Urban) :
Why not transfer it to B / ̂  f The question has been admitted and sent 
to the Government. It will save a good deal of time and expense, and 
also it will be convenient to everybody, if the question is transferred fr«»n̂

The Honourable Sir Nripendra Sircar : Our only trouble will be,— 
I am not at all resisting my Honourable friend's s>uu:gestion,—want 
the date f

Mr. President (The Honourable Sir Abdur Rahim) : In that caw 
it be done on the same date. If the Department finds tliat it ie 
eJearly a bond fide mistake, th^ can at once make it over to the Depnrtrtient 
concerned.

The Honourable Sir Nripendra Sircar : I think there will be no 
objection, but will you allow me to think, to consult my colleagues and tell 
you later on f

Mr, President (The Honourable Sir Abdur Rahim) : Very well.

. NEW PROOBDURB EEOARDINO QUB8TI0 NS. 6J1

THE TRADE DISPUTES (AMENDMENT) BILL.
Mr. President (The Honourable Sir Abdur Rahim) : The House 

will now resume discussion on the motion to refer the Bill further to amend 
the Indian Trade Disputes Act, 1929, to a Select Committee.

Maulvi Abdur Rasheed Ohaudhury (Assam : Muhammadan) ; Sir, 
I will resume my speech which I could not finish yesterday. The Bill pro­
vides that a set of Conciliatory OflBcers will be appointed for the purpose 
of preventing, mediating in or settling trade disputes. It means that a 
new dej)ar1ment will be started. Government will certainly jiot pay jpor 
this department out of their savings from the militar>’ budget or from their 
«avinsrs from the police grant or even from savings from the ordinary 
budget. We have our sad experience in these matters. A few years ago, 
a department of Boiler Inspectors was started in Assam. We expected 
that this department would be paid for from the ordinary bud̂ ôt of the 
province, but as soon as the department was started, Government came 
forward with an order that all the people in possession of boilers must get 
a license for using their boilers, and the license has got to be renewed 
every year and has got to paid for, no matter whether the boiler is a 
new one r.r an old one. Similarly, Sir, when this department will be 
•tarted. Government under this clause 18-A. (4) will make certain provî  
dons for getting money for tbe maintenance of this department from thfe 
traders aî a the employees. The traders are already overburdened with



(MauiTi Abdur Baslieed Gliaudlmry.]

inoome'taz, super-tax, surcharge and a hundred other things, ftitcl it will 
be a crushiag burden on them to be saddled with any more expenses ior 
the mamleiiance of any new department. Now let us see how tiiis depait- 
ment of conciliating officers will be useful to the trades. It will certainly 
be a full-fledged department with probably an Inspector-General, a 
Deputy Inspector-General, an Assistant Inspector-General, Superinten­
dents, Inspectors and subordinate officers. The function of vthese officers 
is the combined function of prevention and settlement. We Wve got our 
experience of preventive services. The subordinate officers of this depai't- 
ment will in no way be better than the preventive officers of other services, 
c.g., the police, etc. So far as the higher services are concerned, prrbnWy 
it will be a top heavy department as is generally the case with most Gov­
ernment departments. TTiere will be highly paid officers ; they will pro­
bably be bracketed with all-India services like the Indian Civil Service, 
the Indian Police Service and so on ; in other words, thm  wiU so nia)iy 
privileged officers so to say. We heard a good deal of bunkum about the 
utilitj" of these privileged services, but, Sir, from our experience we find 
tbat ev^iytiling is hollow. Sir, in our every day life we meet a lot of 
privileged officers in every part of the country ; they are so privileged 
that tliey may or may not do uny work ; to do work is left entirely to tlkjir 
sweet will and pleasure. They can drink the whole day, they can S{>eijd 
their time at home, they map̂  not go to work even once a week ; but what­
ever they do, tlieir promotion is marked, and nobody can question or 
criticise the action of these pri'S’ileged officers. Then, Sir, from the very 
nature of the privilege that nobody can touch their pockets, nobody can 
do then) taiy harm, ^eir î mportanee dwindles a good deal. Tlix>y know 
that whether they do any work or not, they will get their pay all right, 
because they are privileged classes. Generally, they feel thai iJiat 
privilege hae been give» to them as a ri^t, aaid tW  everything will be pro­
tected by the Secretary of State. What does it mean, Sir ? It means that 
tibese privileged services are incapable of faicing an open compolition with 
tlie other services, that is to say, they are intellectually inferior to the 
personnel of ikie other services. That is why they Yequire .special pro­
tection. We have not seen any officer of this privileged class l:̂ tng able 
tp handle important matters like the trade disputes, strikes and so on. If 
they put their hands to such things at alJ, they make a mess of tlie whole 
thing. In the tea gardens of Assam we saw a few years ago that Govr 
ernment interference was worse than the interference of European estates ; 
whereas wherever the Government did not interfere, the gardens could 
manage their affairs very well. Therefore, Sir, I say that wo are not in 
favour of creating any more privileged services. We have had bittei* and 

experience. Whenever the Government send their officers to quell 
disturbances, they fail to achieve the object ; instead of quellijiu; the dis­
turbances, these officers coerce the pepple,— ând they are very expert is 
it. They at once order the police to open fire, whetlier suc-h action is 
needed or not ; they will at once ask the police to make a lathi charge if 
anybody does not listen to them. This is only to be expected fr.3m them, 
^ause they keep themselves aloof from the people of lie country ; tltey 
don’t mix with the intelligentsia, and the result is that with whu/t little 
intelligence th^ come here, they forget to exercise it. No\v. Sir, 
Aurangzeb wrote to his son a letter saying : “  your associates must be
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better than you if you want to develop your intellect Now, what is 
)b!he position here ? Our privileged officers come here ; they don̂ t mix 
with the intelligentsia of the country and they lose a good deal of their 
intellectual power with which they come. The result is that they fail 
to understand the weighty questions which they have to handle. This 
will be the case with the new department also, and I think the House 
should think ten times before it gives sanction for the creation of a new 
service like this.

The other aspects of the question have been dealt with by other 
Ilonoui’able Members and especially by Mr. Griffiths very ably, aud I need 
not, therefore, dilate on them. The only relieving feature in this matter 
is that, so far as this Bill is concerned, not only the representalî '<̂ s of. 
Indian concerns, but also the representatives of European conceru3 are 
opposing this meajsure. They do not like this Bill at all ; they want that, 
not only the Bill, but even the amendment to the Bill must be killed alive.
I hope, Sir, the House will take this Bill in this light and see that both
the amendment and the Bill are killed at this stage.

Mr. Badri Dutt Pande (Rohilkund and Kumaon Divisions : Non- 
Muhanimadan Rural) : Sir, I shall not take much time of tjie Hoube, but 
I shall confine myself to only one point in connection with this Bill. Sir, 
T have my suspicions that this measure will not be required by the pro­
vinces for it denies to the weak and down-trodden the God-given gift of 
strike According to the new Government of India Act, the Provincial 
Governments can pass their own laws in regard to labour and factories, 
and, therciore, why should we impose our will on them by enacting a 
measure of this kind ? The Government of India want to spread tlieir
net over the whole atmosphere, and this reactionary body called the
Governor General in Council wants to impose its will all over India,—tliey 
want to impose their will on every thing there is in the world, in the air, 
in the sky and all over the whole atmosphere. The provinces will not 
require this legislation. We do not want to use our power of coereioiv, 
but we want to use our powers of persuasion. The Honourable Pandit 
Govind Ballabh Pant goes down personally, and in a day quells the whole 
strike Cawî pore. Now, the officer who will be a{>pointed by the Gov- 
^mni/ent of India will go and order lathi charges, or to open fire and 
«oerce the people. It may be all i^ht in centrally administered îroas, 
but I hâ  e my own suspicions whether the Provincial Goveraruents wiU 
like this measure at all. The provinces are just coming into their own ; 
they liave now a popular Government. Here of course there Is still the 
oflRcial bloc, but in the provinces the official bloc has disappeared. It is 
only in the Upper House they have some nominated members in the pro­
vinces, find should there be any difference of opinion on any subject, they 
will settle the matter in a joint session in the provinces. Thinv*for<‘, I 
ask wh>* should we impose our will on them. You can pass any legislation 
jou like for the centrally administered areas, but not for the provinces, 
Theie the}' can manage their own affairs, and we should allow them a free 
hand to manage their owji affairs ; in fact they are in a better position 
noM' than before to manage their own affairs, because they have got # 
popular Government, and not an autocratic, bureaucratic or I may say n 
hypocritic Government such as we have in the centre. Therefore, I sug}̂

that the provinces should be given a free hand to manage tlieir own 
affairs for some time, and they will surely manage their affairs very
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^ouomioally and on sound lines, instead of iraposiug our will by a measure 
like this.

Bhai Parma Nand (West Punjab : Non-Muhammadan) : Sir, I rise 
to support the principle of this Bill. Trade disputes must have two parties, 
one the employer and the other the employee and I do not hold any brief 
for the employer. I look at the question from the standpoixit of the 
country. One difficult question with which we are faced, iâ how to deal 
v/ilh the poverty of thî j country. What is this poverty due to i  We have 
got men ho can work ; there are materials- for work ; but we lack the 
moans wherewith to work that material. It is the employers that supply 
tJie means for the working of the material for the workmen. I quite êe 
that the cause of'the employers is somewhat unpopular. I will take the 
risk upon myself and say a few words to advocate the necessity and useful- 
nes3 of the capitalists in this coujQtry. As I said, the only solution 
for the removal of poverty in this country is that there should be nieaiis 
to make use of the materials that we possess. The means is supplied by the 
employers. These employers have got capital, and being capitalists they 
are not liked by ordinary people. But we have to remember that the ques­
tion of capital or the question of workers in European countries, is entirely 
different from the conditions of the country in which we have to live. We 
hfive to take the conditions in India as they are. We want means. The 
means is the industrialisation of this country. The question for us, there­
fore, is how to develop industries in this coimtry. There is plenty of 
population and this population is increasing every year, but if we have 
no industries and no factories to supply work for this increasing popula­
tion, I think there must be unemployment a;nd consequent poverty and 
starvation. We cannot solve this problem of starvation and poverty by 
loud talks or by passing resolutions. The question is who else, but the 
capitalist, is going to start industries in India, therefore I say, if capital 
is not forthcoming, if there are no employers, there cannot be any* industry 
in this country. The employer is thus a great benefactor of labour.

My Honourable friend, Mr. Griffiths, spoke on behalf of the 
European Group—I am very glad to see *that he has not only changed Jiis 
sides but has changed his point of view also. A while ago, he was the 
staunchest ^pporter of the Government, but now having got into the 
service of the European Employers, he has come out to oppose Government. 
But the mystery to me is how is it that he opposes a measure that serves 
t))e purpose of the employers as well as. I should say, the purpose of the 
workers. The workers must be supplied with work. Without that they 
cannot have any means to get their living. The employers are the pof»ple 
who supply them with work by sorting different kinds of industries. My 
Honourable friend quoted the example of the bus strike in England and 
said that the whole country would have been in danger, if mich a law 
existed in England. I just want to tell him that there is a difference 
between <the conditions prevailing in England and those in India. 
Industries in England and other European countries are fully developed, 
whereas we are yet in infancy. We are just on the starting point of 
industries in this country and in the initial isftages it is quite easy to Kill 
an infant industrj% by means of these strikes, while any number of strikes 
can do no harm to the most highly developed industries in England or other 
parts of Europe. Thus, the example of England is utterly irrelevant.
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My position is that our chief duty is to develop industries and wo have 
to do so by all sorts of encouragement given to the employers as well as 
to the workers. It is said that the employers suck the blood of the em­
ployees and they want to make money out of their labour. My point 
is this. Even if these employers do not invest their money with unselfish 
motive does it do x̂ood to tJie workers or not ? What did they û e to do 
with their money before 1 They will hoard all their money, gold, silver 
or whatever else they had, in their own houses. All that will be lying use­
less and will not serve any purpose either of their own or of the workers. 
If they did not hoard, they might use it in making ornaments for their 
womenfolk. So far, that had been the case. The capitalist was not quite 
reaily or anxious to invest his capital in industry. It is the duty of the 
Legislature and of all those men who are interested in the good of the 
country to eneour^e these capitalists to come forward with their money 
and invest their lioardings, in the development of industries in this country.

My Honourable friend, Mr. Joshi, who is a great well-wisher ot‘ the 
workers, told us that these strikes did more harm to the labourers than to 
the employers. If these strikes are really harmful to the workers, then 
there is all the greater need to stop these strikes before they are even begun 
and I think, this is the principle of this Bill. The best cour.'̂ e for the 
development of industries in this country is that these strikes should be 
nipped in the bud. I do not know whether the appointment of a concilia­
tion board or an officer is good or not. That point will be settled in the 
Select Committee. I have only to say that I am strongly in_favour of the 
principle. My Honourable friend, Maulana Zafar All Khan, whom I 
congratulate on his nice speech in this House, said that the people of this 
country are worshippers of Mammon, the God of wealth. My Honourable 
friend himself is an employer. He is the owner of a press, the proprietor 
of a daily newspaper, he has got a number of workers under him. So 
like him, everybody in this world, does want wealth, whether he worship it 
or not. Therefore everybody wants to earn as much as he caji.

Prof. N. O. Banga (Guntur cum Nellore : Non-Muhammadan Rural) t 
But most people are prevented from earning anything.

Bhai Parma Nand : Yes. But that is an entirely different matter. 
People who are advanced spiritually may not care for it, but so far as the 
generality is concerned, even the workmê i do want wealth, do want bread, 
and such other comforts as they can get. The Maulana Sahib gave one 
example. He said that the labourers are getting only four annas a day 
wliile 'the employer gets about Rs. 400 a month or so. I am reminded of a 
simple illustration to explain this case. It is said, there was a wealthy 
person. A socialist follower of my friend, Prof. Ranga, went to him pnd 
told him : You have so much money. Why don’t you divide your wealth,
and share it with me As he was arguing liis case on a communistic basis, 
the richman called one of his men and told him to bring a rupee and give 
it to the fellow. The man was not satisfied with the rupee. He protested 
against this saying that he must have half or one-third of the whoĥ  pro- 
J>erty. Upon this the rich man asked the fellow to come near and whis­
pered to him :  ̂Don’t make so much noise. If other people hear this, ft 
big crowd will gather and each will ask for a share so in the end you will 
not get even this rupee which I am giving you It is very easy to say 
that the capitalist has so much money and is making so much profit. Sup- 
poi*ing he does not invest it in the factory  ̂what will the work^ do. They

THE TRADE DISFUTBS (AMENDMENT) BILL. 1586



[Bh»i Parma Nand.]
will be starving and they won’t get even tlie four annas or eight wuas 
yihich they are getting now. So, the man who invests money in factories 
is really a great benefactor of the poor and the starvî ig.

The conditions in India are very different from those prevailinj  ̂ in 
Japan and other countries, where industries are highly developed. Jn 
India, there is much unemployment that it is absurd to say
that the capitalists are blood suckers and that . they are
setting up factories to make money for themselves. When communism 
comes, we will then see. We do not know when it will come. It moy be 
KK) years or fifty years after this or earlier if my friend, Prof. Ruiiga, 
succeeds in his object, but t̂aking our conditions as they are, these people 
can only get some thing to live upon if the empoyers invest their money 
in industry. Let me take a concrete case. Three years ago, certain 
people subscribed say about 15 lakhs and started a weaving factory in 
Okara in the Punjab. They bought the land, the machinery, put up 
buiklings. All this took time. It is only six months since the factory 
has begun to work. There are 3,000 or more workers in that
factory. Now, my question is—what were these 3,000 workers doing 
before the factory was started. They were only earning a pittance and 
now they are getting eight or ten annas a day. The capitalists who have 
invested so much money have not got a pexmy in return, and yet the 
labourers for days remained on strike on the ground that their w’ages 
(ihould be increased. Why did these fellows join the factory at all Y 
If the factory owners get lot of profit and lot of dividend and the â̂ ês 
ore kept low, the wwkers in that case could put forth their claims ajul 
demand higher wages; but the factory had just started work tod the 
share-holders had suffered and gained nothing, yet these fellows strike 
work and say that their wages daould be increased ! Some of the followers 
of Prof. Ranga ran to Okara and encouraged the strike. Of course, one 
is inclined to suspect their motives. The strike went on for a week or 
ten days. There was a loss of Rs. 20,000 or Rs. 40,000 to the factory. 
There was a compromise. The wages had to be increased. Some of them 
began to play mischief again and their case was referred to the police, 
I don't know what further has happened.

In my opinion, Sir, these strikes are a sort of disease and epideniic 
and surely the Government is taking a right step in this sta/te of aftairs 
for the protection of industry and thus for the removal of poverty and 
uaemploynient. Some of my friends over there talk of the iiombay and 
the Ahmedabad Millowners. I do not care whether the workers jji 
Bombay or Ahmedabad have recourse to strikes : The employers there 
must have made large profits. I have no interest in these places. Bom])ay 
and Ahmedabad do not make the whole country. My point is this, that 
for the good of the country and its teeming millions, it is essential that 
these factories must develop all over the country and this contagion of 
strikes should be stopped as far as possible by legislation, on these grounds 
I give my whole-hearted support to the principle of the Bill.

Mr. Knladhar Ofaaliha (Assam Valley : Non-Muhammadan) : I have 
heard the poiô fc of view of Prof. Ranga. I have heard the view of 
Mr. Griffiths on behalf of the great European capitalists and we have 
also heard the views of great landlords like Mr. Chaadhwy and we have
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heard the views of the Hindu Mahasabha leader, but we have not yet 
lieard the peasant's point of view which I am going to put forward. I 
waft almost going to oppose the Bill after hearing Mr. Ranga but when I 
heard Mr. Griffiths, who a little while ago was the great apo&tie of 
executive infallibility and now the high priest of democracy pleading for 
protection from people who are in charge of law and order, my suspKiion 
was that there must be something good in this Bill, otherwise the Euro­
pean capitalists would never have opposed it. So, I can neither support 
Mr. Eanga nor Mr. Griiths. I take a via medid̂  and that is that this 
Bill has certain points which must be supported, not from the point of 
view of Bhai Parma Nand who said that the workers are a bad lot and 
they strike and strike in order to give trouble to the capitalists. Now. 
the capitalists start the industries not for the sake of the industries but 
for the love of money. They want 'to make more and more money and 
tliat is the reason why they go to develop different coujitries on the 
iilleged ground that they are going to bring industrial improvement to 
tliat part of the country. As a matter of fact they do not do that for 
any philanthropic purpose, but they do so in order 'to enrich themselves. 
That is their unholy object, they really try to develop their own invest­
ments and try to get out as much money from the hard-worked peasants 
and workers in the different parts of the country. Sir, I have certain 
objections to the provisions of the Bill. There is a new pnyvision ôin**: 
to be added in section 2 (j) to settle disputes between employers atnd 
employers. Now T can only imagine that a dispute between employers 
and employers will be like this. One body of employers will probably 
offer higher wages in order to take workers away from another, but if 
this provision is embodied here, the resultant effect would be that the 
w\)i’kers would not be able to bid for higher wages because Qô êrnment 
will intervene most likely in favour of the employers. Now this inter­
vention is a dangerous one and I *think the workers will thereby not be 
able to get their proper wages for their labour. In some parts of Ajssam 
the Tea Associations have already got such an organization, a ring by 
means of which they do not enhance wages as between the members 
themselves. I think, therefore, that 'the proposed addition, though 
apparently harmless, s’hould not be embodied as it will only have the 
effect of keeping down wages. As regards clause 18-A, if the concilia­
tion officers are selected from amongst men who are judicially trained, 
there mAy be something, but if •these officers are appointed from the 
members of the heaven-born Civil Service who consider Hiemselves to be 
infallible, I am afraid thesfe latter will have more leanings towards their 
capitalist brethren, because from our point of view they themselves are 
capitalists as some of them get as much as Rs. 3,000 a month and over. 
As such, therefore, they are more of the capitalist class than of tbc 
peasants which I represent. My submission, therefore, is, that such men 
should never be selected ai? conciliation officers, but that ‘there shoiiUl be 
an advisory committee representing both the employees and employers. 
If conciliation officers are to be appointed â  all, they should be advised 
by a suitable advisory body representing labourers as well as employei*s. 
My idea is that instead of clause 18 providing for the apî întment of con­
ciliation officers, we Should have one committee on which there should 
be one member appointed by the Government, another selected by the 
emplovers and a third selected by the labourers. If you have such a 
committee, probably that will cotidnee towards the smooliher working of
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the macliinery for the nettlement of dispu'tes. I have some fears that 
JU the event of labour strikes on, say, tea garcjens in Assam, if their settle- 
mmt is left alone to the suggested-oflfieers, the resultant effect will bo 
very hard upon the workers. 1, therefore, think some alteration should 
be made in clausfe 18 in the Select Committee and if that is done, it will 
be a real improvement on the Bill. Coming now to my friend, 
Mr. Griffiths, if the Governments continued to be run as before by the 
Civilians, I think my friend would not have objected to -the bfiicers being 
appointed by the Government, but he having come down a little now and 
fiiiding that there are likely to be Congress minigftries, he is taispieious 
of their motives, and, therefore, he becomes an advocate of de^nocrac3̂  
lie has not I think a holy motive. Sir, a gentleman who was previously 
in charge of Mymensingh and Midnapore and was the author of so much 
misery to scores of our young men now comes forward with this new 
plea. He thinks that the people in charge of law and order would not 
be impartial 1 (Laughter.) Probably he has realized himself how much 
wrong he has himself doxie. Apart from it, I submit that this Bill does 
not go far enough so as to commend itself to us though I will not go so far 
as my friend, Bhai Panna Nand. I suggest that some such amendments 
as 1 have suggested should be made in the Select Committee. With tliese 
words, I support the motion.

Mr. Eam Narayan Singh (Chota Nagpur Division ; Non-Muham­
madan) : Sir, I welcome this measure. But 1 must not be understood to 
mean that I like this measure or ‘that I expect any good out of it. Sir, 
I deliberately say this. Times without number on the floor of thiŝ  House 
and outside, it ha« been declared that the Trades Disputes Act is a dead 
letter. I know how and when the measure was enaefced. It was passed 
on the 8th April, 1929, the day made memorable by bomb thrown in the 
Assembly Chamber by the late Mr. Bhagat Singh. So far as I know, the 
Government would not have passed this Bill but at the time there was a 
Labour Government in England, It was under the inspiration of the 
Labour Government that the measure was passed and, after this Bill was 
passed, people in this country and especially the labour organizations ex­
pected a lot of good from this enactment. But, Sir, after that, we got 
nothing out of this. There were hundreds of strikes throughout the 
country since then. Millions of people have suffered but we heard noth­
ing about conciliation boards nor of courts of inquiry. Just after the 
nieasure was passed, there was a serious ‘tin-plate strike at Golmuri near 
Jamshedpur in my province of Bihar. Babu Rajendra Prasad was there, 
Mr. Subhas Chandra Bose was there, the representatives of workers were 
there and people were asking for conciliation boards and courts of inquiry, 
but nothing came out. The result was that hundreds of people were thrown 
out of employment ayid that for all time to come. The Royal Commission 
on Labour has described this Trades Disputes Act as a heavy artillei-y but 
tliis heavy artillery was never used for the good of anybody in this country. 
After this measure was passed, we expected that labour all over the country 
would be organized. My constituency, Chota Nagpur, is almost wholly an 
industrial area. You have got mica industry, coal industry, iron industry 
and 80 on and so forth. Millions of labourers work in that area and we 
have got labour organisations only at Jamshedpur and at Jharia. In other 
places when people try to organise themselves, we meet with opposition from
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tile employers and when the matter is brought to the notice of the authority, 
no attention is paid to it. At the same time, I have got the information 
that, notwithstanding oppositions but with great efforts when any labour 
organisation has been formed in any part of my constituency, the Govern­
ment has not recognised the union. So, as I said before, I welcome the 
measure not because I expect any good will come out of it but because 1 
feel that the Trade Disrputes Act is still alive or at least is re-born. If 
Govemmejit pass any measure, they must do it with some honest purpose. 
They must carry it out in administration for the good of the peopJe for 
whom it is intended. But, so far as the Trade Disputes Act is concerneci, I 
think I am right in saying that it has almost never been administered. 
I’here have been so many strikes and we have heard of eonciliatio;i boards Qy 
courts of inquirĵ  only twice or thrice. If this measure is going to bp 
passed and 1 think it will be passed, Governmejit must take note of the fact 
that the labour is organised and the measure is administered for the good 
of the labour.

Sir, I have no more to add at present but before I resume my seat I 
must congratulate my newly changed friend, Mr. Griffiths, on the wisdom 
that has recently dawned upon him and I ask the Gk)vernment to take note 
of his speech and draw a good lesson from it. The lesson ought to be this 
that the Government have got so many servants in this country and have 
also got allies, but ail these Government servants and allies of the Govern­
ment are serving the Government only out of fear or for th  ̂sake of ĵ ain. 
If the fear is removed and if they are out of employment, they will be 
against the Government. That is why I say that the Government should 
take note of the speech of Mr. Griffiths and must learn a lesson from his 
attitude and behaviour. Instead of depending upon their allies and upon 
their servants, they should come to terms with the Congress and ‘they should 
be guided by the advice of the Congress leaders.

The Honourable Sir Thomas Stewart (Member for Industries and 
Labour) : Sir, in rising to reply to this debate, I should like to  
express my appreciation of the spirit in which it has been conducted. 
I should also like to express my appreciation of the fact that so 
many of the new Members of this House have shown their interest 
in a most important subiect by making their first contribu­
tions to the debates of this House on this Bill. The debate has followed 
very much the course that might have been anticipated. As in Occobtjr 
last, and as in the opinions *that were received as the result of circulation, 
discussion has again concentrated itself in the main on clauses 8 and 11. 
Certain other clauses have been referred to ; in particular the clause which 
proposes to extend the definition of a public utility company. Now, what­
ever may be our views as *to the question whether public utility com])aiiiea 
should be the subject of special treatment or not, I think all will I’eally 
aprree that the criterion by which to judge a public utility company is in)t 
the ownership of its shares but the usefulness it has towards the public. 
Mr. Chaliha, I think, was under a mis-apprehension when he thoujyht that 
classification as a trade dispute of a dispute between employers was likely 
to affect the workmen. I could not follow his argument. But the obieet 
of that extension is that it should be possible when there are disputes 
between employers which affect their workmen that the workmen should 
have a remedy. I«t is also to be noticed that it is not any dispute between 
employers which brings it within the definition but o^y those relatin̂ r 
to the conditions of employment of workmen.
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To turn to claxise 8. Mr. Banga expressed the Buspicion that the new 

section 16 had been introduced in order ‘to undermine the trade union 
movement in India. I should be glad if he would accept my assurance 
that tliere was nothing further from our minds. The Gk)vernment of India 
a« much as Mr. Raiiga are well aware that perhaps the best guarantee 
against senseless and wakeful trade disputes lies in the (jstablish^ent of a 
healthy trade union system in this country. Several speakers hâ ve attacked 
the new section 16 on the ground that it was aimed at the worknaen’s right 
to strike. Now, I have read and re-read this section 16 and I can find no 
warrant for that accusation. But I have gone further than reading sec- 
4;ion 16. I have read section 17 and in the proviso to section 17 it is 
clearly stated that' mere abstention from work or refusal to work on the 
part of a workman will not constitute an offence. Another criticism is 
that this new section could be applied ‘to any strike. That I am not pre­
pared to admit. Those who make that allegation have neglected entirely 
the conditions attached.

Kr. N. M. Josfai (Nominated Non-OfEicial) : What are they f
The Honourable Sir TbomaB Stewart ; The conditions are that the 

strike must be one which has caused, is causing or is likely to cause seri­
ous and prolonged injury or hardship to <lhe community or any section 
thereof or to any class or employers or workers. Mr. Joshi and others 
may wish to say that these conditions are of no value. Ultimately, the 
authority who is going to decide on their value is not the executive ; it is 
a Magistrate who will impose the punishment when the offence has been 
committed. I would remind the Honourable Members that conditions not 
unlike those were in issue in the famouH Bombay case which has rendered 
nugatory, or practicaDy so, the old section 16 and which has made it neces> 
sary to put forward something else. I quote that tnstance in ordcor to 
show that the power remains not with the executive ajid that the Courts 
can intervene and have successfully intervened in the interests of the 
workers.

My Honourable friend, Mr. Griffiths, representing the liegal purists 
1 raf. raised two objections, to which I would refer. He

complained that by this clause we were introduc­
ing a new and vicious principle, namely, that of the creation of an offence 
by executive order. I wonder if Mr. Griffiths, in so short a time; has for­
gotten the existence of section 144 of the Criminal Procedure Code. This 
section has been employed frequently in labour disputes without, so far 
as I am aware, any protê rti from the Group which he represents. He has 
also said that it is an obnoxious feature of the section that the authority 
who was responsible for law and order should also be •the authority who 
issues the notification under this section. I can find no warrant for that 
statement. The officer responsible for law and order is the magistrate on 
the spot. The authority to issue these notifications is the Provincial Gov­
ernment. In the course of the discussion on this section the argument has 
been put forward that matters would be very much improved were it made 
incumbent upon the Provincial Government to order a cOurt of encfuiry 
or a board of conciliation on the application of any party to the dispute. 
That is piXi issue, I think, which was considered by the Royal Commission 
who definitely recommended that it was unnecessary, and Would be in­
convenient even, to Twrve sueh a provision' of law. Thte Government ot
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Iiidia see no reason yet to reject that recommendation. But" they realise 
with Mr. Joshi and with Mr. Gadgil that it is possible that there might 
be an intermediate stage between the start of a dispute and its reaching 
the point where open rupture was imminent and where it might he desir­
able to appoint a Conciliation Board or a Court of Enquiry. It is in re­
cognition of that fact that we have put forward the proposals for Concilia­
tion Officers. I was surprised to hear from Prof. Ranga that the Bombay 
experiment had been a failure. My information is to the contrary ; my 
information, perhaps, may be a little more accurate.

Prof. N. O. Sanga : Question.
The Honourable Sir Thomas Stewart : The Honourable Member 

may question. Let me defend my position by saying that Conciliation 
Officers in Bombay are not as Prof. Ranga suggested I. C. S. officers. The
two gentlemen who are now employed on 'that work are neither of them 
an I. C. S. officer. While we are on the subject of personnel, I can see 
no reason why it should have been assumed, â f it was assumed by one 
speaker, that our new clause was designed to create a new service which 
the Central Government propose to fill with their own minions. There is 
no such suggestion at all. A reading of the new section will make it clear 
that ‘the discretion in regard to the appointment of officers, how many and 
who they may be, rests entirely with the Provincial Governments in respect 
of Industries with which they are concerned. An alternative proposal 
has been put forward that instead of our Concilia'tion Officers, we should 
have Whitley Councils. Well, it is perfectly true that they have been 
successful elsewhere, but the use of the Whitley Council is by no meana 
as widespread as is sometimes assumed and in any case for its proper 
operation it demands an equality on the two sides. As against your 
employer's representatives, you must have something in the nature of 
highly developed trade unionism. So highly developed a form, I feel 
does not exist in India today.

Prof. N. O. Ranga : Why not have trade boards as in England 1
The Honourable Sir Thomas Stewart : I am afraid they are not 

directly for the purpose of trade disputes. They are rather for the pur­
pose of looking after 'the general interests of labour in ill-organized 
industries. A final criticism of the new clause 11 comes again from 
Mr. Griffiths. He complains that it is too vague. I might go a certain 
distance with him, but I cannot agree ‘that its vagueness is incapable of 
being cured and I cannot understand that this is any sufficient reason why 
he or his Group should refuse to support a motion for reference to the 
Select Committee.

In conclusion, I miggest, that this is a Bill that should be viewed in its 
proper perspective, that Honourable Members should look at the picture 
as a whole and should not concentrate their a'ttention on those particular 
portions which are distasteful to themselves. In the solution of all 
disputes, be they trade disputes or others, some give and take is neces­
sary and if Members of the Select Committee, if, as I hope, this Bill goes 
there, will exercise that spirit of give and take, I feel certain that the 
discussions in Select Committee will result in a valuable step forward to­
wards industrial peace. (Hear, hear.)

Prof. N. O. Banga : I should like to have a point of information. 
Would he tell ns what is «the answer to the assurance that we asked the 

L200LAD

THB m A D B  DISPUTES (AMENDMENT) BILL, 541



[Prof. N. Q. Ranga.]
Government that the Select Committee should not meet this year but should 
meet only early in 1938.

The Honourable Sir Thomas Stewart : I regret the omission. I had 
intejided to say that in asking the Seleot Committee to meet Government 
would give the fullest consideration to the wishes and convenience of all 
parties.

Mr. President (The Honourable Sir Abdur Rahim) : The question
is :

That the Bill further to amead the Trade Disputes Act, 1929, for certain 
purposes be referred to a Select Committee consisting of Mr. S. N. Roy, Khan Bahadur 
Sir Abdul Hamid, Mr. C. B. Nagarkar^ Mr. N. M. Joshi, Mr. A. Aikman, Babu 
Baijnath Bajoria, Sir H. P. Mody, Mr. H. A. Sathar H. Essak Sait, Mr. Lalchand 
KaTalrai, Prof. N. Q. Banga, Mr. N. V. Gadgil, Mr. Mohan Lai Saksena, Mr. B. Das, 
and the Mover, and that the number of Members whose presence shall bo necessary to 
eonstitute a meeting of the Committee shall be five.”

The motion was adopted.
The Assembly then adjourned for Lunch till Half Past Two of the 

Clock.
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The Assembly re-assembled after Lunch at Half Past Two of the 
Clock, Mr. Deputy President (Mr. Akhil Chandra Datta) in the Chair.

THE INDIAN COMPANIJIS (AMENDMENT) BILU
The Honourable Sir Nripendra Sircar (Law Member) : Sir, I beg 

to move :
** That the Bill further to amend the Indian Oompanies Act, 1913, for certain 

purposes be taken into consideration.’ ’
Sir, I shall be very brief, because the Bill is non-controversial and 

particularly because I have agreed, for reasons to be explained by me at 
once, I shall accept a Select Committee, a suggestion which was made by 
toy Honourable friend, the Leader of the Opposition. The origin of the 
Bill is this. It is not intended by this Bill to reopen any controversial 
matter which has been disposed of one way or the other by the House. 
Honourable Members who were here during the discussion on the Com­
panies Bill will remember that I was given a warning by Sir Leslie 
Hudson of the European Group that by persisting in my effort to make one 
of the Articles compulsorily applicable we were making business impossible. 
I did not accept that situation. Matters are going on very smoothly and 
all the theoretical fears which were raised up before the House by Sir 
Leslie Hudson have not materialised. It î  not intended that any of such 
questions will be discussed. But what happened this. I may for the 
benefit of those who were not here tell the Iloŵ e that by the amendment 
of the law we chanered the law of limitation applî âble to misfeasance pro­
ceedings against directors, managing agents and so on. Formerly the 
law was that the period of three years will run from the date of the 
misfeaBance or the date on which the dishonesty or breach of trust 
occurred. The House was ĵpnvinced t h a t a  matter <>f fact in many ca«̂ ee 
the act cannot be discovered until a liquidator had been appointed and̂



therefore, they changed the law, and extended the period within which an 
application ean be made against people occupying fiduciary positions. 
That has been the result of the amendment. Now it was not the intention 
of this House that we should give retrospective effect to that amendment, 
that is to say, that claims which have already become barred should revive 
by reason ô f what we have done. As a matter of fact, I still contend that 
retrospective effect ought not to be given on the construction of this sec­
tion which has been passed by this House. But, as Honourable Members 
are well aware, questions are very often raised and argued at length that 
as this is adjective law, the law of procedure, therefore, retrospective 
effect should be given. T wanted to bring this Bill before you, Sir, for 
making it perfectly clear that it was not the intention of the House 
to give retrospective effect to that section. I consulted all the High  ̂
Courts personally by writing officially to them ; and while two of the 
High Courts say that they are quite prepared to hold that this is unneces­
sary, that is to say, those High Courts will hold that this section has no 
retrospective effect, yet all of them have approved or agreed to Govern­
ment making it perfectly clear that it has no retrospective effect, so that 
this question may not be debated in the Courts.

Now, Sir, the other matters are too trival to be mentioned here just 
now because, as I have told the House, I have agreed to accept Mr. 
Ayyangar's amendment for a Select Committee. But I should explain 
why in a non-controversial measure I have agreed to this course. The 
reason is this. While it is true that our intention is to remove only the 
mistakes inadvertently made or accidental slips or things of that kind 
as pointed out in the Bill, it was brought to my notice by my Honourable 
friend, Mr. Desai, that he has come across one or two more accidental 
slips or inadvertent mistakes which we have not yet noticed and whioh 
oiight to be included in the Bill. A matter of that kind really ought to 
be placed before a small Select Committee so that we can find out exactly 
what those points are. I desire to make it clear that although technically 
an objection can be taken that having regard to the Preamble that this 
Bill has been introduced for certain purposes, therefore, sections not 
mentioned in this Bill cannot be touched upon by the, House and so on,
I do not desire to take such a technical objection if other non-controversial 
matters and accidental slips are discovered through the help of my 
Honourable friend there and other Members of the Select Committee. 
To any controversial matters, I shall take all possible objections. As I 
shall accept the Select Committee motion I do not think I should take up 
more of your time.

Mr. Deputy President (Mr. Akhil Chandra Datta) : Motion moved :
That the Bill further to amend the Indian Companies Act, 1913, for certain 

purposes be taken into consideration.^’
Mr. M. Ananthasayanam Ayyangar (Madras ceded Districts and 

Chittoor : Non-Muhammadan Rural) ; Sir, I beg to move :
That the Bill be referred to a Select Coinmitteo consisting of the Honourable 

Sir N. N. Sircar, Mr. 8. O. Sen, Mr. S. K. Som, Mr. Aikman, Mr. Siddinue Ali K^an,
Mr. Azhar Ali, Mr. Desai, Sir M. Yamin Khan and the Mover, with instructioiiH to 
report by the 20th September, 1937, and that the number of members whoso presence 
Bhall be necessary to constitute a meeting of the committee shall be five.’ ’

Sir, as already explained by the Leader of the Honse, it is with a 
view to correct some accidental omissions atid errors that have crept in 
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[Mr. M. Ananthafiayanam Ayyangar.]
and some consequential amendments that have to be made that this Bill 
has been introduced. In the long time which we took over that Bill the 
House was naturally anxious to push through that Bill and some of 
these things were ignored. Not only those mistakes which have been 
referred to by the Leader of the House and have come to his knowledge 
but some other errors and omissions also may have to be corrected. The 
object of referring it to a Select Committee is to avoid once again those 
mistakes and to make the Act complete, and not with any controversial
purpose in view. Sir, I move.

Mr. Deputy President (Mr. Akhil Chandra Datta) : The question
is :

That the Bill be referred to a Select Committee consiating of the Honourable 
Bir N. N. Sircar, Mr. S. C. Sen, Mr. S. K, Som, Mr. Aikman,  ̂ Mr. Siddique Ali Khan,
Mr. Azhar Ali, Mr. Desai, Sir M. Yamin Khan and the Mover, with instructions to
report by the 20th September, 1987, and that the number of members whose presence 
ihall be necessary to constitute a meeting of the committee shall be five.’ '

The motion was adopted.
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THE PETROLEUM (BERAR EXTENSION) BILL.

The Honotirable Sir Thomas Stewart (Member for Industries and 
Labour) : Sir, I beg to move :

** That the BUI to extend the Petroleum Act, 1934, to Berar, be taken into con-, 
■ideration. ’ ’

This, Sir, is a very simple matter. Up to the end of March of this 
year, the regulation of matters connected with the sale and production of 
petroleum was governed by an Act dating back to 1899. In 1934 an 
improved Act was passed, which was brought into operation in British 
India on the 30th March, 1937. Unfortunately, it was not, by the 
Indian Foreign Jurisdiction Order in Council 1902, extended to Berar, 
to that the position at the present moment is that, whereas in the rest of 
India an up to date Act is functioning, in Berar the measure of 1899 is 
■till in operation. The object of this Bill, Sir, is to secure complete
uniformity. With these words, Sir, I move.

Mr. Deputy President (Mr. Akhil Chandra Datta) : The question
is :

** That the Bill to extend the Petroleum Act, 1934, to Berar, be taken into con- 
«ideration.»»

The motion was adopted.
Clauses 1 to 3 were added to the Bill.
The Title and the Preamble were added to the Bill.
The Honourable Sir Thomas Stewart : Sir, I move that the Bill be 

passed.
Mr. Deputy President (Mr. Akhil Chandra Datta) : The question

k :
That the Bill be passed.»»

The motion waa adopted. \



THE RULES AND REaULATIONS CONTINUANCE BILL.

The Honourable Sir Thomas Stewart (Member for Industries and 
Labour) : Sir, I beg to move :

** That the Bill to provide for the continuance in force of certain rules and 
regulations be taken into consideration. ’ *

The origin of this Bill is as follows. It results from the institution 
of Provincial Autonomy when certain subjects including the regulation 

• of the Electricity Act and the Boilers Act have passed from the Centre 
to the Provinces. As a result of a consultation between representatives 
of the Government of India and representatives of the yarious Provinces 
at the last Industries Conference at Lucknow, it was decided that the best 
way of carrying out this transfer was to transfer from the Governor 
General in Council to a Central Board the rule-making powers that tip 
to the present had been enjoyed by him under the Act. Thifi transfer was ' 
duly carried out by amendments of the Electricity Act and of the Boilers 
Act which were passed in the last Session of this Assembly. A point of 
doubt has, however, arisen that though this transfer has been carried 
out, whether rules framed by the Governor General in Council in the 
past continue to be valid after the transfer of the rule-making power has 
been effected. In order to avoid any question being raised on this doubt, 
this Bill has been brought forward in order to keep in existence the rules 
formerly made by the Governor General in Council as if they had been 
framed by the Central Board as from the liJt of April, 1937. The object 
is to preserve the continuity of a very large code of rules, the absence of 
which would make the working of those Acts impossible. Sir, I move.

Mr. Deputy President (Mr. Akhil Chandra Datta) : Motion moved :
That the Bill to provide for the continuance m  force of certain rules and 

regulationa be taken into consideration.  ̂*

Mr. B. Daa (Orissa Division : Noii-Muhamniadaii) : Sir, 1 finrl that 
there is sometliing wrong with the Government, because they hastily come 
to this Hou*so to pass metisures without understanding the impliration of 
those measures. When we were absent in the last Session on the floor 
of tlie House, the Government were advised, as We understood from the 
Honourable the Member for Industries just now, at the inslanco of the 
Lucknow Industrial Conference, to amend the Indian Electricity Act as 
also the Boilers Act. Even in our absence it was sent to the Sekxjt Com­
mittee, and the Select Committee also could not see the present doubts 
which have now occurred to ĥe Honourable the Industries Member. 
Nor has my friend made the point clear as to who ha.s raised this doubt, 
whether it has been raised by any High Courts or any other lê Ml advisers 
or by the technical adviser.s of the Provincial Governments or of the 
Government of India. Sir, to my mind, this Bill is not necessary, nor was 
the Indian Electricity Act as amended last Session. Because it had been 
de,nlt with without securing the necessary technical advice from the 
industrial and commercial section of the people of the country. Sir, I have 
been myself interested in the administration of the Indian Electricity 
Act, and I shall, therefore, confine myself specifically to the Indian 
Electricity Act to illustrate how Government, in indecent hurry, coimi- 
tilted a Central Board of Electricity which would be of no practical 
utility to the country. It is true that representatives of various
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Governments met at Lucknow in conference, but were the representative  ̂
of Provincial Governments properly advised by technical men ? Did the 
Government of India consult their electrical experts ? Of course, since 
the abolition of the post of Electrical Adviser to the Government of India, 
we know that when points relating to electricity are raised they consult 
the Chief Controller of Stores ^  the Indian Stores Department. 
Sir, they have constituted a Central Electricity Board where^each Pro­
vincial Government will send in a representative and the Gd^emment 
of India will have some representatives. Will they be technical men ? 
Will they have a necessary knowledge of the administration of the 
Ind’ian Electricity Act ? I may be told later on that the Provincial 
Governments may send in their Electrical Inspectors. I know that many 
Provincial Governments have not pjot Electrical Inspectors. I know 
my own Province, Orissa, has nominated an I. C. S. to re­
present on this Central Electricity Board. My Honourable friend is an 
I. C. S. He may say that an I. C. S. is a sub jantawalla, he
knows everything and so he can advise the Board on the proi>er 
administration and the proper framing of the Indian Electricity 
Rules. I cannot understand how ten Indian Civil Service men coming 
from ten Provinces can form a Central Eelctricity Board to look after 
the proper carrying out of the electric trade or the efficient management 
of public utility concerns such as electric supply companies. I shoidd 
have preferred the Government of India to have consulted commercial 
bodies, the Chambers of Commerce, electricity companies, hydro­
electric companies, to find out what difficulties are experienced in the 
administration of the Indian Electricity Act, and not those Electrical 
Inspectors who sitting on their chairs pass orders. The Honourable 
Member himself was on a holiday at the time and he then belonged to 
another sphere of activity, namely, the Commerce Department, but I 
cannot understand why the Industries Department was in such an 
indecent hurry to form this Electricity Board, a Board which will never
be a technical board and where oeither the representatives of the
electric trade and electrical manufacturers nor the electrical industries, 
such as, electric supply companies, will find representation.

Prof. N. O. Banga (Guntur cum Nellore : Non-Muhammadan Rural) : 
Wliat about labour ?

Mr. B. Das : The I. C. S. will come in through the backdoor 
as they have come in in other spheres. I would advise the 
Honourable Member, not with a spirit of criticism or opposition, tx) 
withdraw this Bill. Let him exflmine the whole problem and bring out 
a comprehensive Bill. If the Department of Industries was in that 
indecent hurry, why did they not notice even this little flaw ? There may 
be others also. Let the Government of India addrê ss a letter to electric 
supply companies, to the various Chambers of Commerce, and t6 repre­
sentatives of big manufacturing concerns that are functioning in Indip 
as suppliers of electrical machineries. Speaking aa an electrical engineer 
with a large experience of the administration of the Electricity Act, I 
may «ay that this Central Eelctricity Board will not do any good work 
at all. If there are Electrical Inspectors they will try to frame rules from 
no experience at all, by sitting on tthairs and copying from the Board of
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Trade's rules in Ejiglwd, and the I. C. S. represenUtives 
that come iT om  the Provinces will have no knowledge and'will say ditto 
to what the Chairman, who will no doubt ho a representative of the 
Government of India, will tell them. I am at one with the Honourable 
M€;mber that we should devise a proper Central Eelctrieity Board so that 
it will do good to the electrical trade, electrical industries in India, How 
can it be done when the members of the Board have no experience in the 
management of electric supply concerns or in the difficulties that tKe 
public suffer as customers or m users of electricity in their homes ?

I have ;not so much experience in the administration of the Boilei-s 
Act as I have in that of electricity, but I can say this much. It is the 
busine^man, it is the industrialist that uses these boilers, that is vitally 
ĵoncerned. It is no use the Boilers Inspector of every Province gathering 

together and I do not think the Central Government have got any Engineet 
either in the Stores Department or in the railways w'ho is an expert in 
I'oiler affairs. Of course, they will manufacture one as the Chairman 
of the Central Boiler Board. I would suggest the same criticism to this 
aspect as I applied to the Electricity Board—that Government ought to 
invite representatives of the boiler manufacturers who are represented 
in India. My Honourable friend may remember that I am not making 
any criticism because I am a Congressman or that I am an Indian. Most 
of the boiler manufacturers that carry on trade in India are British 
manufacturers. They have more experience than the Boiler Inspector  ̂
in the Provinces. No doubt, I want the Boiler Inspectors to be there to 
represent the point of view of public safety—to see that a minimum 
standard of safety is secured ; but, at the same time, I want the manu­
facturers’ representatives to be there. Not only that, but I want re­
presentatives of the users of those boilers, those millowners, those 
industrialists who use most of the boilers, to be there. I think that 
Government use very few boilers in their own industrial undertakings. 
This is a technical subject. This House pays very little attention when 
technical subjects are discussed. Otherwise, in our absence, in the 
abf>ence of Congressmen the House would not have gone to a Select Com­
mittee and passed such an Act which the Honourable Member has 
admitted is not complete. He has now come with a new Bill, and who 
knows that in the next Session he will not come with another one. It will 
be fair to this House and fair to the reputation of the Honourable Member 
for Indufrtries and his Department if he withdraws this Bill and examines 
the whole issue in the light of the criticism offered. I may remind him 
that no criticism was offered in the last Session when those two Bills were 
brouprht before the House, and I may ask him to hrinj? in a Bill which 
will have got the approval not only of the Provincial Governments but 
of the industries concerned and also the manufacturers that supply these 
industries. In that way my Honourable friend will do some rea] good to 
the. electrical trade and to the public by safeqruarding the interests of the 
public in the matter of the admini.stration of the Indian Electricity Act 
and the Indian Boilers Act. Otherwise, these laymen will make laws, 
by-laws and rules in future which will have no bearing on the actual 
conditions of working. With tĥ se words, I again commend my suggoa- 
tion to the Honourable Member for Industries that he should withdraw 
this Bill and examine the whole qnesrt?6n in the light of tie observations 
‘ a{ I h^ve V  ̂ ,

THE BULES AND BBGUI4ATIONS CpOTINUANCE BILL. 547



Prof. H, G* Baxiga : It is typical of this Government that it should 
try to get as many of these things as possible done and 

 ̂ passed here on the sly. As my Honourable friend,
Mr. Das, has said, last time when that Bill was introduced there was 
practically no discussion in the House, and even this time my Honourable 
friend, Sir Thomas Stewart, has not really taken us into his confidence and 
given uŝ  any useful information about the functions of this particular 
(Central Electricity Board. 1 am grateful to my Honourable friend, jVIt. 
Das, for having enlightened us to some extent at least about the working 
of the Central Electricity Board and how it has come to be Constituted. 
I take it in making these rules it is the duty of the Central Electricity 
Board to try to protect the interests of labour who would be employed in 
electrical undertakings and also in working the boilers in India. But I 
\vant to know how the interests of workers are sought to be protected on 
this Central Electricity Board. I do not know whether labour was con­
sulted at all at the time when the Industries Conference was being held 
at Lucknow and proposals were being formulated for the constitution of 
tliis Central Electricity Board. I would also like to know whether labour 
is represented on the Central Electricity Board. I take it, Sir, that the 
Central Electricity Board has already been consulted in regard to the 
advisability or otherwise of introducing this Bill in this House. If so, I 
would like to know, and I am sure the House would also like to know what 
their opinion is. I think it is only fair even to the Central Electricity 
Board that it should be given an opportunity of reviewing all these rules 
that have either been codified or not codified, so that they would be in a 
position to see which of them can be allowed to be continued and which 
would be dropped. It is really unfair to the House that the Mover of thii 
Bill should have made such a short speech on the plea that he wanted to 
be as brief as possible in order to save the time of the House and thus 
avoided givinp: us really essential and useful information that is needed 
to jJTuide the House as to whether this Bill is really needed or not. Subject 
to the explanation that my Honourable friend, the Mover, may give, I am 
ratiier inclined to support of my friend, Mr. B. Das, that this Bill should 
not be rushed through in such unholy hmste and that he should give himself 
and the House the benefit of further guidance and advice from the Central 
Board, as well as the various interests concerned, that is the producers, the 
roiisumers and the workers especially.

Mr. Muhammad Azhar Ali (Lucknow and Fyzabad Divisions : 
Muliammadan Rural) : We were unaware of the contents and objects of 
this Bill, because as laymen we did not know that the electricity rnlo.: and 
boiler>s rules were all reconsidered by the Government of India under this 
Act. Prom what we have heard from our friend Mr. B. Das, I think it is 
right that we should invite opinions from the bodies responsible, that Ii.hvp 
control over the electrical concerns over the whole of the country. I think 
it is a very wise suggestion. So far as the rules are concerned, I find from 
the papers, and I have also some experience of this in my^own province, 
that the rules are so very strict and the charges have gone so high that people 
have been protesting against them. If this Board is to control these things 
and if the rules have to be made, I think it is a very good suggestion that 
the country at large should be consulted. I commend Mr. Das' remark?̂  
to the Honourable Mefm̂ er in charge of the Bill.

Mr i t  Aiuuitliasayai^ (l^dras
Cbittoor : Non-Muhammadan Baral) : 1 had' given notibe a motion ii>
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refer this Bill to a Select Committee but on further consideration I find 
that this Bill has to be thrown out. When we were absent, two Bills were 
passed. The object of those Bills was solely to substitute the authority of 
the (Governor General in Council in both the Electricity and the Boilers Acts 
by a body which they wanted to bring into existence, a body of laymen with 
absolutely no expert knowledge. We have been accustomed to the Govern­
ment depriving the powers of this Assembly by various devices. So far 
as the Railways are concerned, statutory Railway Authority is to be 
created. So far as banking is concerned, a Reserve Bank was created and 
so far as the Electricity and Boilers Acts are concerned, the right to frame 
rules and regulations was transferred to a Central Board. That is the 
only object of the amending Act of 1937, XI of 1987. This Act was rushed 
through in our absence. I would ask the Government to explain if in 
future we would have the power to criticise the rules framed by the Central 
Board which is constituted under either of the amending Acts. That power 
lias been tal̂ en away from the jurisdiction of the Assembly. We will have 
no more power to criticise those rules and regulations. If this were in the 
hands of the Governor General in Council it would have been open to us 
to criticise them. As far as I am aware this matter was not placed before 
the advisory committee constituted for the Industries and Labour Depart­
ment. We have not been taken into confidence by the department as to 
what the constitution of the Board is going to be, how it is going to be filled 
and so on. The Bills were rushed through in our absence. Now, the 
Government come to seek the aid of this House for continuing the old 
regulations. If really this House is willing that the Central Board should 
tiniction in place of the Governor General in Council, we will have no more 
effective control over the rules and regulations to be made under the 
Electricity and Boilers Acts. If the House is not in favour of this course, 
thon the only course open to it is to turn down this Bill and make the 
amending Acts a dead letter. If we refuse to pass these rules and regula­
tions that have been framed by the Governor General in Council and witV;- 
oii( Avhich this Central Board cannot function today we will make these 
Acts which have been rushed through in our absence no longer effective. I 
appeal to all Honourable Members to make a dead letter of this Bill by 
refusing their assent to it.

Mr. Sri Prakasa (Allahabad and Jhansi Divisions : Non-Muham­
madan Rural) : I think it my moral duty to add my voice to thoso of my 
friends who have opposed this measure. I have a feeling. Sir, that if the 
Houhc accepts this Bill, it will indirectly at the same time bo accepting all 
the rules and regulations that have been made so far under these two Acts. 
As such, I am not prepared t>o accept the position that the rules and rop̂ ula- 
tions under these Acts have been in the best interests of the people con- 
cervied. The Government always have their own ideas of public intere.ot 
which more often than not means their own private interest and their own 
private comfort, but when there is a real matter of public interest, when 
the safety of the lives and property of the people at large is concerned, 
then they have no idea of public interest at all. This Bill must be rejecte/l 
in public interest as I and those not connected with this Government under­
stand that expression. I will only refer here to one or two refrulations 
under the Electricity Act. Sir, this wretched electricity has come, I fear, 
to stay. It is inside every house and even those persons who caiiuot really 
afford to have electiicity get it in their houses because their neighbours have 
ii ittiiiiiuii iatth^ is iittfiatlve ahd hnmaii nature is very often fooliirfi and
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[Mr. Sri Prakasa.]
that is why we see electricity in more places than it has a right to be in. 
Udc of my grievances with these regulations regarding electricity has been 
about the alternating current and the direct current. You will pleaHC 
forgive me, Sir, if I relate some sad experiences of my own in this connec­
tion. In Benarejs we have an electric company that produces alternating 
current and has the monopoly of supplying electricity to the town. Every 
few days we have a tragic death. Men, women and children have died 
because of shocks of electricity. When the Honourable Sir Fmnk Noyce 

in charge of this Department—and it will be long before Members of 
this House can forget his ^nial presence—I mentioned this matter to him. 
lie got me an interview with Sir James Pitkeathley who was quite Sympa­
thetic towards my point of view. I pressed upon him the desirability of 
making alternating current illegal so far as domestic supply went. He 
admitted that alternating current was certainly more dangerous than direct 
current ; and in the conditions of our life in India, it became particularly 
dangerous because men and women besides being ignorant, usually go about 
ba re-foot in their houses and most of our houses have always water on the 
floor. But then he said that I had better go to my own Provincial Govern­
ment in this connection. I wejit to my own Government and correspondei  ̂
with Sir Joseph Clay who was in charge of the Department of Electricity. 
I wrote to him of many deaths that had taken place. I am aorry to say 
Yî re that during the last week a little child, a relative of mine, has also died 
because of an electric shock ; and, therefore, my heart is particularly full 
today and sore on this subject. Sir Joseph Clay, when unable to answer the 
arguments that I put forward, came out with the plea that there are motor­
car accidents, but no one suggested that there should be no motor-cars ? I 
retorted saying there are very few officials killed by bombs, then why should 
we have special laws to prevent people from throwing bombs at them. Sir, 
when some wretched and may be vicious official is killed in some corner of 
this country, there is a big howl; but when poor women and children die there 
is no ripple on the surface of the waters. At last, unable to proceed with 
me further, he said that I had better go to the Government of India because 
that is their Department. I wrote to Sir Prank Noyce saying : You
send me here, but they send me back to you : where am I to go ? It 
was like the c*ase of Trisanku who was referred to yesterday, and I was left 
in mid-air ; and there the matter rested.

The other day I happened to meet by the sheerest accident Sir William 
Stainpe. who is the electrical expert in my Province,—and they are oil 
Knights and none of them are Days. He is a dear old gentleman and he

vei'v nice to me. Although he also agreed that the alternating current 
was more dangerous than the direct current, he felt that he was helpless in 
the matter ; and curiously enouorh, a%s the minds of all these officials work 
alike hŷ also trott<?d out the motor-car parable ; and I too had the same 
reply ready ! I feel, ♦hereforo, tliat these matter.«? are not being dealt with 
properly. My simple plea was and is, not that the alternating current should 
be abolished but that for domestic purposes the alternating current should 
bf* made illegal. Where experts deal with electricity, let them̂  have alternat­
ing current. I understand that is more powerful and for industrial pur­
poses? indispensable. I have of course no objection to alternating current 
being used tor these, purposes, becauaie experts deal with the mattfer there; 
wid, as in all profes ĵloai, jso w tTiis/pe^^n? jtinai, undergo tlw
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risks of their profession; and if they run the risk of electric shocks, there is 
no help. But why should men, women and children, ignorant of the lurking 
danger in thê e innocent-looking wires, be penalized because they do not 
know what these contain ? And the funny thing is this that wherevei 
there is a danger to such lives as this Government regards as supremely 
valuable, there they take care to have D. C. In Calcutta, they have D. C., 
in New Delhi they have D. C., in Allahabad they have I). C., in Lucknow 
tl)ey have D. C.; and where there was 220 A. C., as for instance at Naini 
I’al, there they transformed it to 110 A. C. which makes it equal to D. C., in 
order to remove all danger of the Governor and his wife and children dying, 
î ir; I think this is bordering on the scandalous. In Benares they hâ e 
A. C., but in cities where such persons live who are not as ignorant as wc 
are and who understand these things, they have every precaution taken to 
protect their lives for ever. In New Delhi they have not only the D. C., 
hut a three points system whereby every electric connection is earthed, so 
that you may not have any shock at all.

I am not only talking from the experience of others ;  ̂ myself have 
l>ecn the victim of both types of shocks. When I referred this matter to 
Mr. Clow, who was assisting Sir Frank Noyce, he said to me : “  Why did 
you sample these things I said I was an unwilling sampler ; I 
did not mean to get the sample but I got it all the same. I fear 1 could 
not make much headway with Mr. Clow either in this matter. Sir, I have 
experience of both. Collecting the wires of a table fan one day at Allahabad, 
I got a shock. The result was that I was thrown off. D. C. throws you off ; 
it does not kill yon. But the A. C. has a paralytic effect which is recognized 
by those who know this subject. In Benares when the electricity first canif̂  
there, and I had just got only a temporary connection in my own house, a 
live plug got attached to my hand. This was in the year 1931 and I still 
bear the mark on my thumb : not that it matters to anybody except to 
myself, but there it is. I was certainly within 20 seconds of death because 
t3ii,s wretched plug would not come off and I did not know what was 
happening as my hand went up and down. Luckily, something happened 
and the plug got detached. Honourable Members may treat the matter 
Mnth amusement ; but at that time it was not very amusing. The hurt 
tliat you get by electricity is something very different from the ordinary 
bums. I have had many burns in my ovm life ; and I believe every one 
here who has been a normal child must have had them in his time also, but 
the burn which you get from electricity is a most peculiar sort of bum 
like the Dum Dum bullet of which I had no experience but of which I have 
read the description. It penetrates inside and bursts. Besides, it takes 
H Ion? time to heal. If you feel that the lives of those who Hve not draw­
ing salaries from Government have also to be preserved ; and if yon feel 
thfit it is worth-while preserving the lives of tliose of us who are mere 
taxpayers and have happened to come into this world whether we liked it 
or not ; then I think you should have some provision .so that these scandals 
m«y not be repeated. It may be that many persons may be feeling that 
we are too many in this world and that a few lakhs less of us will not very 
much matter. I also feel that if the population of our couutry went down 
by a few erodes, it would not matter. But other ways should be adopted 
for puttim down the populati6h ; and I understand scientists have their 
prescription in that beiftlf as wdl. But for Heaven’s sake do nort kill us 
by electric shocks' and in ways that make these incidejits so very tragie. 
When -a his jfrown-tip son as a friend did in Benare®—an
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[Mr. Sri Prakasa.]
Engineer lost his son of about 19 years of age—and if a mother loses a 
little child of which she was very fond, then the situation becomes very 
dangerous and exceedingly undesirable.

I, therefore, think, that we should lodge our protest against the regula­
tions that have so long been framed and the manner in which they have 
been framed ; and we should throw out this Bill and thus force the Qovern- 
inent to bring before us a measure after taking the whole subject into con­
sideration and making such provisions therein as would be halpful to the 
people at large. I do noft like to exaggerate matters ; and I assure the 
Honourable Member opposite that whatever I have said i/? true to f^ct ; and 
that it is; a matter which requires his immediate attention. I hope that 
M’hen we lodge our protest against the way these things have been done in 
the past by throwing out this Bill, the attention of the Government will be 
more forcibly drawn towards the matter than in any other way. I hope 
I have made my position quite clear and I also hope that by facts and argu- 
jneDla 1 have convinced the House that it m exceedingly nece.ssary to give a 
s1k)» k to the Government and pull them out of their self-complacency and 
force them to look into these matters in a more reasonable and sympathetic 
manner. Govemment sitting here on the top, members of which are well 
paid and who are supplied with decent accommodation in healthy places, 
caniiol realise, even if they care to realise, the constant danger through 
which the lives of most of us, who are not favoured by fortune, pass. If 
the Government would think not of only itself, not of its own safety, not of 
its own perpetuity, not of t̂he comfort of those only who have begged them 
to be taken into their service ; but also of those who pay for their upkeep, 
then we may hope for a better day. Till then the voice from this side must 
always be ' No \ ‘ No ' No to anything and everything that they may 
care to say or do.

Qazi Muliammad Alimad Kazmi (Meerut Division : Muhammadan 
Rural) : Sir, I stand to oppose this Bill as I am opposed to the very 
principles on which the rules that are under the contemplation of the 
House were framed. The Boilers and the Electricity Acts were taken 
up for purposes of these rules just at the time when the provincial auto­
nomy was to be inaugurated in India and the purpose that was claimed 
for these rules was that there must be co-ordination between different 
provinces and so there must be a Central Board. Tip till then, the Governor 
General had been carrying on this work but after the introduction of the 
provincial aritonomy it was considered to be necessary that some authority 
other than the Governor General should be in charge of this. My contention 
is that it is not for us to supervise and guide the Local Councils. If 
there is any difficulty in the standardization or of co-ordination between 
several Provincial Governments, it must be left to them to co-ordinate 
amongst themselves and to make a common rule which may govern all 
of them for their own facility and for their own work. It is not for 
the Central Legislature to give orders even on subjects in which the pro- 
rinces have prot full power and authority. It is from this point of view 
that I am speaking against this Bill. It was probably due to some 
omission or some slip at that time that the present difficulty has come 
up and for that reason the matter has again come up before the House, 
and the House has again got the opportunity of cd̂ ô iid̂ ring whether it 
k  proper for us M thia time when?pro^oifl^'̂ autoaomy. is,i& full f<^ce
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to try to regulate and impose upon them rules and regulations that were 
made by the Governor General some time back and hand over the old 
legacy to the new Governments and legislate today that those very 
old lules should be handed, over to the Central Board who must 
carry on those old rules in the old way. If they have iormed a Central 
Board, it is for the Central Board to reconsider the situation. It is not 
shown that there is no necessity for overhauling all the rules as they stand 
today, on the other hand just as has been pointed out by Mr. Sri Frakasa 
the question of A. C, and D. C. has been agitating the mind of the public 
for a considerably long time and nobody has cared to come to any conclu­
sion about the alteration of the rules in that respect. If we throw out the 
present Bill, the result will be that the Board will have an opportunity 
4it least of overhauling all the rules and regulations that are in existence and 
will not merely copy out from the old rules that were made at a time when 
there was absolutely no representative voice of the people who are 
affected by these rules and then we may have a better set of rules that 
may be available for the public at large. For this reason, I oppose thib’ 
motion.

The Honourable Sir Thomas Stewart; Sir, I will, if I may, deal one 
by one with the different types of criticisms that have been offered, 
in the first place, I have been blamed that experts have not been con­
sulted in this matter. That, Sir, is a claim that I propose to dispute. 
If it were a technical matter I could easily imagine that we would con­
sult electrical experts like Mr. B. Das, but the problem before us happens 
to be a constitutional one and 1 cannot see in any way that consultation 
with the most eminent electrical experts, not only in India but in the 
world, would have helped us one step towards the solution of the pro­
blem with which we are faced. I am. talking of the more immediate 
problem, that is to say, this particular amendment which makes certain 
the existence of a very large body of rules whose legality at the present 
moment is doubtful. But let us go still further into the past. The 
problem before April was how best we could carry out the transfer of 
power from the Centre to the Provinces. It was a question of trans­
ferring power from one Government to a series of Governments—I mean 
political power, not electrical power, lest Mr. Das suggests again thnt 
we should call in electrical experts. When we took the action that we 
did in the last Legislative Session, it was done in consultation with the 
experts, that is to say, the Governments who were faced with the prob­
lem in its other aspect.

Bfljr. B. Das : Political power.
The Honourable Sir Thomas Stewart : Another criticism from Mr. 

Ananthasayanam Ayyangar is that, recklessly, we have divested our­
selves of power and incidentally have divested this Honourable House 
of powers of interpellation and criticism. Now, Sir, that is not really 
so. I think perhaps a little confusion has been caused by the name of 
the Central Electricity Board, a very much better name for it would 
have been Provincial Electricity Board.

Prof. N. O. Sanga : Inter-provincial Board.
The Honourable Sir Thomas Stewart: I accept the co^ection. If 

the problem was to divest ourselves of power, perhaps the simplest way 
of doing it would have been to go to each I^ovince and say, * here is



[Sir Thomas Stewart.]
your slice of power ’ to the other, ‘ here is your slice  ̂ and divide it all 
up and to say to all of them, ‘ now make your own arrangements  ̂
But the Provinces were wise. They realised that the result of their 
making their own arrangements would probably be confusion, inconven­
ience and sheer impossibility for people who are interested in electricity 
whether in its use, consumption or production.

Btr. M. Ananthasayanam Ayyangar : Is tliere any siixgle autho- 
nty now to control this Board ? \

The Honourable Sir Thomas Stewart : This Board has its eonstitu- 
tion under the Act.

IVIr. M. Ananthasayanam Ayyaofar ; Nobody can check it.
The Hononrable Sir Thomas Stewart; No ; except that individuals 

are working to the mandates of the particular Governments which nomi­
nate them. They are not irresponsible representatives. They are the 
representatives o€ Governments and presumably have a mandate of 
those Govemmetnts. But that argument has been countered to a certain 
extent by the remarks of Qazi Muhammad Ahmad Kazmi, who takes up 
a different position. He does not blame us because we have given away 
the power, but he blames us because we have not given away enough. 
He would say, do not do anything but leave it to the Local Qiovern- 
ments. In the meantime what is going to happen ? He suggests that 
we reject this Bill, but the result would be that absolute chaos would 
ensue. He suggests that we leave it to the Central Board to review the 
body of rules. Has he any idea of what the body of rules is ? I very 
confidently predict that it would take three, four or even five years to 
review those rules. What we have done is this. Without interfering in 
any way with the discretion and power of the Central Board to amend 
the rules in any way it likes, we have given it a working instrument lo 
go on with. We have prevented sheer chaos.

Mr. Sri Prakasa ; Is there chaos just now when the powers are not 
transferred ?

The Honourable Sir Thomas Stewart: I confess it is in doubt 
whether there has been effective transfer of power. I have come before 
you today so that you might resolve that doubt and make it quite cer­
tain that those powers have been conferred and that what was done in 
the past will have a continued existence.

There were also criticisms even in respect of the merits of the rules 
that at present exist. In view of the circumstances related by Mr. Sri 
Prakasa I can understand why he should feel so strongly in the matter. 
I say I understand entirely why he should feel so strongly in the matter 
and it is with no idea of evading the issue that I say that it is not I that 
am responsible now. This Bill has arisen because of the fact that the 
Government of India are no longer responsible for these rules. The 
responsibility has gone from us and it is because of that transfer..........

Mr. Sri Prakasa : Are not the Government of India responsible for 
the deaths so far.

The Honourable Sir Thomas Stewart: I said that I do not wish to 
evade the issue at all. But I was pointing out that at the present
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moment this is perhaps not the proper forum in which to ventilate the 
grievances howevermuch I sympathise with you and your grievances. 
That is my technical defence. 1 am not the responsible person now by 
reason of the transfer of power and your proper forum is elsewhere, 
iiut 1 will say for the information of this House that I am informed that 
the particular issue which has been raised by Mr. Sri Prakasa was the 
subject of a very careful enquiry at a very recent date, a few monthai 
ago, and all the experts, who were consulted while agreeing* that there 
was a greater degree of danger in alternating current than in direct cur­
rent, said it was not in the circumstances of India a practical proposi­
tion to give effect to what Mr. Sri Prakasa wants.

Mr. Sri Prakasa : Did these experts get both types of shocks ?
The Honourable Sir Thomas Stewart : I am afraid 1 am not an ex­

pert.
Mr. Sri Prakasa : I am an expert in both and I will tell you.........
The Honourable Sir Thomas Stewart : 1 am not giving way.
Mr. Deputy President (Mr. Akhil Chandra Datta) : The Honour­

able Member is not giving way.
Mr. Sri Prakasa : The Honourable Member should give way. If he 

does not give way he would lose his Bill. That is not the way to pilot 
a Bill. The Honourable Member is new to the work.

The HonoTirable Sir Thomas Stewart: It has been suggested that 
this occasion should be taken to reject this Bill entirely. I ask fionourr 
able Members to consider what the consequence of this proposal is. Mr. 
Sri Prakasa has protested against a certain rule which makes life danger­
ous. If you remove all rules entirely what is-the situation going to be ? 
It is going to make it impossible for any electricity company in thi>i 
country to operate. Is it a serious suggestion that has been made f̂ I 
trust, Sir, it is not.

Mr. Deputy President (Mr. Akhil Chandra Datta) : The question
is :

** That the Bin to provide for the continuance in force of certain rules and 
regulations be taken into consideration.' '

The motion was adopted.
Clauses 1 and 2 were added to the Bill.
The Title and the Preamble were added to the Bill.
The Honourable Sir Thomas Stewart: Sir, I move ;

That the BiU be passed.
Mr. Sri Prakasa : Sir, in spite of the smiles of mv Honourable 

friends who really ought to know better, I must lodge my protest against 
this Bill once more. I have already explained to the House what risks 
we are running? when these regulations are in force ; and now the matter 
has become really more dangerous because the Government of India 
come forward and say, We are no more responsible, other people are 
responsible These good men have made these regulations ; they have 
transferred these regulations wholesale to the provinces ; and they teU 
us. “  Oo there They are responsible for hayini? begotten this monster 
and now they say, when the monster is functioning, ** Qo to your own
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[Mr. Sri Prakasa.]
provinces, we have transferred the monster there  ̂\ Is that the way in 
which we are to be dealt with in this House ? And I am really sur­
prised how this Government is gelling support from all sides of the 
House in the passage of this nefarious Bill. 1 have explained to you, 
Sir,—and here I am serious ; whatever opinion people in this House may 
have about me (Laughter) in this matter, I am perfectly serious,—that 
the lives of our people, men, women and children are in danger as 
long 'as these regulations or at least many of them continue in force. 
There must be some forum where we can lodge our protest against the 
continuance of these rules. It is a most amazing thing that when a 
Bill is presented to this House after it has gone through the stages 
of the Select Committee, the Bill cannot be discussed till a week has 
passed after that. Twelve or thirteen men have put their brains to a 
Bill, have hammered it into shape. It is then presented to this House, 
and the rules say that it must lie on the table for at least a week before 
it can be taken into consideration. The Law Member had to come for­
ward to get the Standing Orders suspended in order that he may get his 
Insurance Bill taken up five days after he had presented it, instead of 
seven. But when Bills, like the one we are discussing today, are sud­
denly presented, evidently they can be taken up at once ; and they pays 
all the stages in the twinkling of an eye.

Sir, the misfortune is that as matters stand, only such persons can 
get elected to the Legislative Assemblies as are rather vocal like myself ; 
and persons who are actually sulfering, who are under the iron heels of 
the legislation that we complacently, and carelessly pass in this House,— 
they are nowhere to be seen. If a little child who has suffered an elec' 
trie shock were to stand, his nomination would be rejected because he 
is a minor. If a woman who had suftered from electric shqck came and 
stood for election to the Assembly, saying that she would like to venti- 
late*her grievances about electricity in the House, then some disqualifica­
tion will be found to invalidate her nomination. But we all come here, 
high and mighty folk, because we can talk and because we do not suffer 
and because we do not know anything. We only know the intricacies of 
law in which we delight, in which we revel, and which, unfortunately, 
is the profession of most of us. But persons really fifuffering and really 
concerned with these Acts are persons whose voice can never be heard. 
It is on behalf of those, Sir, and not on behalf of the world of lawyers 
that I lodge my protest against this Bill. I would once more like to 
draw the attention of this House to such Regulations that are still in 
force which endanger life,— n̂ot make life dangerous, as my friend put 
it,—and unless the House makes certain amendments to those particular 
Regulations which endanger life and sees to it that they are not only 
not transferred to the provinces but are repealed and obliterated from 
the Statute-book, this Bill cannot have my approval, however humble I 
may be. Sir, I shall always be, as I am today, opposed to the passage of 
this Bill, because I am opposed to the very principle on which this Bill 
is based. My voice may be merely a solitary voice in the wilderness ; 
still it must and shall be raised.

Mr. B. Das : Sir, if I rise now, it is because to rebut certain state­
ments which the Honourable the Member for Industries made which he 
ouglit not to have made. He stated that political aspect was involved in
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this Bill. Sir, when I spoke I was not speaking as a politiciaii, but 1 wâ  
•poiiking H« a technical.........

The SonMraUe iir  Thomas Stewart : Sir, on a point of personal
«xpljanation. I am afraid that my friend  ̂Mr. Das, has entirely misunder­
stood my use of the word ' political \ I did not mean it in connection witli 
and party politics or Confess politics or Government politics. When I 
used the word ' political \ 1 used it as qualifying the word  ̂power ’ and 
iu distinction to electrical, physical power. There was nothing sinister 
about my use of the word ‘ politics ’ with regard to Mr. Das. I trust be 
will accept this explanation.

[At this stage, Mr. President (The Honourable Sir Abdur Kahim) 
resumed the Chair.]

Mr. B. Das : I understood my Honourable friend quite cor­
rectly. I registered the protest of the eleetricity trade, I regiî  
tered the protest of large manufacturing industries in India, 
against the manner in which the Government had in such indecent haste 
formed the Central Electricity and the Central Boiler Board, and that 
sî ch acticn was not conduieive to the development of industries in India 
or to the safety of the public as had been represented so vehemently and 
so rigJitJy by my friend, Mr. Sri Prakasa. The Honourable Sir Thomas 
Stewart is in charge of electricity and other technical subjects, and fee 
says : ‘ I wash my hands off, you go to tĥ  Provinces ’ ; but, Sir, up to 
the year 1937 the Provincial Governments were treated as orpluiii and 
minors. They were not allowed to posseiis technical knowledge of the 
administration of Electricity and Boiler Acts, and today you tell us : ' Go 
to >our Provinces ‘ the future rules will be drafted representatives 
who will represent the Provinces in the Central Electricity or the Boiler 
Boards \ Sir, does not the Government of India, I ask, have charge of the 
cputrally administered areas like Delhi, Baluchistan, Ajnier-Merwara, 
Bangalore and other places ? The Government of India are responsible 
and are primarily concerned with the safety of the public and the proi)er 
running of the industries so that the industries may run cheaply, and not 
be troubled by rules wrongly framed and wrongly designed by wrong 
advisers of Provincial Governments. Therefore, I again repeat that the 
Government of India have done the greatest wrong in foruiijig theiie 
Boards, and in not having representatives of mani^acturers, of eleclriî  
supply companies in India on those Boards, and leaving it to political 
advisers and political representatives of Provincial Governments. I aak 
again as a Member of this House, how is he going to dischuige his functioitt 
as Industries Member as recrards his obligations to the centrally adnjiniist- 
tered Hi*eas 1 Sir, with these o=b«ervations, I still oppose the Bill, and I 
would again ask the Honourable Member in charge to reconsider this 
matter and amend this measure in such a manner that we may have 
proi>erly constituted Electricity and Boiler Boards, otherwise he will hear 
more offensive remarks than those made by my friend, Mr. Sri Prakasa.

Mr. Muhammad Azhar Ali : Sir, the point that the opposition 
was making on this Bill is that the Government of India had the charge 
of all these Rules and Regulations and Acts so far. Now, if th*̂  (lovem- 
m«it ol’ India, which is in charge of all the centrally administered areas, 
give a lead and set an example by amending the former Acts and 
they will be eonferring a great benefit on the proyinces, because the pro­
vinces will follow those raks, otherwise, it is quite possible, as the Honour- 
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[Mr. Mubammad Azhar.Ali.]
able Meuiber is aware, the Provincial Governments have not had much 
experience in these matters as the Government of India have had. There­
fore, our submission is that the Government of India sliould set an example 
in ainouding these rules, which will save a great deal of trouble to the 
provinces. It would also be possible for the Provincial Goverijimeuts to 
benefit by the results of the inquiries which the Government of India have 
so far made in these matters. My friend said that he would like to oppose 
this Bil] ; we might have opposed it, but we take it that thd su^ostion 
made by this side has been taken in a friendly spirit by the Oovemiuent 
and that they will meet our wishes.

Mr. President (The Honourable Sir Abdur Rahim) ; The question 
ts ; -

That the Bill be passed.
The motion was adopted.
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I THE FEDERAL COURT BILL.
Mr. R, F. Mudie (Government of India ; Nominated Official) : 

Sir, I move ;
That the Bill to empower the Federal Court to make rules for regulating the 

service of processes issued by the (^urt be taken into consideration.”

I hope I shall be able to prove to Honourable Members that this is 
entirely a non-controversial Bill,— în fact, I hope, in Mr. Sri Prakasa's 
words, tljal it will be passed in the twinkling of an eye. As Honourable 
Members are aware, the Federal Court will be set up on the 1st of October 
this year and, under section 210 of the new Government of India Act, the 
Court will be empowered to make any order for the purpose of securing 
the attendance of any person or the production of any documents ; that 
is to say, the Federal Court will have power to summon any ]>crson to 
appear before it. The only question is the machinery by which these 
persons will be summoned. The Federal Court might either employ its 
own staflf of process servers, or it might have its summons served through 
the High Courts. I understand that at present when a process of one High 
Court has to be served in the area of another High Court, tiieu the 
machinery of that other Court is used for the service of the process. That 
m the system which it is proposed to extend to the Federal Court. The 
Federal Ĉ ourt will not have its own process serving because that would 
bo wasteful. It is proposed that it fifliould serve its processes through the 
machinery of High Courts. As explained in the Statement of Objects and 
ileasons appended to the Bill, this Bill is brought forward under section 
215 of the Government of India Act which gives power to Federal Legifi- 
lature to confer upon the Federal Court such supplemental powers as 
are necessary for the more efficient exercise of its jurisdiction This is 
merely a matter of providing machinery for the service of summons. Sir, 
I move.

Ur. President (The Honourable Sir Abdur Rahim) : Motion 
mô êd :

“  'Bhat the Bill to empower the Federal Court to make rules for regnlatlnf the 
•enrice of processes issued by lAe Court be taken into consideration. * •



H unqer-S t b ik e  op P oL m cA ii P bisonees in  t h b  A n d a h a n b .

Mr. 8. Sotyamwti (Madras City : Non-Muhammadan Urban) : I
I V.M. beg to move :

** That the Assembly do now adjourn.''
I shall be very brief, Sir, because I want a straight vote of tliis Hoosd 

on this motion, so that our voice may re ĉh these hunger strikers m the 
Andamans and persuade them, whatever Government may or may not 
do, to give up this hunger strike on the assurance that we are doing our 
best by fhem. Telegrams have gone to them already, but I hope, Sir, this 
vote of ours will go to them tonight, and if any of them has, un­
fortunately, fallen a victim of this hunger strike alread̂ % I pray that at. 
least the other lives may be saved. I should like the Honourable the Home 
Secretary to give us the latest infonuation, with regard to these hunger 
strikers. I do not want to discuss the merits or demerits of a liungcr 
strike ; but I want to mention only this, that when a man resorts to a 
hunger strike, he stakes his life on it, and, therefore, it is not a Jight- 
heaited matter ; and I am not prep«u*ed to merely argue about it sitting 
in our comfortable chairs. I want also to mention, Mr. President, to this 
Honourable House that this hunger strike has been resorted to, inter alia, 
for the repatriation of these prisoners to their provinces. This demand 
had been continually put forward before this Government, evaii before 
the last tragic hunger strike which ended three tragic deaths, and the 
Government cannot say that they have been taken by surprise. 1 quite 
agree, that in a democratic country where the ballot box is the supreme 
sovereign authority, a hunger strike may be argued against, bur in our 
country tlic ballot is not yet supreme. But, even in countries where 
the ballot box is supreme, there are hunger strikers who are released, who 
are honoured, who become afterwards rulers of the very country whoso 
Government imprisoned them and compelled them to resort to a himurer 
strike. I should like very much that this motion had been moved by my 
Honourable and esteemed friend, Mr. Mohan Lai Saksena, to whose dis­
interested and continuous work on behalf of these people 1 shĉ uld like 
io pay my humble tribute of respect and gratitude ; but being wht̂ re I 
am, I have read, and I am sure every Honourable Member lias read, the 
correspondence between him and His Excellen(^ the Viceroy. I am free 
to state that I see a human touch in the Viceroy's reply to Mr. Mohan 
Lai Saksena, but the touch, I regret to say, is not human enough. Wbat 
does he say towards the end of ^at letter ?

Were the Government to give way, the gain would be iUusory and momentary

Would it be illusory and momentary to save 200 lives f
Mr. Akfail Ohandra Datta (Chittagong and Rajshahi Divisions : 

Non-Muhammadan Rural) : They are now 700.
Mr. 8. Satyamurti : My Honourable friend, the Deputy President, 

Rays it is 700.
.......... the device of hunger-strike would be established as one to be adopted on

any occasion.'’
I wish to remind his Lordship, if I may do so, that life is larger tl»am 

ôgic. There is no use imagining that, bpcause you yield on a certain
( 669 )
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occasion -remember—it is a hunger strike, we do not like to miss even 
a single mieal To suggest that if you yield on a matter like this, hunger 
strikes will become fashionable, does not show a sense of realism. I sub­
mit that this matter ishoidd be treated in a more human and a more 
gcherous spirit. After all, in other countriei  ̂ one knows that people who 
Wei'e! tiV'ated as rebds, who were confined to jails, have now become rulers 
fh’almost every European country. It is so, and these gentlemen on tlie 
Treasury’ Benches may have to shake hands with them. Even today 
what is happening in many provinces f Men who were pri^ei*s, guests 
In His Majesty’s Jails, are now Prime Ministers and Ministers. There­
fore, let them not treat this thing, as if it is a matter to be ignored or to 
be treated lightly. I want to say this, Mr. President. The gravamen of 
ihy motion is the callous attitude of the Government and I want to 
invite the attention of the House to this answer given in this House.

Adequ<nte arrangements were made for funerals of hunger strikers i f  neceMity
arose. ”

▲n Honourable Member : Shame 1
Mr. S. Satyamurti : Surely, Mr. President, may I put this question 

to my friends 1 If 700 Englishmen or Scotchmen were hunger striking 
ill Dartmoor, would any Home Secretary survive even a trice, if he 
exhibited before them arrangements for their funerals Y I suggest, either 
your hearts are not there or are in the wrong place. I suggest that, as 
Mr. Subhash Chandra Bose tas pointed out, as Mr. Mohan Lai Saksexia 
lias pointed out, there is a real change of heart in these prisoners. To 
constantl}' call them terrorists, and say there is no possibility of dealing 
with them shows a lack of imagination and a lack of touch ^uth reality. 
There is one force in India today, you may not recognise it, Mahatma 
Oandhi. His stand for peace and non-violence has converted these 
people. What is your response to it Y I suggest that we must respond 
to these young, high spirited people and convert them to right ways of 
conduct in public life And whatever you may say, let me say, as a Hindu 
and as an Indian, that those who sacrifice for great causes will always be 
respected in my country I

** Na Kamana Na prajaya Dhanam iyagam,lpe Amritatavanaguh

I'hat is the Upanishad doctrine, and, therefore, whatever may liapf)en, 
if there are deaths among these prisoners, I warn the Government of the 
trail of anger and misunderstanding which will be roused in this country.

Tlien I want to raise only one point. I have read this Government 
of India Act. It is a very complicated Act. I have tried to look at these 
Orders in Council, a very big volumie. May I ask my Honourable friend the 
Law Member or anybody else, what is the authority under which the Gov­
ernment of India today keep these prisoners in the Andamans T And 
even if you have some authority, why should you keep them t Law and 
order, you say, are transferred to provinces. It is their job. You do not 
want to interfere with the discretion of the democratic Provincial Govem- 
ihents. If these subjects are really transferred, it is for them to deal with 
them. I obiject, as a taxpayer, as a Member of this House, to this Gov- 
et̂ hment of India trying to act as jailors for the provinces. I should lilie 
trt ‘kUow why they are keeping these prisoners. My ftdbmission is this, 
that, in view of the Provincial Autonomy which you trumpet forth day
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after day, in view of the transfer of law and order, in view of the power 
vested i3i Local Governments under the Criminal Procedure Code , of 
remitting imexpired sentences of any prisoner,—I say-ryou have no moral 
or le â] right to come into the picture and say, we will theiiit̂  IVty 
demand is, repatriate them to the provinces. Let them be ambn  ̂ faiifiiliar 
' ûiTOundings. I will say nothing about the Andamans exoeptiiu  ̂ tbis. 
As against Sir Henry Craik’s picture of a Paradise my Honourable 
friend, Raizada Hans Raj, who uses his words ve^ carefully, calls it “  a 
lid] on earth Therefore, do not send them to paradise or hell, but send 
them to their own provinces, be they paradise, or be they hell. That is the 
main demand of this adjournment motion, and I suggest that if the Oov- 
eriinient are going to taJte an adamantine attitude on this matter and are 
not going to listen to the voice of our people, including Dr. Rabimlra Nath 
Tagore, Mahatma Gandhi, the Congress and many others, \vh(̂  have 
appealed to them to take a generous view of this matter, th(sy will be 
responsible for any casualties that may happen among theŝ  hunger 
strikers. No amount of legal doctrine, no amount of quibbling will acquit 
you of the responsibility, the serious responsibility that will lie upon you. 
Why do you imagine that you are more interested in the peace and well­
being of this country than we are ? Our forfathers were born lî ro. Thoy 
lived and died here. We have got to live an  ̂die here, and our children 
and children’s children will live and die here.* When we tell you, repalii- 
ate them, deal with them humanly and genewusly, who are you to come in 
and say, we will not ? I do hope that every right-minded Member of 
House, every man whose heart is in the right place, will give a solid vote 
in favour of this motion censuring this Government, and tell these young 
men that they must give up the hunger strike and save themselvcis, in the 
hope that we shall do our best to see that they will, soon be free and be able 
to join the forces which are struggling non-violently, and I hope succes>i- 
fullj  ̂ for the freedom of the Motherland. Sir, I move. (Applause from 
rhe Opposition Benches.)

Mr. President (The Honourable Sir Abdur Rahim) : Motion 
moved :

That the AsBembly do now adjourn.*^
Mr. S. N. Boy (Government of India : Nominated OfficiaJ) : T

realise that this subject engages the emotions and sympathies of n large 
section of the House, and I, therefore, do not propose to say anytliing whi^. 
î  likely to add to the acerbity of debate, but I do want to submit that 
because it engages our emotions and our sympathies to such a large extent, 
tliis House, as a responsible House, should look at the matter from a dis­
passionate standpoint, and, before they actually vote on this motion, 
consider the consequences that are likely to result from any deci- 
sioAi which they take here this evening. The only reason why I have 
ventured to intervene in a debate belonging to a department with which 
I severed my connection some time ago is because this motion aifects Bcnj:al 
and 80 per cent, of these prisoners in the Andamans are Bengalis. 
(Interruption.) I want myself to examine this matter from the stand­
point of a la3annn who has some knowledge of the great difficulties that 
stand in the way of the action which Honourable Members opposite want 
Government to take. Let me begin by trying to clear up some of the 
apprehensions which appear to lie at the bottom of a great deal of the> 
feeling which has been aroused in the country. The other day, Mr. Sri 
Prakasa, in the course of a reply given to a question, interjected a remark
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[Mr. S. N. Roy.]
which indicated that he is under the impression that the prisoners in the 
Andamans are person detained without trial. (Cries of No, no 
Let me assure him that that is not the case.

Mr, 8. Satyamorti : You cannot kill even convicted criminals.
MTl 8. N. Boy : Let me finish the point I want to make. That 

impression, if it exists, is wholly unfounded. Then, these prisoners have 
often been described as political prisoners Let me a^ re  Honour­
able Members that these persons have not been convicted fOr opiniomi 
adverse to Government, which amounts to a crime under the Indiaii Ponai 
Oode. These prisoners in the Andamans, each one of them, have been 
convicted by an, ordinary Court after a proper trial. They are ail ol* 
them either convicted for murder or dacoity or attempt at murder 
attempt at dacoity or for unlawful possession of arms, with the intent to 
commit crime.

Mr. 8ri Prakasa (Allahabad and Jhansi Divisions : Non-Muham­
madan Bui-al) : Why are they not with other murderers in tlieir own 
pro\ince 1

BIr. 8. N. Roy : I shall presently come to that. Criticisms huve been 
levelled at Government which seem to indicate that the Bengal Govern­
ment and the Central Govemaojent have been vindictive about sending these 
prisoners to the Andamans. Let me refer for a moment to the history of 
this matter. The House wilt« remember that it was on the 18th April, 
1930, that the raid on the Armoury at Chittagong took place and it was 
followed immediately by an outbreak of terrorist crime. It was not until 
the end of 1932, more than a year and a half later, that the Bengal Gov- 
ernment, in consultation with the Central Government, decided that 
prisoners convicted of these violent crimes should be sent to the Andamans. 
I submit that this is not evidence of the fact that either the Local Govern­
ment or the Central Government were in any sense inclined to be \indic- 
tive in ttiis matter. Their hands were forced and let me explain how it 
was that their hands were forced. Tt was not a case that they Rent thoni 
to the Andamans from the very beginning. It was as a result of bittor 
experience spread over 18 months that they were forced to do it. It was 
found that these persons in the jails in Bengal were communicating with the 
terrorist organisations outside. Time and again evidence came into flie 
hands of Government to that effect. Again for reasons into which I need 
not enter at the moment these convicted persons regarded themselves more 
or less as heroes. In the jail they refused to submit to any kind of dis- 
aipline. I am not one of those who say that there is never an occasion for 
a strike, that Government are always ri>?ht and prisoners are always in 
the wrong, but I do contend that when the Press and opinion outside is 
such that every time there is a strike in t!he jail they immediately assume 
that Government are in wrong and the prisoners are in the right, when 
every such occasion is used as an occasion for anti-Govemment agitation, 
then it becomes impossible to maintain jail discipline. But it was not 
merely that they themselves would not subject themselves to jail dis­
cipline. Their conduct and their views had a very bad effect on the other 
types of prisoners and, as I said before, public sympathy, as exhibited 
in the .press and in the expressed views of a certain party, made the 
adtninistrative work of Government extremely difficult, if not impos­
sible. Those were the reasons why these prisoners were eventually
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8«nt to the Andamans. But when the Bengal Government approached 
the Oovemment of India for permission to send them to th  ̂
Andamans, even then the Government of India made two conditions. One 
was that no one who had not been convicted for a term of more than five 
years should be sent there, and the second was that no one wlio was not 
passed by a medical board as medically fit should go there. Therefore, bo 
far as the Central Government are concerned, having this administrative 
diflficulty before them, they tried to set down the safeguards in the 
interests of these prisoners themselves. Actually although five years 
was the limit, I can say from my own experience that parents and 
guardians have often approached Government on behalf of their sons or 
wards who had been sentenced to more than five years, and if their conduct 
in jail was found satisfactory despite the fact that they were 
medically fit to be transported, they were kept back in Bengal. The sole 
object of the Local Government was to make the conditions such that it 
was possible for jail discipline to be maintained. Well, Sir, Honourable 
Members opposite might say that this was in 1932, and that conditions 
have now changed. My friend, Mr. Satyamurti, used words to the 
effect that there had been a change of heart, that conditions had changed 
since. As I say, I have not been connected with this work myself lor 
the last eighteen months, but I have followed the trend of 
events in the Press in the way that most ‘|»aple do and I personally— 
and if Honourable Members have otheif evidence to produce, I have 
no doubt that they will do so in the conrbe of this debate—but I 
personally am not satisfied that there has been a real change of 
spirit.amongst these people. (Interruptions.) Now, I suggest that the 
present hunger-strike which has been continuing in spite of the appeals 
made to them from various parties, in spite of the appeal made to them 
by the Congress Working Committee itself, that the continuance of that 
strike in those circumstances is an indication in support of my con­
tention. Now, Sir, that is as far as these prisoners are concerue l. Wljat 
about public opinion in Bengal f So far as that is concerned, I am per­
fectly aware that in the Press there has been a strong agitation for their 
repatriation ; but when we have a constitution based on a wide franchis*̂ , 
when we have a Ministry dependent on the majority in a popularly-elected 
Legislature, I submit that Government must accept the vote of that House 
as indicating the wishes of the people. If that argument is eoneedod, theil 
I say that, so far as Bengal is concerned, there has been a definite voî . 
against the repatriation of these prisoners. The Ministers have faced tlwi 
House, if I recollect aright, on two occasions in connection firstly wdth a 
resolution and again in connection with a motion for adjournment of the 
House advocating repatriation. Both the motions were defeated by large 
majorities.

Now, Sir, I do want to appeal to the House that this is not a matter 
which ought to be decided by means of an adjournment motion. There 
are tremendous practical difficulties connected with it. I want Members 
who have come from Bengal to look back and to think over the 
years of anarchy through which Bengal passed, and I suggest to the 
House that it is not right that they should try to force the hands of a 
Ministry which is trying to do the best in carrying on the administration 
in a peaceful and orderly manner. (Ibterruptions,) Sir, I would only 
add one word more, and that is that, as far afi I know, the Home Ministtr
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in Bengal has given an assurance that Oovemment would first bring baek 
the detenus Who are incarcerated outside the province into the province 
amd) thereafter, if conditions are favourable, he would consider the repair 
nation of those prisoners in the Andamans. {Some Honourable Memben : 
“  After their deaths.’ 0 I appeal to the House not to make the position̂  
of Ministers in Bengal more difficult, and I suggest to them that 
assurance which the Home Minister has given in Bengal goes as f^r as 
is possible for any responsible Minister to do in present condition*; 
(Loud Applause from the Official Benches.)

Maulvi Syed Murtnza Sahib Bahadur (South Madras : Muham­
madan) : Sir, you are aware and the House is also aware of the fact 
that I generally do not speak on every occasion, but on such a 
momentous question like this I cannot but make a speech. Sir, about 
thirteen years ago, that is, during the term of the Second Assembly, a 
delegation was sent to the Andaman Islands consisting of four persona 
including myself. The then representative of Malabar, Khan Bahadlir 
Mkhmud Schamnad, Mr. Abbas Ali Khan, Barristfer-at-Law, the present 
Chief Presidency Magistrate of Madras, a Parsi doctor of Calicut, and 
myself formed the members of the delegation. We had then a very 
s^pjathetic Home Member in the person of our late-lamented friend, 
Sir Alexander Mtiddiman, whom we api>roaclied brining to his notice 
the dire condition of our Mpplah brethren and their families there; 
He was very much moved. But he said that the report which he was 
receiving from the Chief Commissioner of the Islands was quite other­
wise. Then when we pressed the question upon him, he was pleased 
to send this delegation. In that connection I may mention this fact 
that not only the prisoners under martial law were sent to the Andaman 
Islands, but their families also were sent over there on the plea that the 
prisoners would enjoy home life there with their families. When we 
went over there, and saw their condition with our own eyes, we 
were obliged to shed our tears. So much moved were we. In this con­
nection I may inform the House through you. Sir, that I quite concur 
wife my Honourable friend, Raizada Hans Raj, when he says that the 
BO-called heaven is in reality a hell on earth. (Loud Applause.) Sir, we 
were there for about a week, and though wc were not convicts, we were 
de facto prisoners, and then what was the conditions which we witnessed 
there ? The majority of the prisoners including the members of their 
families were suffering from enlarigement of spleen and many of them 
hftd imet with death. We drew up a majority report consisting of three 
members, and the only member that dissented from us was the Parsi 
doctor belonging to Bombay and practising in Calicut. But what was 
the result ? Though three of us submitted a joint report and only one 
was dissentient, yet our report was totally ignored, but on the other 
hand the report of the Parsi doctor was accepted because the latter was 
to the taste of the Government.

Sir, if my Honourable friend, Mr. S. N. Roy, had the occasion to go 
through that report, he would have been very much satisfied as to what 
conclusion we had then come to. We had then reported that all the 
prisoners there should be repatriated to their respective Provinces and 
tliat the Andamans Island should no more be treated as a fit place 
where prisoners might be sent. But the result is known to all. That 
ii^why I said ithat because we do not enjov fraedoju. v̂e do not have any
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roice in the administration, the Oovernment doee everything ag it Hkea 
ajid we are beinf̂  ignored in each and every matter.

As regards the present question, Mr. Roy just now said : “  Oh, a 
partj’̂ seems to be interested in these hunger strikers/^ I want to tell 
him that every Indian, whoever he may be, is very keenly interested in 
thijft question. There might be one or two, the unsympathetic Mussal- 
iiians of Bengal, who may not attach any importance to this question. 
They maj’ say : “  Oh, this hunger strike question does not concern us 
and we do not pay much reigard to it.’ ' But the whole of Inc^a is 
srfympathising with the hunger strikers. As has been rightly pointed 
out by the Mover of this motion, my Honourable friend, Mr. Satyamurti, 
about 700 lives are in danger, and we know that the key of the situa­
tion is in the hands of the Government of India and not in those of the 
Bengal Government though they may say that it is the Bengal Govern­
ment which is responsible in this case. But I maintain that the key o£ 
the situation lies in the hands of the Government of India. Nay the 
lock and key, as has been rightly observed by my Honourable friend, Mr. 
8ri Prakasa, are in the hands of the Government of India. There is a 
Per*<ian couplet which has just come to my memory. It runs thus :

Ba her rangai kai khahi jama mai poshi 
M%m andatai qadcU ra mi ^iauuam,**

“  Whatever attire you (the Government of India) may put on, we 
know from your stature who you are.

Before f conclude. Sir, I have to clear one point. This motion, 
after all, is not totally a certsure motion against the Government. It is 
rather a request made on behalf of all Indians who sympathise with 
these hunger strikers, so that the Government may kindly see their 
way to repatriate them and we may be in a position to prevail upon them 
to give up t^eir hunger strike. If the Government of India do not conte 
forward to ^rant this mild request of ours, the result will be something 
disastrous. So, I appeal to all the elected Indian Members to make up 
their minds to support this motion whole-heartedly.

Sir Muhammad YaJnib (Rohilkund and Kumaon Divisions ; 
Muhammadan Rural) : Mr. President, I share the feelinpps of Mr. 
Satyamurti when he said that we should adopt measures by which the 
hunger strikers in the Andamans would give up the strike and their 
attitude of not obeying the orders. It is a common human weakness; 
which I also share, every man sympathises v̂ith a sufferer and a 
prisoner howsoever severe his crime and howsoever heinous his olfence 
may have been It is probably this human weakness which has taken 
over the press and the public in India. Now that the dawn of res­
ponsibility has appeared upon the Congress and they have assumed the 
reins of Government in the six Provinces in India, I thouĵ ht that they 
would not put their own Ministers, in the six Provinces, in a difficult 
position by encouraging and by helping disorder, and the attitude of 
disobedience of law. on the part of convicts and prisoners. Mr. Pre­
sident, it was the Congress itself which demanded an assurance from 
the Provincial Governors, and the Governor General, that they will not 
interfere with the decision of the popularly elected Ministers, and they 
did not accept office until that assurance was given to them. Now, Sir, 
on the one hand, they want that the Government of India, or the Governors,  ̂
shouid’not'interfere with the decision of the Ministers and, on the other 
hand, thtpy come here and ask the Government of India that they
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should flout the decision and trample upon the opinion of the Bengal 
Ministers and the vote of the Bengal Council. Do I find any consistency 
^  it ?

Sir, in my own Province, the United Provinces, during the short 
reign of the Congress Ministers Government was obliged to open fire, 
and the Police were obliged to make lathi charges upon the unruly 
mob of strikers in Cawnpore. If things like that were t  ̂ be tolerated 
and if the public were to demand that the Provincial Governments 
should surrender to such demands then I do not think the Congress 
Ministers would be able to carry on the administration of the Provinces, 
which have been put in their charge, for a day. For example, if the 
Mussalmans of Orissa were to go on hun̂ î er strike and say that they 
would die because a Mussalman Minister has not been appointed in their 
province, what will the Ministry in Orissa do ? Will they surrender or 
will they appoint a Mussalman Minister f

A Voice firom Oongress Benohea : We will surrender.
Sir Muhammad Yakub : If you will surrender, then you will 

surrender your Govemtnent, you will surrender your conscience and 
you will surrender all that you demand for the freedom of India. I 
submit. Sir, that this is the time when the Indians are on their trial, 
the Congress is on its trial and the British himself is also on his trial, 
and we have to see in what way we mould our future and show to the 
world that we are capable of administering the country.

I do not say for a moment that the Andamans is a paradise, and 
even if it were a paradise, nobody likes the jail life or the life of a 
prisoncTr in a paradise. But the simple question is this : should any 
Government succumb to the threats of the convicts or the prisoners f 
If it were left in the hands of the prisoners to choose or select their 
own place of imprisonment and if the Government were to surrender 
on questions like these, then again, I repeat, that it would become 
impossible for the Congress or any other Government to carry on the 
administration.

Now, Sir, as has already been pointed out by my friend, Mr. S. N. 
Roy, the Government of Bengal, the Chief Minister of Bengal, and the 
Home Member of Bengal, have definitely declared and solemnly pledged 
themselves on the floor of their Assembly, that if these hunger strikers 
crnvo up the strike, they will sympathetically consider their cases. 
After that undertaking, which was given by the Ministers, I do not 
think that it would be right or proper for this House to censure the 
Government of India in order to encourage those people who are carry­
ing on the hunger strike. Although we all wish, along with Mr. Satya- 
murti, that the hunger strike should come to an end, I think the 
method which my Honourable friends have adopted will have the con­
trary cfFect, namely, I am afraid, it will encourage the hunger strikers 
to continue their hunger strike if they will find that in the Indian 
Legislative Assembly a vote has been passed censuring the Govern­
ment of l ulia for not acceding to their demands. It is quite natural. 
They will be encouraged to continue their hunger strike and the res­
ponsibility for the results which will follow will rest on those who are 
encouraging these people" to prolong this hunger strike. I, therefore, 
humbly submit that in the beginning of and on the mom of responsible 
government which has ushered in this country, and at a time when we
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are trying to work the new reforms and when we want to show to the 
world that we can administer our country better than the foreigners, 
it is up to us that we should take a more moderate and sensible view of 
things. You cannot govern in a country if you surrender to the wishesî  
of the convicts and prisoners. Therefore, I appeal to Uonourable 
Members again in the name of patriotism, I appeal to them in the name 
^  the freedom of our country, not to make the position of the Indian 
Ministers difficult and do not nsk them to înrrender to the unreasonable 
wishes of the prisoners and culprits. With these remarks, I oppose the 
notion.

BIr. J. A. Thome (Home Secretary) : Sir, I very much regert thaf 
Honourable Members opposite should have selected this particular 
motion for discussion. Notices were given of other motions on this sub­
ject framed in non-controversial terms and in terms which Government 
would have had no hesitation in accepting. However, for my part I 
will studiously avoid uttering one word on tiiis grave subject which might 
be regarded as tending to encourage heat or factious spirit or contro­
versy.

It will, I think, assist the House if I recite the course of events that 
led up to the hunger strike. The incidents of course occurred in the 
cellular jail at Port Blair where there are nearly 300 terrorist convicts 
confined.

Mr. Sri Prakaaa : Question.
Mr. J. A. Thome : I should once, more make it plain—because Mr. 

8ri Prakasa still seems not convinced— t̂hat tbese are all convicts 
There are no detenus and no state ])risoners in the Andamans.

Mr, Sri Prakasa : But how are they terrorists f
BSr. J. A. Thorne : I do not on this occasion wish to dwell on the

offences for which they were convicted. I will only say that these 
include the gravest that man could commit against man. A great 
majority of the prisoners belong to Bengal and of all the Provinces 
Bengal is, therefore, the one which is mainly concerned.

On July 9th, a petition signed by 251 prisoners was presented to
the Chief Commissioner. This is the document and as my Honourable 
friends will see it is of considerable length. The main demands con­
tained in it were for the unconditional release of all detenus and convict­
ed political prisoners and for the repeal of all repressive laws. The only 
demands that had a direct bearing on the conditions in the cellulax jail 
were for their repatriation and for their uniform classification in a supe­
rior class. Now, Sir, I would invite the attention of the House to these 
demands. These prisoners would not have been satisfied if they had 
all been classified in * B or even in * A \ class. They would not have 
been satisfied if they had been repatriated to their Provinces. Their 
demand was for their unconditional release. Even that would not have 
satisfied them, for their demand was for the unconditional release also 
of every person confined, whether as detenu or convict, for what are 
called political offences. Thus, I maintain that this petition was not 
intended to be one which Government could grant. The plan clearly 
was that this petition should be rejected. In that petition there was 
no threat of hunger strike, though the plan must already have been 
then formed. The petition was presented on the 9th and the earliest 
date it could reach the Government of India was only on the 20th, a 
fact Which was well-known to these prisoners. Yet on the 18th they
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fifeiiiented an ultimatum to the Chief Commissioner that, if a reply was 
not received by the 24th, they would on that date go on hunger strike. 
This information the Chief Commissioner telegraphed to us and we 
received his telegram on the same day as we received the petition, that 
is the 20th July. Government immediately considered the petition ai^ 
telegraphed to the Chief Commissioner on the 21st their, rejection of it. 
This order the Chief Commissioner communicated, as isoon as he 
received it, to the prisoners on the 23rd;—but already two men had 
gone on hunger strike—one on the 19th and the other on the 2Qth. 
Their pretext was that their demands had not been granted. Actually 
the petition had not reached the Government of India at the time w^eii 
they went on hunger strike. On the 24th July, 175 more men began a 
general hunger strike and their number has gradually increased till it 
is now over 220. The conclusion cannot be resisted that the hunger 
strike w'as premeditated ; and it actually began on a day which was 
beinjar celebrated in fteilgal as DetoniiM Day. Moreover one of the 
hunger strike leaders has informed the Chief Commissioner that it 
was timed so as to be in progress when the session of the Bengal Legis­
lative Assembly be'gan. Thus the hunger strike was, without doubt, 
deliberately organised as a device of forcing the hands of the Govern­
ment of India and the Provincial Governments, and particularly the 
Government of Bengal. As I have said, Bengal is the Government 
most concerned, and they are not prepared to consider agreeing to the 
repatriation of these prisoners so long as the hunger strike continues. 
The hunger strike was not provoked by any action of the local autho­
rities ; I maintain that the facts I have quoted demonstrate this. The 
Chief Commissioner did his duty in warning the prisoners on the 23rd 
July that the strike could not succeed and would only bring down on 
them jail punishments and the loss of remissions and privileges. 
N'Othing he or the jail authorities could do would have averted the 
hunger strike. I must mention what action has been taken in the effort 
to induce the prisoners to give up the strike. First, the appeals sent 
to them by the Premier of Bengal, by the Congress Working Committee 
over the signature of the President of the Congress, by the Congress 
Party in this House over the signatures of its leaders, and by two 
prisoners sent bact to Bengal at the beginning of the hunger strike,— 
all these have been communicated to the prisoners. The Chief Com­
missioner himself has lost no opportunity of personal contact and p'̂ r- 
suitaion of the prisoners. I ml^ht m̂ nWbn that on Aiigust 13 he spent 
two hours with them when he gave them the message of the Assembly 
Congress leaders and argued with them, pleaded with them and 
answered their questions. Other appeals by provincial ministries 
have been made and these too have been communicated. Next, although 
We have made it clear to the prisoners that their demands would not be 
considered by us or by the Bengal Government so long as they con­
tinued the hunger strike, we have allowed very definite assurances to
be given to the hunger strikers. Let me read a message—the
message to which \ referred just now, sent by the two hunger strikers
who were repatriated to Bengal at the beginning of the hunger 
strike. I would ask the House to attend particularly to the passage 
which T will read :

** Comrades, Bengal Government decided to brin^ back to Bengal DeoH detenuf!, 
other detenus and State prisoners detained outside province. Thereafter Government
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will consider whether Andaman prisoners can be brought back. We have placod 
grievances clearly and thoroughly before Government and public men and are con- 
tinced.......................**.

lb . B. Satyamnrti : Sir, ou a point of order, may 1 know what tliat 
document is, which my Honourable friend is residing 7 Haa it been laid 
«n tlie table of the House t

1^. J. Ĵ . Thome : I have already exfilained that this is a message
ae;at Dy jt̂ p prisoners in a j (til in B,̂ ;i;m̂ l to tl)i,eir comrades, as they call
them, in the (Mlular Jail.

g f. ^tyam urti: Sir, 1 would «usk him to place it on the table of
ouse.'

Mr. President (The Honourable Sir Abdur Bahim) : He is reading 
it out.

Ibr. S. Batyaonirti; 1 want the whole document. Sir.
Mr. J. A. Thome : I have no objection at all :

‘ ' We  have placed grievances clearly and thoroughly before Government and' 
public men and are convinced that purpose will be served ^  stopping hunger strike to 
^able Government to take up i r̂ievances immediately. We shall retain full liberty 
isii plan of future course of action after waiting reasonable time for Government to 
redress grievances. Leaders are against continuation of strike ” —
and I want the House to listen to this—

Bengal Government and the Government of India agree that no punis îmeut 
will be imposed on hunger strikers and that any punishment already imposed will be 
oancelled on cessation of strike. Under circumstances and after consultation with 
public men we request your serious consideration of the matter.’ ’

Well, Sir, I regret to aay that none of these appeals or assurances 
have had any effect on the hunger strikers. Short of surrendering to 
their determined attempt to obtain their own release and the release of 
other so-called political prisoners and detenus, I do not see what more 
Gtovernment could have done. There is, unfortunately, good reason to 
belie,ve,— t̂he Chief Commissioner has come to this concluflion after long 
talks with the prisoners,—that the determined men whp have organised 
the hanger strike will not be content till some of their weaker brethren 
have laid down their lives.

Sir, I have time to say only one or two things more. One is this. 
It hw been well said that we all on this matter have one common aim,— 
tp bring this desperate enterprise to an end at the earliest poflgibla 
moment. We may differ as to methods but we, on this side, still credit 
gentlemen on the other side with a serious purpose, and we must ask that 
we also should be credited with the same spirit. Lastly, Sir, I wish to 
say that we here, who are considering this matter at a distance, must not 
forget the men who are, I am convinced, with every manifestation of 
hl^manity, dealing every day with the gravest problems in the Cellular 
Jail. We are fortunate in that we have as Chief Commissioner Mr. 
Gosgrave, a gentleman well known to the older Members of this House, 
and an officer of p^ved merit and of earnest goodwill. The Superinten­
dent of the jail, Major Clements, is an officer in whom we have great 

The senior medical officer. Captain Chowdhry,—and Baizada Hans 
9nj and S;r Muhammad Yamin K];ian wiU, I am sur̂ , bear me out in this, 
—is a doctor admired by aJl for his skill and fw bis devotion. The 
heî viest bur4ep falls on the doctors and we are fortunate in having
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Captain Chowdhry there in this crisis in charge of the medical staff. I 
may sigr that eviefrythiiig indicates that the medical staff we have provided 
ia adequate* It is an extraordinary tribute to tĥ  work of that staff that 
the strike has gone on so long with not a single death and with, in fact, a 
decrease in the cases of serious illness. Sir, whatever verdict this House 
may pass on Government, I appeal with confidence for recognition of 
the noble manner in which these men at PoH Blair are performing their 
task.

Mr. Bhulabhai J. Desai (Bombay Northern Division : Non-Mi^am- 
madan Rural) : Sir, most of the motions whiieh come 
before the House on a subject of adjournment have 

naturally to satisfy the condition that they are matters of urgent public 
importance. But there are some which are matters of grav£ public im­
portance ; and if the common aim between Mr. Thorne and his com­
patriots on the other side and us is that we should receive the ashes of 
t̂hese prisoners, he may be quite certain tiiat he is mistaken in the com­
munity of aim. That cannot be our aim, in the name of what he calls 
discipline and the praises that be has showered on men the like of whom 
I know in this country better than he does. I know what a cellular jail 
is ; he does not know it except from an inspection, of which in order to 
relieve the intensity of this occasion, I will tell you an incident. I re­
member in the Nasik jail a gentleman of the position of Mr. Thome com­
ing up for inspection. He walked round the jail and came up to me. I 
did not wish to be introduced but I was forced to be introduced ; and the 
gentleman said, ‘ ' Oh, this is a very comfortable place, Mr. So and So '̂ 
naming me. 1 said, I would not like to tell you anything more, but 
shall we eixchange places for a week And you had to see his face 
then ! So that let not those who sit in comfort here talk about the 
patriotic services which are being rendered by the four men who were 
mentioned, the like of whom I am fully familiar with here. The issue, 
Sir, is quite plain before the House. The issue is not what is sometimes 
made out to be that a Government,—any Government it does not matter 
which,—cannot yield to a pressure of this character. But there are 
occasions while the same pressure from individuals may not be 
submitted to, it becomes a pressure of a nature that no Government can 
ever resist at the risk of its own safety. It is no use putting forward 
wrong issues. If you must steel your conscience against right doing, if 
you must shut your eyes today with such equanimity, you might at least 
have adduced better argumenta than those which have been addressed to 
us today. For one thing was answered that as soon as the hunger strike 
commenced stacks of fuel and shrouds were kept ready. That is what 
you call a preparation for the transition period leading to self-govern­
ment. I am ashamed of that type of discipline which can make a man 
continue hunger strike by telling him—‘ If you die, it is a matter of no 
consequepce to me \ If that is the way to discourage hunger strike, if 
that is the way to persuade men not to resort to hunger strike, I am quite 
certain that the glorious praises which have been given had better be 
withdrawn in calmer moments. The fact, however, remains that the 
thing has passed beyond the stage of ordinary iiistances of discipline, and 
may f ^sure my friend. Sir Muhammad Yakub, that the Government of 
the United Provinces and the Government of Bihar,—somehow or other
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ke fond of telling me what those Provincial Govermnents in Congrtajb 
provinces should do,—may I tell my friend that those two Provinces have 
already demanded the repatriation of prisoners belonging to their Pro­
vinces who are now in the Andamans. I am told that Madras also has 
demanded the repatriation of its prisoners who ar̂  how in the Andamans. 
So that, so far as his advice to us is concerned, I hope he will give tis 
the credit that we understand the administration of law and order and to 
he able to draw a line between discipline and death. . . .

Sir Muhammad Yakub : I have drawn the line on several occasions.
Mr. Bhulabbai J. Desai : 1 am afraid he is incapable of doing 90, 

otherwise he would not have got up in this House and talked in a manner 
that does not redound to the credit of the position be occupies, for, Sir, we 
niust remember four facts. Since the year 1920, Andamans,—and I have 
read the Report,— ĥas been condemned as a place unfit for prisoners in 
every form, except those of a class to which these prisoners do not belong. 
It has been admitted that from every point of view the place is unfit ad a 
prison, I am one of those who believe that, while punishment by courts 
or otherwise, is a good deterrent, vindictiveness as an element of 
punishment is one against which I have always set my face, and my friend, 
the Home Secretary, ought to know that the object of punishment is 
reformation and not vindictiveness leading to death. If l^at is what he 
thinks punishment is for, if that is the way in which he thinks the power 
that is slowly slipping out of his hands is going to remain, he is very much 
mistaken. It can remain, only by extending goodwill to the people of 
this land. You owe a responsibility not merely to this House alone, but 
you owe a responsibility to every shade of opinion,—and I may remind 
my friend, Mr. Roy, who referred to the double vote in the local Council 
in Bengal, I did not wish to make it a provincial question. I wish to 
make it a national question, for indeed in every revolution crimes are com­
mitted, but a time does arrive whê i the intensity of it is such that ever\" 
wise Government begins to recognise that reconciliation is better than 
enforcement of discipline and death in the name of it. The fact is that 
you cannot speak dispassionately. You wanted us to feel dispassionately. 
Unfortunately, we cannot do so,—and thank God to our emotion, and 
thank God to our conscience, we shall not discuss this dispassionately. 
Fc  ̂you must remember that most of us on this side who understand what 
law is, also know the limits of the application of its doctrines. Therefore, 
it is no use making a fetish of what you are making now by your dis­
passionate consideration of this issue. From one end of this land to the 
other appeal has gone forth that these prisoners should be repatriated ; 
you were good enough to thank the President of the Congress for an 
appeal to the hunger striker to give up hunger strike and if those thanks 
had any grain of sincerity in them, I want to aid you in a cause, not 
merely of mercy, but of good to yourself, the maintenance of this Govern­
ment. If you wish to make more terrorists, by all means carry on with 
your fetish of discipline, by all means carry on with all those shrouds 
and fuel facing those men, and if you do so, you will soon find that the 
Government will dig its own grave with the ashes of these men. You 
must remember that. You must also remember another thing, that this 
place is unhealthy in every form, and, therefore, iLpumshment is to have 
no vindictiveness as an element in the Government which you represent.
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you have still time to ask, not merely for this vote, but also to respect 
the vote. Sir, I aupport the motion.

Mx, BL A. Jinnah (Bombay City : Muhammadan Urban) : 8ir, I 
rifie to deal with this motion absolutely dispafisionately, and I echo the 
words of Mr. Roy that this House is a responsible House, that it should 
discharge its responsibility in an issiue of this character without being led 
away by any sentiments, passiohs or excitement that may legitimately 
ex^t. Sir, I have listened to the Government spokesman, wd although 
1 myself feel that the word * callous * in this motion for adjournment it 
uzifortunate, still 1 think that the Oovemment may justify their position 
by stating facts and recitii^ the history. They may say that they have 
done what aiiy responsible Government would have done under the 
circumstances. They may say that “ We have done that and nothing 
else, and, therefore, we are not to blame for it But, Sir, the issue 
before the House now, as 1 understand it, is this. 1 do not think one can 
really dispute the proposition that these prisoners are political prisoners. 
It is no use saying, so-called political prisoners. When you deal with 
them you must remember that, however misguided, however wrong, 
however heinous their acts were, they were actuated by political con­
siderations, and that is a fact that must be borne in mind. I do not say 
that in the name of politics, in the name of patriotism, a man is justified 
in killing another man or committing dacoities or robberies. They should 
be condemned unequivocally. As long as any Government wishes to 
maintain law and o^der which is its primary function, it must put that 
down and must deal with those offences with the same severity as that 
^ith which you would deal with any other oiTence. Biil that Ls not the 
question now before us. The Honourable Member said that their 
ultimatum was that they wanted unconditional release, not only of them­
selves, but of the detenus ; not only that, but that all repressive laws should 
be repealed, and so on and so forth. We are not considering that now. 
That is not the issue before the House now. As I understand, the simple 
issue before the House is this, that on this side of the House with such 
evidence as we have in our possession, not only recently but times out of 
number a section of opinion have come to the conclusion that the 
Andamans is not the place for these prisoners, or any other and that as a 
penal settlement it should be abandoned that they should be repatriated 
to their provinces. Nobody has asked Government to do anything more 
today.

To that the answer is, * * Are we goin  ̂ to do this under the point of 
a bayonet, namely, the hunger strike 1 If we do that now and if we 
repatriate them now, while the hunger strike is going on, would it not be 
setting an example to the prisoners all over to do the same V  I think 
Government have ample evidepce that this hunger strike is not approved 
of by anybody in this country. On the contrary, you have got enough 
evidence to show that every responsible party, everĵ  responsible person 
in this country has ijnade it clear that this hunger strike must stop. Rut 
may I appeal to the Government that justice must be tejpipered with 
m^cy f X®u are perfectly justified in saying—and I endorse it without 
hesitaition—no i[}overnment can afford to yield to any threats of this 
c^racter— ĥunĝ r i^ike, or that o  ̂ tlĵ at grpund their denvaad should
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be complied with. But apart from the conduct of thc8̂  pyisonerK who 
are ou Jaunger strike you nave got to consiaer the opinion of this House, 
and thait ifi mdepenaently of the hunger strike, that they shouid be 
repatriated. We are not urging upon you now that you should repatriate 
them because they are on hunger strike. But they should be repatriated 
on g©)unds, on reasons that we feel that, ŵ hateyer may have been the 
rea/sons hve years ago in 1932, those reasons dO not exist now and the 
(piastion should be reviewed and I think we have a clear indication, and 1 
mink Mr. Satyamurti deserves the oongratulations of this country for 
leading inany a people on the right way. He »aya You bring them 
here and these very men who have committed these serious crimes—we 
shall see that they are brought on the right ŵ ay of conduct —those 
are his words. Therefore, it is this House that ifi urging upon thê  
Government on a different ground, on a different pJane, on different data, 
to consider the question afresh immediately to repatriate them to this 
country. 1 am rather surprised that the Bengal Government and the 
vote in the Bengal Council should have been brought into this discussion. 
But the Bengal Government's position is similar. They are, taking up 
the stand in the same way : “  So long as the strike continues we cannot 
yield. But if the strike ceases we shall give a sympathetic considera­
tion I ask Government to give their serious consideration to thia 
matter and aflsure this House that they will consider the question of 
repatriating them withoxit delay. My Honourable friend, Mr. Thome, 
said, that the words of the motion are such that it becomes difficult for 
him to accept it. Had it been in different terms the Gh>vemment wonld 
have probably accepted it, he said. May I know what it is, what are the 
terms, which he cannot accept because I attach no importance to the 
words t After all, Honourable Members know perfectly well that a 
motioin of adjournment has got to be brought in some sort of language, 
and I admit the implication of it—it is a grave implication, 1 realise it 
and I shall be the last person to support any motion of adjournment 
because it implies a deliberate and definite censure on the conduct of the 
Government and, therefore, I shall be the last person to support a motion 
in a hurry. But, after all, the motion has got to be worded in some 
language. If the Government assures us definitely that on the ground 
J have put before the House, viz,̂  not because a pistol is held at the iiead 
of the Governmeiit by these strikers, but on the ground which I have 
submitted before the House, that the Honourable Member will give imme­
diate consideration to the question of their being repatriated. I should 
then â ik al550 the Congress Party not to press this motion. Because, after 
all, remember, the object is not to censure the Govemment! A& my 
Honourable friend, Maulvi Syed Murtuza Sahib Bahadur, very rightly 
said, the object of this motion is not that we should carry it by a majority 
because the majority is with us now, but the Object of this motion is to 
get a definite and clear statement from the Government as to what is going 
to be their attitude in this matter, and if we are satisfied, then no purpose 
will be served in merely carrying this motion to a division and un­
necessarily exasperating the Government instead of gating their 
sympathy and their support. (Applause.)

Bfr. B. F. Mudie (Qoyemment oi India : Nommated Official) : I 
did not intend to intervene in this debate, but having hĵ ard Mr. Jixaiah’B 
dispassionate speech, his carefully reasoned speech, and as Mr, Jijinah 
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[Mr. R. F. Mudie.]
asked for a reply from Govemment, I have risen simply to explain one 
or two points in connection with what he said. The object of the motion 
is to oall attention to the callous attitude of the Government Mr. 
Jimiah, on the other hand, considers that the motion before the House is 
the question of the repatriation of these prisoners.

Nr. M. A. Jitinah : Not only I consider it, but I think that was the 
ground on which Mr. Satyamurti put it.

Mr. S. Satyamurti : I want immediate repatriation not the imme­
diate “  consideration of repatriation Immediate repatriation tonight 
or by the next possible steamer. They will die by the time you have 
thiislied (jonsidc^ation. I want immediate repatriation.

Mr. E. F. Madia : Not only Mr. Jinnah, but Mr. Satyamurti also, 
agree that the main object that we are considering at the moment is the 
repatriation of these prisoners. Mr. Jinnah, but not I think Mr. 
Satyamurti, admitted that jxo Government should give way on a hunger 
alrike and remain a Govern?nent. But Mr. Jinnah bases his argument 
for repatriation on the opinion of this House. The opinion of this House 
has not yet been taken, but even if Mr. Jinnah is a true prophet I would 
ask him to consider one point, and that is this. Repatriation of these 
prisoners does not lie with the Government of India or with this House. 
It is essential if you move a prisoner from one province to another to have 
the. consent, not only of the Province from which the prisoner is transferred 
but also that of the province to which the prisoner is transferred, ’ As my 
friend, Mr, Roy, pointed out, the opinion not only of the Benji:al Govemment 
but of the Bengal Assembly also is against transfer. Now, I ask Mr. 
Jinnali, if his argument, that the Government of India ought to give way 
on this point because of the supposed opinion of this House, is sound, how 
is it possible for the Govemment of Bengal to repatriate these prisoners 
in the teeth of the opinion of their own Assjembly 1

Mr. M, A. Jinnah : T understood that the Bengal Govemment are 
willing to consider the <juestion of repatriation sympathetically.

Mr. R. F. Mudie : I can assure Mr. Jinnah that the Government of 
India will not stand in the way of whatever the Bengal Govemment have 
decided to do.

Mr. S. Satyamurti ; Will you repatriate them immediately t
Mr. President (The Honourable Sir Abdur Rahim) : Let the Honour­

able Member carry on.
Mr. S. SatyaBQLTirti : The Honourable. Member is replying to a point 

made from this side.
Mr. R. F. Mudie : I thought I made it clear that the immediate 

repatriation, or repatriation at any time, did not rest with the Government 
of India alone. Unless the Government of Bengal agree, we cannot 
repatriate.

Mr. AkMl Ohandra Datta.: What about Madras and Sitiar 1
Mr. B. Stityainttrti t Toii won’t repatriate theDd w  the grQund of 

hunger striked 1
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Mr. B. F. MQ(lie : I was going on to explain that the Government of
India will not atand in the way of the QoTernment of Bengal, if they
wish to repatriate. . .  ..

Mr. M. A. Jiimah : I want the Governntent of India to take the lead.
Mr. B. F. Mndie : The main obstacle in t^e way of repatriation of 

these prisoners their own action, their hunger strike. That is the view 
of the Government of Bengal which has the control of this matter.

Mr. M  A. Jinnah : May I interrupt the Honourable Member T I 
am fully alive to the constitutional and legal position vis-a-vis Provinciul 
Governments, but what I want to know from the Government of India, 
such as it is constituted today, is whether they will give us tl̂ e afisuraiice 
that they will do their best.

Mr. B. F. Mndie : I can give an assurance that we wiU not stand in
ihe way of what the Government of Bengal, propose to do.

2S :

(Cries 0/  “  Question be put ").
Mr. President (TOe Honourable Sir Abdur Bal^m)

“  That the question be now pu t.''

The Assembly divided :
ATBi-58.

The qtteatiou

Abdul Qaiyum, Mr.
Abdur Rasheed Chaudhury, MauM. 
Aney, Mr. M. 8.
Ayyangar, Mr. M. Ananthasayanam, 
Azhar Ali, Mr. Muhammad. 
Banerjoa, Dr. P. N.
Bhagrtvan Das, Dr.
Chaliha, Mr. Kulaflhar.
Ohaudhury, Mr. Brojdtidra Najayan. 
Chettiar, Mr. T. S. Avinashilingam. 
Chetty, Mr. Sami Vencatachelam. 
Chunder, Mr. N. G.
Das, Mr. B.
Dae, Pandit Nilakanthu.
Datta, Mr. Akhi] Chandta.
Dcsai, Mr. Bhulabhai J.
Deshmukh, Mr. G. V.
Gadjril, Mr. N. V.
Ghulam Bhik Nairang, Syed.
Govind Das, Beth.
Gupta, Mp. K. a.
Hans .Baj, Baizada.
Hotmani. Mr. S. K.
Jedhe, Mr. K. M.
Joprendra Sinjrh, Sirdar.
Joseph, Mr. George.
Joshi, Mr. N. M.
Kailaoh BehaH Lai, Baba.
Lahiri Ohaodhury, Mr. D. K.

, Lalcband Navalrai, 
iNifaitra, Pandit tiakstimi Kanta.
Mala viva, Pandit Krishna Kant. 
Mangai Singh, Sardar.
Misra, Pandit Shambhu Dayal. 
Mudaliar, MTi C. N. Mnthuranga. 
Muhammad Ahmad Kazmi,
MnrtuKa Sahib Bahadur, Manlvi Syed. 
Paliwal, Pandit Sri Krishna Dutta. 
Pande, Mr. Badri Butt.
Pnrma Nand, Bhai.
Raghubir Narayan Singh, ChoudhrL 
Kfiinnyan Prasad, Mr.
Rangn, Prof. N. G.

Mr. Thirumala.
Saksena, Mr, Mohan Lai.
Sant fKngh, flardar.
Panthnnam, Mr. K.
Satyamurti, Mr. 8.
Sham Lai, Mr.
Sheodass Da era, Seth.
Singh, Mr. Gauri Shankar.
Sineh, Mr. Ram Narayati.
Sinha, Mr. Satya Narayan.
Som. Mr. Survya Kumar.
Sri Prakasa, Mr.
Umar Aly Shah, Mr.
Varma, Mr. B. B.
Zafar All Khan, Maulana.

NOES—55.
Abdul Hamid, Khan Bahadur Sir. 
Abdullah. Mr. H. M.
Ahmad Nawaz K^au, Major Nawab Sir. 
Aikman, Mr. A.
Bhagehand Soni, Bai BafaidtiT M k.

Buss, Mr. L. C.
CSianaa, Mr. A. Ki 
OhnDman-Mortimer, Mr. T.
IMd; Dt. B; D.
Dalpat Singh, Sardar Bahadur Captain.
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NOES—55—cotttd.
Qr, F. X.

F&zl-i-Hiq Pitaelia, Eltaii' fiahadnr 
Shaikh.

, .Fasl^Tlbihif Khan SahH> Shaikh. 
OhiatiUddin, Mf. M.
Oluu^yL Sir Abdul Haliin.
'   ̂ t: 0. W. A.

, Mr. P. J.
The Honourable Sir Jamea. 

Hj3arl, Mr. M. S. A.
James, Mr. F. “E.
Jawahar Singh. Sardar BaAtadui Sardar 

Sir.
Kamaluddin Ahined  ̂ Shams-ul-tTlema. 
Ktiflhalpal Singh, Baja Bahadur.
Lang, Mr. J. C.
Lloyd, Mr. A. H.
^ekeown, Mr. J. A.
Manavedan Baja, Bao Bahadur K. 0. 
Mani, Mr. B. S.
Hehta, Mr. S. L.

Mr. B.
Kagaxkar, Mr. 0. B.
Navudu, Diwan Bahadur B. V. Sri Hari 

Bao.

O^v^e, ji/b . C. i£. 6. 
pStsbns, Lieut.-Colbnel A. E. B. 
PursseU, Mr. B. S.
Bahman, Lieut.-Qolonel M.
Bajaii, Baja Siî  VasudevA.
Bow, Mr. K. Sanjiva.
Boy, Mr. S. N.
Scott, Mr. J. Bamsay.
Sea, Mr. S. C.
Shahbai  ̂ Mr. Ghulam Kadir Muhammad. 
Sher Muhammad Khanj  ̂Captain Sardar 

Sir. V
Sircar, The Honourable Nripendra. 
Sivaraj, Rao Sahib N.
Blade, Mr. M.
Spence, Mr. G. H.
Staig, Mr. B. M.
Stewart, The Honourable Sir Thomas. 
Sultan Ahmad, The Honourable Sir 

Saiyid.
Thome, Mr. J. A.
Tjrlden-Pattenaon, Mr. A. B.
Yakub, Sir Muhammad.
Yamin Khan, Sir Muhammad.
Ziauddin Ahmad, Dr.

The motion was adopted.
Mr. President (The Honourable Sir Abdur Rahim) : Order, order. 

The question is :
** That the Aasembly do now adjourn.”
The Aflsembly divided ;

NOES—55.
Abdul Hamid, Khan Bahadur Sir. 
Abdullah, Mr. H. M.
Abamd Nawaz Khan, Major Nawab Sir. 
Aikman, Mr. A.
Bhagchand Soni, Bai Bahadur Seth. 
Bubb, Mr. L. C.
Chanda, Mr. A. K.
Chapman-Mortimer, Mr. T.
Balal, Dr. B. D.
Dalpat Singh, Sardar Bahadur Captain. 
DeSouza, Dr. P. X.
FazM-Haq Piracha, Khan Bahadur 

Shaikh.
Fazl-i-Hahi, Khan Sahib Shaikh. 
Ghuznavi, Sir Abdul HaHm.
Oidney, Mr. C. W. A.
Griffiths, Mr. P. J.
Griffg, The Honourable Sir James. 
Hydari, Mr. M. S. A.
James, Mr. F. E.
Jawahar Singh, Sardar Bahadur Sardar 

Sir.
Kamaluddin Ahmed, Shams-ul-TJlema. 
Kushalpal Singh, Baja Bahadur.
Lang, Mr. J. OL 
Lloyd, Mr. A. H.
Mackeown, Mr. J. A.
Manavedan, Baja, Bao Bahadnr K. 0. 
Mani, Mr. B. S.
Mehr Shah, Nawab SahiboMU ttr

Mehta, Mr. S. L.
Mudie, Mr. B. F.
Nagarkar, Mr. O. B.
N i^du, Diwaji Bahadur B. V. Sri Hari

Ogilvie, Mr. a  M. G.
Parsons, Lieut.'Colonel A. E. B. 
PursseU, Mr. R  S.
Bahman, Lieut.-Colonel M. A.
Rajah, Baja Sir Yasudeva.
Bow, Mr. K. Sanjtra.
Roy, Mr. S. N.
Scott, Mr. J. Bamsay.
Sen, Mr. S. C.
Shahban, Mr. Ghulam Kadir Muhammad. 
Sher Muhammad Khan, Ckiptain Sardar 

Sir.
Sircar, The Honourable Sir Nripendra. 
Sivaraj, Bao Sahib N.
Slade, Mr. M.
Spence, Mr. G. H.
Staig, Mr. B. M.
Stewart, The Honourable Sir Thomas. 
Sultan Ahmad, The Honourable Sir 

Saiyid.
Thorne, Mr. J. A.
T^lden-Pattenson, Mr. A. E.
Yakub» Sir Muhammad*
Yamin Khan, Sir Muhammad.
ZianMn AfaaUd, Dr.
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Abdul Qaijum, Mr.
Abdur Ttasl^wd C»audhury, MauM.
Aney, Mr. M. S.
A^war-u^Azim, Mr. Muhammad.
Ayyangar, Mr. M. Ananthasayanam.
Azhar Ali, Mr. Muliammad.
Banerjea, Dr. P. N.
3hagavan Das, Dr.
Chalihaj Mr. Kuladhar.
Cbaudhury, Mr. Brojeudra Narayan.
€hettiar, Mr. T. 8. Avinashilinffam.
Chetty, Mr. Sami Vencataeheiam.
Chunder, Mr. N. C.
Das, Mr. B.
Pas, Pandit Nilakantha.
patta, Mr. Akhil Chandra.
Pesai, f̂r. Bhulabhai J.
Deshmukh, Mr. G. V.
Essak Sait, Mr. H. A. Bathar 5 .
Oadgil, Mr. N. V.
Ghulam Bhik Nairang, Syed.
Govind Das, Seth.
Gupta, Mr. K. S.
Hans Baj, Baazada.
Hosmani, Mr. S. K.
Jedhe, Mr. K. M.
Jinnah, Mr. M. A.
Jogendra Singh, Sirdar.
Joseph, Mr. George.
Joshi, Mr. N. M.
Kailash Behari Lai, Bnbu.

Lahiri Ohatidhury, Mr. D. K,
Lalchand Navalnd, Hr. ^
Maitra  ̂ Pandit IjakBhmi Kajita. 
Muhiviya, Pandit Kriiihna Kan^
Mangal Bingh, Sardar.
Miara, Pan£t Shambhu DayiJL
Mudaliai, Mr. C. N. Muthnranga.
Muhammad Ahmad KRKmî
Murtuza Sahib Bahadur. Manlvi Byed. 
Paliwal, Pandit Sri Krighna Dutta.
Pande, Mr. Badri Datt,
Parma Nand, Bbai. ,
Raghubir Narayan Singh, Ohondhri* 
Ramayan Prasad, Mr.
Banga, Prof. N. O.
Rao, Mr. Thiruni^.
Saksena, Mr. M ot^  XiaL 
Sant Singh, l̂ ardar. . .
Santhanam, Mr. K.
Satyamurti, Mr. S.
Sham Lai, Mr.
Sheodass D a ^  Seth.
Siddique AliKban, Khan Bahib Nawab. 
Singh, Mr. Gauri Shankar.
Singh, Mr. Bam Narayan.
Sinha, Mr. Satya Narayan.
Som, Mr. Suryya Kumar.
Sri Prakasa, Mr.
Umar Aly Shah, Mr.
Varma, Mr. B. B,
Zafar Ali Khan, Maulana.

The motion was adopted.
The Assembly then adjourned tilj Eleven of the Clock on Thursday,

the 26th August, 1937.
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